
15th September 1942 

THE 

LEGISLATIVE ASSEMBLY . DEBATES 

(Official Report) 

Volume Ill, 1942 

(I 4tli SeJJtember to 24tli September, r942) 

SIXTEENTH SESSION 

OFTBE 

FIFTH LEGISLATIVE ASSEMBLY 

1942· 

Gltaaber ""· � UJJll:·�•,P>' " I C3' 121. ...... �iu.. · O 
�·• • • • ••• • .. • .. .. • .:...,..,. I '• 

' ' 

Pl'nTtllED !Y 'Jl!E N..1NJCEB. OF Pt'l'llC.ATYOll'S, Dnllt 
Pmnim n 'J'BB M.uuG:sR, Gov:nisj1T!iT Oli' lNDJ4 l':RESa, Sim.,. 

I;, n lP.-12 

-



Legislative Assembly
President:

T he  H onourable  Sir AimiTRllAHiM, K ,C ,S J .

Deputy President:

Mr. AKHfL Chandra  D at ta , M .L .A ,

Pantl of Chairmen:

Syed  Ghulam Bhik N airang, 3L L A ,

Mr . jA^r^ADAS M. M eh ta , M .L A .

Sib H e n ry  R ichardson, M.L.A,

Sir Cow asji Jehangir, B a rt., K.C.I.E., O.B.E., M.L.A,

Secretary :

Mr . M. N. K a u l, B arrister-at>L aw .

Assistants of the Secretary :

^  K han B ahadttr s . G. H asn ain ,

Mr . M. V. H . C ollin s .

Marshal: i

Captain H a ji  Sardar N ur Ahmad Kkan^ M.C., I.O.M., I.A ,

Committee on Petitions :

M r. A k h il Chandra D attA j M.L.A., Chairmm.

Syed Ghulam Bhik Naibang, M.L.A.

M r. Govind V. Deshmukh, M.L.A,

Sir A bdul  H alim  G h uznavi, M X .A .

Mr. N . M. Joshi. M.L.A,



CONTENTS

Tolume III.—litliSeptember to 2 M  Sep'.ember, 1942.

Pages.
Moi^ ay , 14th September, 1942—

Members Sworn . . .  1
Starred Questions and

Answers . . . 2—26
Statements laid on tlie Table 26— 54

Deaths o f Sir Ibrahim 
Rahim t-oola, Br. E.
Raghavendra Rao, Seth 
Haji Sir Abdoola Haroon ^
and Lieut.-Colonel Sir 
Henry Gidney . . 55— ^̂59

Motion for Adjournment re— 
Extradition of Pandit 

Lakhpat Ram Sharma,
Editor o f the BesMi 

Rajya— Ruled out of Order 00* G1
Railway accident at the 

Burdwan R^iK^ay Sta
tion—Disallowed . 61

Restrictions on the export 
o f  Raw Hides—Not 
moved . . • 61

Failure to .take meas
ures for saving the 
Building and ' Record 
o f Railway Clearing 
Accounts Office, Delhi—
Kot moved . . . 62

Certain remarks of His
Excellency the Com- 
mander«in-Chief —  Dis
allowed by the Grover- 
sior General . . 62

Government Policy in 
adopting the New 
Standard Time—Leave 
refused . . . 62-63

H. E, the Governor General’s
assent to Bills . . 63-64

Statement laid on the Table 
rc Net Earnings o f  re
cently constructed Rail
way Lines . . . 64

Department o f Education,
Health and Lands Noti- 
ficatioh under the Des
tructive Insects and Peats 
Act . . . .  65

Indians Overseas Depart
ment Notification under 
the Indian Emigration i
Act . . .  6 6  ]

laid on the 
Table . . * <̂'>•67

Pag ŝ^
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LEGISLATIVE ASSEMHL Y . 

Tue.day, 15th Septllmber, 1949. 

The Assembly met ill the Assembly Chamber of th~ Council Ho~ ~'
Eleven of the Clock, Mr. President ('l'he Honourable SIr Abdur Rahim) lit 

tha Chak -

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWEBS. 

RBOJINT LABOUR STRIKES IN lImUBTRlAL UNDBllTAKlNOS. 

16. *JIr. E. O. 580g: (Il) Will the Honourable Member for Labour be-
pleased to IItnttl whether during recent weeks there have been labour strikeIJ. 
in important industrhl undertakings, such. as iron and steel, {~Olll and 
textiles? 

(b) If so, will the Honourable Me~ber be pleased to make a .compre. 
hensive statement, dealing with the principal features of these stl'Jkes and 
giving in each case the issues on which the strike was declared, the nUllIber 
of persons im'olved and the duration of the strike? 

The Honourable Dr. B. B. _bedkar: (a) Certain important industrial 
undertakings d;rl ceRse to work for certain periods during the previous fin 
weeks. It ill not in public interest to name them or particularize them. 

(b) It i~ not -ill the public interest that the fuil information a'&ked. for 
should be giv,m' I,ll r( spect of those industrial underta.kings which are 
engaged O!l irnportant. war work. 

2. III man'! eases ct.ssation of work appears to have had no connection 
with economic grievances; in a few others cessation of work bas been 
mora in the nature of an ordinary strike with demands for increastl in 
wage'3 or dearnei8 allowance. 

S. Ahmedabad was the town in which cessation of work was the lougeilt 
-heL'~ th~'i:: were no economic grievances apparent and the mills have not; 
yet reopened. In Bombay on no date were all mills closed, and cessation 
of work in thQse mills tha.t did remain .closed was only of Jhol't duration-
here too no economic grievances were put forwnrll. In Coimb"tore where 
mil!" reopened a'lld have closed again economic g-rievances wem to (lome 
ext.ent l'pparent. 

4. Apr.n from the cessation of work)n the textile mill" of Bombay. 
Ahinedabarl and Coimcatore, the number of i,ndust.rial undertakings which 
employ mord than B thousand workers each and in which work was-stopped' 
for any apprE'ciablc time, for reasons not purely economic, was only about-
a doztln. In ahout ten other undertakings employing 'about a thoussnd, 
. workers £:llch. cessations of work wcre of a very short duration. The' 
numbE'r of undertakings employing 1esl than a thousand workers in which 
wor;t WilS stopped since the 9th August fer non-political reason. was Ie .. 
than 20 

( 87 ) 
• 
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5. ~ large maji>rity of cessations of work were in the provinces of 
Bombay and llt'nglll, only just over half a dozen occurring elsewhere. 

6. The GO\'tlrumcut are not aware of Ull r sabotage in industrial under-
takings b.v ptm!oJ:ls who ha ve ~ e  work.' 

7. As regards strikes from the seuond wcek of August, whi(lh IIl'C known 
to have o('currlll £01 purely economic reasons, these numbered about 24; 
only seven of the undertakings employ more than a ·thousa!ld workers. 

Dr, Sit l ~ Ahmad: May I .ask whether it h ~~  brollght to 
the notiee of the Government that some of the factories that, closed allow-
ed. their workers to go out and paid them salaries for the day? 

ftj BODourabltt Dr. B. B.. Ambedk&r: Government have no definite 
infonnatioll b€·yond the statement already made. But there ure indica-
tions that ill Eonle cases the things that have been referred to by my 
Honourable friend have in all probability occurred. 

Mr. Lalchl\Dll Havalrat: May I know from the Honourable Member if 
theRE' strikes c:osed on certain terms, or were they closed of themselves., 
or with th~ help or the Government, on certain conditions'l 

fte BObourable Dr. B. R. Ambedkar: J do not follow the question. 

Kr LalchaDd Havalrat: The Honourable Member' haBsaid that some 
of these strilwR et!Rsed. Now, I am asking if they did do it on certain 
tenns given by Giwerimltmt, or of their own will, or whether they ceased 
these strikes on any conditions? 

.. 
The BODourable Dr. B. B.. Ambedk&r: In some cases they went back of 

their own will. 

IIr L&lchand Ifavalrat: May I know from the Honournble Me bl~r if 
any went 011 terms given by Govemment, and what were those terms? 

fte HoDourable Dr. B. B.. Ambedkar: No. I am not aware of any 
case wherp. Government had to give any terms to ask labourers to resume 
work. 

:Hr, ... 11. :Jolhl.: May I ask, on the statement made by the Honour-
able Member whether the demands made by the workers of Bombay were 
placed befo"8 th~ Government? Whether he is aware that the Bomba.y 
Gimi ~llr Union had sent to the Bombay Government, more thlln a. 
month ~  (. statement regarding their demands about pay and other 
matters? 

The BODcurable Dr, B. B. Ambedkar: I am aware that Rome nemands 
were mRrlll, but the point that I wish to emphasize is this: that in no 
C8se in Bomba,.. so f&r as J am aware, the maiing of grievances was the 
cause for th~ Eltoppage of work. . 

:Mr .•• K, Jollh1: . May I ask if the Girni KamA'ar Union sent their 
demand" to the Bombav Government. ana" iI, after that, there were strikes, 
whaf· i~ the point in the Honourable Member stating that no economic 
demRn(ls WP.l'O made, Clr no economic demands were the cause of the strike? 
Row di·l ll'~ come by that? -~ 
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The Honourable Dr. B. 'B • .Ambedkar: I hs;ve no report from the GOT-
ernment of Bombay, b!:!.1 the inrormatioiito wIiioh my Honourable Member 
has referred, i~ the information \yhich 1 huve got from the papers. 

Kr. :If. X. Joshi: Muy I ask the Hbnourllblc Member to enquire from 
the BomulI',' Oovcrmllent whether they have taken any steps to remove 
griev.tllccs of the Bombay textile workert; aud conaider the demands made 
.by t.he Bombay Grrni Kamgar Union? 

Sir aowasji Jehangir: May I ask the Honourable Member how IDBny 
.. strikes th"J"(j wel'e in the textile mills of Bombay after the 8th/9th August '} 

The Honourable Dr. B. B . .Ambedkar: There were very few. 

1Ir. lIuhammad Nauman: Can the llonourable Member give any 
indication of th ~ pLly of the Tata Iron Rnd Steel_Company workers? .Were 
their specific demands sent to Government? 

The Honourable Dr. B. 2. Ambedkar: It is not in the interestR of the 
puhlic to give all'y information. 

-1Ir. X. O. Heogy: Does the Honourable Member know that it i. pub-
lished in th'l lwwbpnpers? 

The JIonourable Dr. B. 2. Ambedkar: That may be so .. Government 
will not take any retlponlibility. 

lit. K. O. Neogy: This report is from the AssoCiated Press, one of the 
authorised agencies. It is stated that they struck work on the issue of • 
Nntiolllli Oovernment ill India. 

The Honourable Dr. B. 2. Ambedkar: I do not know what the Hon-
'OurBblt! Member menns that thE! Associated Press is an authorised agenC1. 

1Ir. ~  o . .Heogy: I am nfraid the Honourable Member does not care 
to read the (jIJVerllme-nt communiques. 

Sardar SantSingb: May'l know whether it is a fact that all these 
tri ~  occurrcl{ nIh r the arrest of Mahatma Gandhi and his co-workers? 

The Honourable Dr. B. :a. Ambedkar: Well, I cannot·give definite 
informlltJCJ'I, bllt 111." impression is that these strikes were not spontaneous. 

Pandtt Lakabmi Kanta Maitra: Will the Honourable Member be pleased 
to st,ute the daief; on whieh the strike!; sturted'? \\'e c'nn draw inferenct.'s 
·therefrom. 

The Hononrable Dr. B. 2. Ambedkar: Where? In what place? 

Pand.t Lakllhmi ][qta )laitra: In Tata's. 

~e Hon,ourable ~  B. :a. ~be :: As I i~  .1 am not ret ~e  
to give Rny mformatlOn because It IS not 10 t.he pubhc mterest to give Any 
innmatio'l. , 
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Pandit Lakshmi Ranta Maitra: J do llut waut the l'ensons for the strike or 
filly such :l1formllt.ion; 1 want the dates Oil which the strikes were decltned, 

The HODonrable Dr. B. :I.. Ambedkar: I have stated that it. will not he· 
in t.he public intel'oBi' to give any i-nfOl'mntion, 

Sardar Sant Singh:' Is it a filet 01' not that all these strikes h~l  
occurl'ed after the an-est of Mahntnl!\ Gandhi and does th~ Govern:llent: 
\Jeljl'vCl or not that t,hif,; shows the inten8it), of t,he movement and the fol-
10wing that. i\fuhfltmtl. Gandhi has gol. ill the country? --. 

The Honourable Dr. B. B • .Ambedkar: That is un urgument; it is llot. a 
iI uestioll, 

lIIr. If. II. JOIhi: May I ask whether the strike nt Jamahedpur has· 
ended.? 

'!'he Honourable Dr • .B. B. Ambedlrar: I believe it has, 

Mr. Presiden, (The Honourable Sir Abdur Rahim): Next ~ e tio  

J.;,. 

PaOQLUDIB 01' AO'rlYl'l'Dis 01' 'I'BB UTILISATION SBOTION OF THE GBOLOQI01L. 
SUBVEY OF INDIA, 

17. *Kr. E. O. -8011: (a) Will the Honourable Member for Labour be-
pleased to tltn.m whethr.r a detailed lJl'ogramme has heen dra.wn up in 
reRpect of ti itie~ of th~ newly storted Utilisation Section of thA Geologi-
cal Survey of Indio? 

(il) What are th(, rninera)j; that Jlre now intended 'to be included within 
the. purview of fllIch activities? 

(c) Is it a fnct that the Section will be cODCQ,rned initially i~h p:onoel'-
ing work in reRl'ect of "elect minerals with the help of experts. while· 
-ultimately entrusting thdr e'l!'ploitation to suitable. commercial o ~r :  

(d) Is pAtroleuDl include.1 among the minerals with which ~he Section: 
is concerned? 

(tI) What prllcticel steps bave been taken so far for furtherance of the 
object of this Secti"m. and in l'espect" of what minerals and with the help-
of which experts, 611d wiLh ,,,,-hat ult:mate object in view have slIch t~  

been taken? 

(f) Are' tlw efforts of the Utilisation Section co-ordinated with the 
activities of the organisationi relating to Scientific and Industrial R"lJoo.rch 
and tili tio~ attached to the Commerce Department? If so, .hI what 
manner? 

The Honourable Dr. B. B • .I.mbedkar: (8) Yes, The programme is bow-
ever, liable to altl'ration if there is urgent. demand for a particular mineral. 

(0) All mineruls wlJich on; required for \var. purposes and for which 
there are rensonable prospcctil of working in Indio, 'rhesc include sulphltr, 
roie". tun .. ,;t.en or wolfram, and 1I0n-ferrou8 metals such as lead, zinc, 
.copper and tin. 

(c) The Utilisation : r ~h will with the help of experts prove deposits: 
~  undertake small-scale mining operations which mRy inclll!\a the opera-
tion of ex»erimenb.l nnd pilot plallts fol' AmeUing·. etc!" up to the stllge-
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when it becomes clear that production ean be undertaken by o ~r i l 
firms. It is the present intention (subjpct to the necessity of i t i ~  

wnr production and to the circumstances of ellch case) that at that stage 
'Commercial e elo e~t should be encouraged. 

(d) No, according to present programme. 

(e) h~ Utilisation Branch has already taken steps to examine the 
;possibility of C'btaining early production of lead and zinc. The. mosi 
promising lead-zinc' nUnes in India appear to be the mines at Zawar ill, 
Udaipur 8tato. The Government of India. acting through Mr. w.. P. 
-Cowen, lat3 Genernl Manager of the Mawchi mines in Burma, negotiated 
with the Mewar o er e t~ They secured the cancellation on payment 
-of compensation of the lease of the mines held by II. private company, and 
.obtaiued a prospecting licence from the Mewar Government. Mr. Cowen 
was placed i., charge ot the operatiolls and began work at the end of ~  

1942. 0pf.'rotions baY£' been planned in two stages (1) 8 detailed plane-
table survey Ilnli deep,drilling operations to be followed by (2) opening up 
-of depONit .. and the erection of a pilot ore-dressing plant and smelters us 
Boon as dr;)Jing operations establish t.he workability of the looe; As 11 

result of the Survey's progress flO far made it is hoped that it will be 
possibl!! to obtain information regarding the "pa.yability" of the lode 
earlier than was origmally expected. Most of the machinery required ~  

Mr. Cowt!n in the way of drilling equipment, etc., has'.pow arrived. Two 
Mining Enpineers. one Mechanical Engineer, two Metallurgists and threo 
Surveyors have been appointed to assist Mr. Cowen. 

Exploitation of the sulphur deposits in the extinot volcano of Rob-i-
Sultan, haa been taken over by the Utilisation Branch from the Supai,. 
Department and a Superintending Geologist of the Geological Survey of 
Tndin. jq in 'Charge of the operations. 

Th3 Branch iii also·engaged in an endeavour to stimulate the production 
-of mica. A SUferintending Geologist of the Geologioal Survey of India il!l 
in charge 'of a newly-formed Mica Production Section. It will 
be the work of the Branch to give all possible assistance to mien miners 
in oht i i ~ the supplies necessary for increasing production. 

Investigat.inus have also heen taken in hand by the Branch regarding 
-wolfram, copper, etc., and a pOBsibili,y regarding tin is receiving urgent; 
conF!iderntion 

The ultimate object; is to make India as self-sufficient as possible ill 
respect or minerals which are needed for the war effort. 

(f) Yes; the Director, Scientific and Industrial Research and a Senior 
official of thl} Commerce DE'pal'tment are members of t.he Advisory Body 
which hilS been e~ up to assist this :eranch. 

Pandlt Lakshmi Kanta Kattra: May I enquire, when the Honoura.ble 
Member was re e ~ to certain types of technical Bta1:'f, if they are all 
.BritiRh officials evacuated from Burma? 

, '!'he' BODourable Dr. B. R. Ambedkar: With regard to~he two mining 
. {OJlgineers referred to in my reply to this part of the question, the informll-
tion h thiR: the two gentlemen employed as mining engineers are Mr. 
Smith and Mr. Robottam. 

Pa'ruJ" LatBliml Kant. lIalto: Do they all come from Burma? 

• 
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The Honourable Dr. B. R. Ambedkar: 'l'hey are Burmese e ~e  

Und'Jr the ther~ arE: two probationers; both of tliem are Indians. 'rhen 
the mechaniclll enginE:eJ: is olle Mr. t)ymes. He is also 'un evacuee. Of 
the two metallurgists, one is un Indian-Mr. Narayan-and the other is 
Mr. Fleming-. There are three surveyors with regard to sulphur; tohey 
are nil Indians. I may say that the reaSOll why we had to employ these 
Burmese evacuees is because they r~ the only people who happened to 
know something I:'.bout mining in regard to leaa and zinc. They lire all 
.takM from t,he Mnwchi mines; Rnd probably the Hono4,rable Member 
knows that the Mnwchi mines in Burma are the only mines whinh are lead 
ani zinc mine ..... We had no expert from anywhere else. The poliey of 
the l~ rt e t is this, that while in the first place the necessity-of employ-
ing J<.:uroPU'lI ~ who. hr.ve experience in the mining of lead and zinc is 
inevitable, the' department is taking steps that wherever a European ia 
appointed there shall bE: appointed under him an Indian to be trained so 
that when th ~ European vacates the Indian would be able to takr ebarge 
of th~ depurtment . 

. Pandlt Lakshmt Kanta Jlaitra: The Honourable Member said just now 
that Mr. Cowen started work at the end of May 1942, and t.hat in rp.gard. 
to the",e non· ferrous metals. zinc and lead, the appointmeQt of BritiRh 
oftbials was inevitable. When did it occur to,the Government of India to 
h ~ th~~ mines explored? Was it after the fall of Burma, so as to 
provide for these e tl~ e  who ha,:e been thrown out of employment? 

~e Honourable Dr. B. :t. Ambedkar: I cannot give an answer to that 
question. 

Pandit Laklhmt Kanta Jlalva: When did the Government fiM take 
it i ~'  their head to have these mines worked in India" What have they 
been ob~ till this time?· 

The Honourable DI. B. R. Ambedkar: Probably quite spontaneoUldy; 
wit.h lilt ref(lI'ence to anything external. 

Sardar Sant Singh; MaJ I ask whether the need for working these 
mines was felt as a necessity to provide for the war effort, or \\'1\8 it to 
ro i ~ t.h:;;e evacuees from Burma with some jobs., 

ifhe Honourable Dr. B. R. Ambedkar: Certainly not; the supplies from 
Burma llflving ceased it was e e : l'~' for t,he Government of India ~o 

exploit their own resources. 

Mr. K. O. lfeogy: With reference to clause (d) of the question, my 
Honourable friend stated that petroleum was not included among the 
minerals at the present moment. Has petroleum been excluded from the 
programUl.) as a matter of discretion with the department or because the 
Government has been committed to lIome other agency for the develop-
ment of petroleum in India? . 

. The Honourable Dr. B. R. Ambedkar: Not at all. My answer was that 
for the present the programme does not include it; it dOes not mean thut 
it is excluded from the programme altogether. ... 
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Kr. K. O. Neogy: Will the' Honourable Member be surprised if 1. were .0 tell him that Dr. F'ox mude a statement on. the 6th of July, a pOl·tlOn of 
which I rderred to yesterday, somewhat ~o that effect? , . 

Tha Honourable Dr. B. B. Ambedk&r: I would like to say this to my 
Ho o r hl'~ frien:1. that Dr. F'ox does not decide the policy of the Govern-
ImmL of Jndia. 

Kr. X. O. Hebgy: Bpt Dr. Pox may at least be expected to he truthful. 
Anyway, mlly I ask anothe!" very short question? My HonouraOle friend 
stated that the UdailJUr Durlmr hndto be persualied to cancel the lesse 
in. resped of lead f..nd zinc mines in that State, which .hud already been 
r t~  t) II privat.e part,y. Before get.tilig the Uaaipur Durbar obligingly to 

l~l thii\ lease, VI'IlS uny attempt made by the Government to fill'rl out 
wheth0r all ngn:ement could not be arrived at with that private party for 
the purposll of ''.JlUbling whntever activities the department wanted to carry 
on. to b' carried 01:' 

The HOr1.lurable Dr. B. R. Ambecikar: T must have notice of that 
questi()ll. 

OBDIlUNOES PBOMULGATED SINCE THE OUTBREAX OF .THE WAR. 

18 .• :Mr. K. 0, 'Neogy: (a) Will the Honourable the Law Mmnber' 
please state if' the Govenlor General consults the Governor G{,Del'(\1 in 
Council, either formally or informally, while' making and ro l~ t ~ 

Ordinances for tile peace lind good government of British In.dia in csself 
of emergency? 

(b) Does any Department of Government or any individual office .. 
thereof, render flny assistance to the Governor General either in the dett'.r-
mination of the li ~  on which an Ordinance may be made or ill its 
drafting? 

(c) How many Ordinunees have 'been promulgated by the O e~ or 
General since the outbreak of the war, while the legislature was eithel 
actually,in 8os!':ioll, or witliin ten days of the commencement of :.L session, 
or within ten days after a !lession had terminated? 

The Bonourable Sir Sultan .Ahmed: (a). It would be wholly I)PPoRed to 
establisht:d practice to make public the .arrangemEnlts which prevnil ill a 
mattp.r of this nature and I regret that I am unable to furnish the informa-
tion deldrcd' by the Honourable Member. 

(b) The Honourable Member may take it that the services of the' 
Official 'Draftsman aDd. of an Derartmental officers conoerned with the 
relevani subject-matter are available in oonnection ·with the making of 
Ordinances. . 

(0) Sixteen. 

JIIr. N. M. Joshi: In view of the statement made by t.he Honourable 
Member thilt it is not the practice of the Government of India to tE'll tbe 
House how the different elements in the Government of India Act, may I 
ask whet,hol' he is aware that recently statementF:have been made that 
~ i  ME'lllbers of the Executive Council nave' acted in a particular way 
In ~ particular situation? .' 
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The Honourable Sir Sultan Ahmed: This has nothing to do with the 
.question nnder reply. 

JIr. K. O. Beogy: Would I be right in Ilssuming, that althougn' the 
.authority for the promulgation of Ordina.nces is the Govemor General. the 
-decision as to t.he lltlC'essity for arming the Govemment with sufficient 
powers as given under any particular Ordinance-the responsibility f:ll 
(}eciding upon the line which un Ordinance should pursue-does not he 
with the. Govemment? 

The Honourable Sir Sultan Ahmed: I have already answered thllt 
.question in my reply to part (6). 

P&ndit Laklbmi Kanta Jlaitra: May I know if any actual advice has 
'been tendered by the Executive Council. to the Governor General? I dC' 
not want to know the content of the advice teniiered. but I want to know 
whether or not it is a fact that some fom} of i~e is tendered by the 
Executive Council to toe Governor General in the matter of promulgation 
'Of an Ordinance? 

The Honourable Sir sunan Ahmed: I am afraid I cannot furnish t.hl' 
information .. 

1Ir. LalchaDd Ravalr&l: May I know from the Honourable Member if 
/' it is a fad that the Government of India Act allows Ordinances 10 be issul'ld 

~ l  in a.re instances and not on subjects on which the Legislatures can 
legislAte? Have the Government of India advised-the GovenlOr General 
llot to i t~ these Ordinances so frequently and on so many subjec':.s when 
it is the right of the Legislatures to lesislate? . 

The Honourable Sir Sultan Ahmed: I have replied to this question .in 
reply to A query put by Mr. Navalrai some time in February last. 

JIl'. Lalc:hand Bavalrai: I should like to know what the presl'llJt posi· 
tion now 'is--whether, sin.ce t.he Honourable Member answered that ques· 
tion, t.here have been several occasions on which Ordinances have been 
issued. I am asking .the Honourable Member, if in view of what the law 
reauires, the Government of Indie. have advisea the Governor General not 
to -iSSUE so many Ordinances on every matter of detail. 

The Honourable Sir Sultan Ahmed: The Government of Indin. have 
got nothing to do with the .promulgation of Ordinances. That iR p.ntirely· 
the E;uthority of the Governor General. My Honourable friend may r ' ~ 

llssured that the Govemor General baE taken all the advice necessl1ry for 
the purp08e. 

Sardar Sant Singh: May I ask whether the Government of lndill have 
tendered their advice to the Governor General that the Legtfllfttlll'e, 
esppcially this House, resents thIs rule by the Ordinances over t.he head 
of the Legi\llature and expression was given in respect to this in this 
House during the last Session as well? 

'!'he Honourable Sir Sultan Ahmed: I am not sure about resentme.n' 
lilt all tl) begin with, and, secondly, this is a- question ' h~ h I ,.annot 
-answer us I have already informea the Ronotll'e.'ble Member. 
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Sardar Sant Singh: Mn;y I u.,k if the Honourable Members who now 
-eompose the Governmellt ,f rndia io 114l.t f-et)) it humiliating that rule hy 
t)rdim.nco is prevalent in India? 

Mr. Prea1dent (The HonourubleSir Abdur Rahim): Next quest.lOll. 
t 

IIr. E. O. Keagy: May I put one question? Have the Goverllwentol 
India ever conveyed t·o the Governor General the undesirability of jsauin, 
. 'Ordinances when the Assembly was actually in session? 

The Honourable Sir Sultan· Ahmed: No, Sir. 

1Ir. E. C. Neagy: Why not?· 

'!'he Honour&ble Sir Sultan Ahmed: Because by the India and ~l' ll 

Emergency Act it is not necessary to do so. The Governor Genaral can 
issue such Ordinances any time he likeh and when lie considers necessary. 
It is entirely his authority. 

Dr. Sir Ziauddln Ahmad: May I know whether it is the practice that 
-every Member of the Council issues an Ordinance pertaining to his de-
partment without Imy t·eference to hi" collengues? 

IIr. Prealdent (The Honourable Sir Abdur ~hi : Next question. 

P05ITION OONCERNING STOCKS AND PRODUCTION OF WH1IA.T, RICB, lIIT(J. 

19. *1Ir. X. O. Neogy: (a) Will t.he Honourable Member for .commerce 
be pleased to sLute what t\e present position is as regards stocks of wheat, 
rice and importam subt:oidiury cereals, respectively, in India, Province by 
l~ro i e  Md what are 1-he eRtimates of production thereof during the 
next seRson in ellch ~r ill 'e  

(I» 1'0 whut extent are the locust menace, and the floods in certain 
.areas and Ill-diRtribut.\d Or deficient rainfall in others, likely to affect the 
future crop ~o e t i' . 

(e) What is the average per capita figure of human requirement, as 
well as the At'lDrlu!"d requirement in respect of seed and cattle food, on 
the b i~ of 'wldch the sufficiency or otherwise of the production Illid supply 
of foodgrains in India is calculated in any year? 

(d) How does eHcil Province stand, judged by the above standul'ds, in 
point of self-slIfririency il'. normal average years, as compared with the 
present year? 

(e) To what. ext£'lli has the production of primary foodgrnin., ill Ir,llia 
as well os lIoporhmt llh~i ior  cereals kept pace with the i re ~  in 
Jlopulation in the last two census periods? 

Mr. J. D. Tyson: (a) No figures regarding the present stocks of \\lH'uL 
rice alld important cereals in India are available. A statement'l.riving 11 
forecast of production for those foodgrains is laid on the 'table. 

-(b) '{'he information is not available at present but revised estimfttel' 
of H.aril production hove been asked for from rl"Ovinces and Stl\tes. 
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(c) "The: 81l1lURl per capita figurE' of human requirement" is rather nn 
Qmblguou;; phrase. In the absence of exact figures 'of consumptio:2l., the 
practice has been to calculate t~e l requirements of each area by 
taking the average production during a perioo' of years, adding th~l'eto the 

er ~e ilOP01'tb find deducting the average exports: the re ltll ~ figure iF! 
deemed to illclude requirements for seed. Cattle are mostly fed on li ~  
I1traw and grass, with oil clkes as concentrates. These do not enter into· 
aompetit·ion with human fooel. 

(d) A statement based"()D the metb,od of calculation ~ l i e  in'rE'ply 
to part (\.) io laid on Jhe table. It may be added that figures for tnll.ize, 
l'agi and other millets have to be added to the annual 'cereal Tl!qt'rire. 
meDlio! and production anel that these additions areapprecia.ble ill some-
provinces. 

(e) According to, the p11b1.ished lItF.tistics, there has been no BUb'itantiul 
altl'Jatioll in tbe ,total production r)f food grains during the 20 e r~ 

~  -

$lIJle"'1I1l1 giving a Forecaal (If Production oj Principal Foodgrain8 in the vario!J." 
Provi"cca in)942-13. 

Productiofl in 000 tonl/. 

Rioe. Wheat. Millets. Gram .. 

Assam 1,867 20 
. Bengal 8,982 45 3 89 
Bihar 3,097 498 40 439 
Bombay.' . ~ 487 2,023 91 
C.P. & BerV . 2,254 711 1.197 226· 
Madras 4,798 1.973 12 
N.-W.F.P. 259 ao 27 
Orissa - 1,6117 1 II 2 
Pur:jab 320 4,117 424 656 
Sin 382 378 165 55 
U.P. 2,226 2,756 806 1,680 
oor~ fi6 
DelhI 18 12 8 

Stutement ,'!-Owiny the SlI.rplu./ Deficit po.ition 0/ ~he Principal Ji'oodqr.aim in the 
V!lrimlB Prfl1,inCe8 if I 194:H-.l9, as compared WIt.'" tAe normal l;ollttfln. 

Normal (in 000 tons). This yoo.r (in 000 t o ~  

Region. Crop. 
Annual Produ()-Deficit. Surph:.s. ProsJuc- Deficit Surplus 
require-tion. tion in in 
ment". in 1942-43. 1942-43 •. 

1941-42. 

Assam Rioe 1,790 1,797 7 1,466 .324 
Wheat -16 16 16 
Gram --3 3 .. 3 .. 

10,217 1,351 Bengal. Rice. 8,866  8,802 64 
Wheat 286 45 241 41 245 
Millets 4 3 1 3 1 
Gram il7 7711 38 79 38 
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Normal (il}. 000 tons). Tbis yMr (000 tons)., 

Region Oro'p Annual Produc. Defidt. Surplus. Produc. De1lcit SU!plul, 
require. tion. tion in 111 

ments. in 1942.43. 1942.41. 
1941·42. 

._--
Bihar Rice 3,243 3,052 191 2,747 ' 496 

Wheat 456  418 38 48i1 21. 
MilIetll 40 40· II! 22 

"' Gram 419  439 '20 482 63 

Bombay . Rice 1,512 1,030 482 780 723 
Wheat' 70Q 463 237 364 336 
M1Uets ( 1,867 1,813 54 ],813 54 

~ 1,374 1,374 
Gram 157 91 66 85 72 

Central Pro. ' Rice .2,032 2,224 192 ,1,214 818 
VinOIlS & Wheat 639 661 22 406 233 
Bel'8T. Millets 1,034 1,027 7 939 95 

Gram 186 208 .. 20 197 11 

Coorg Rice 56  56 60 4 .. 
OiIlhi Rice II 11 11 

Wheat 59 18 41 11 48 
Milletll 15 12 3 12 3 
Gram 21 8 13 8 13 

Madras. Rioe .. 5,359 4,581 778 5,080 279 
Wheat -29 29 29 
Millets 1,907 1,893 14 1,893 14 
Gram 155 12 143 12 143 

N.·W.F.P. .Rice 6 6 6 
Wheat 260  259 ] 263 3 
Millets 30 30 30 
Gram 31 21 4 27 4 

OrisSa Rice 1,341 1,527 186 1,380 39 
Wheat 10 1 9 1 9 
Millet!! It l} 11 
Gram 2 2 2 

Punjab. Rice 311! ~  2. 299 III 
Wheat 3,247 3,920 673 4,350 1,103 
Millets . all2 367 ]5 530 148 
Gram 557 656 99 651 94, 

-------
Sind Rice 332 4'12 1,502 3112 '60 

Wheat 
~ 

3211 378 50 412 84 
Millets IDCi 2]5 20 215 20 
Gram 7] 50 16 55 16 

United Pro. Rice 2,316 2,111 205 1,581 635 
vinces. Wheat 2,604 2,676 72 2,647' 43 

Millets 683 771 88 842 159 
Gram . 1,592 1,680 88 1,680 88 

,No!rE l.-Tbe figures for rice, wheat and millets in Bombay in.fiudo tile 
States and Baroda. ,  _ . 

Boml:;ay 

Non: 2.-The figures for rice and wheat for the Central Provincell and Berar include 
thoae for the Central Provinces States. 
Non: 3.-Tho fieres for rioe and wheat for the Punjab, Sind and the Unit.eel Pro. 

"noes include those or the corresponding Indian States. 
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Ill. E. G. Heogy: With reference to the Honourable Member's answer 
to purt (c) of the question, where he said that he could notunderstan·} 
whnt WIIS weant. by "the average pl!'r ~ it  figure of humlUl requirem'3nt", 
is t.he Honourable Member aware that this very matter has engaged tho 
.lIttCllt.iOI1 I,T tnnny ~t ll ie t  of economics \\'ho have published their llrlicJes 
in-various journals, including an Assistant Wheat O l ~ io er or tbA 
Govenlment. of India whose name was Mr. O'Byrne? He made the 
~ lo l tio  that we require between five and .six maunds of z"rrains pl·r hud 
for human consumption alone. Apart from that" aoes the Honourablp. 
Me be~  know that there are famine codes prescribed for the different 
provinccH which lay down, not on 0. very liberal scale, the requirements 
·of human consumption in times of need? 

JIIr. J. D. "lyIon: Yes, Sir. I am aware of those facts. I am aware 
:also of the perhaps somewhat more authoritative ~ ti te of human re-
quirement the;t was made by Dr. Aykroyd and endorsed by Sir John 
Russell. But, Sir, the difficulty is that the estimates given in those 
-cases are, in moat cases anyhow, for total diet. If I had wished to take 
.advantage of the opportunity offered by my Honourable friend, I could 
have said that Sir John Russell and Dr. ';Aykroyd considered that 15 ozs. 
·.of cereals rer liead. per day are what toe human frame in India requires, 
.and I could have pointed out that that. required a total of some 503 lakh 
tons of cereals per. year and Utat India produces 600 lakh tons of cereals 
per year. But I did not take advantage of that opportunity because the 
figure of 15 ozs. of cereals per day is conditional on a number of Qther 
elements being present, such as 3 ozs. of pulses, 10 ozs. of \tegetableEl, 
'2 ozs. of fats and oils, 2 ozs. of fruits, and 8 ozs. of milk. Sir, the 
pnf'itioll is that while we have ample procluction of cereals and pulses, ! 
am not sure that, over India as. a whole. we have ample producliion of 
vegetables, flits, oils and fruits, and I know that, unfortunately, over 
India as a whole, we have a production of only about 5 ozs., as ~o i t a 
.,:desideratum of 8 ozs. of milk; and therefore, Sir, I thought it l.''lfair to 
.take advantage of a reference l.o food grains only and I have not therefore 
given a reply based on my .. sumed figure of human re ~re e t  

IIr. It. G.Heo.,! I should be much obliged to the HOlloura151e Mem· 
-ber if he could give an id,ea to this House about the position of food gl'aim 
alone judged. with reference to the famine code figures. 

lIr. J. D. 'l'y1OD.: I must ask for notice of 'that.·, That is not the ori 
.gina} question. 

P&D41t Lakihml Kanta .altra: Is the Honourable Member aware that 
in the reference he made -to Dr. Aykroyd and Sir ,lohn Russell of ~ el 

·df cereals for every adult human being, the conte;xt there was ell tire}; 
i ere ~  He was talking there in terms of the-calorific value of food 
and what he "as postulating there was tijat 2000 calories were reql!ire 
for an average. That has nothing to do with the question here. 

JIr. J. D. 'l'yIOD: But you cannot .divorce huu{an requireml'!lIts c 
-cereals from reqU'irements in the other foodstuffs' that may be I\vail.lble. 
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Mr. L&lclwld Ravalra1: Does tbt' Honourable :'dclUber know that; 
there have beEfn very large and danJllging floods ill Sind and that thp 
cultivation in two districts has been destroyed? What arrangements have 
the Government made to know how much dumuge hUll been done !lod how 
Goverm.aent is going to provide for foodstuffs in it lnrge part of Sind? 

Mr. J. D. Tyson: I urn gl'ateful to l~' Honourable friend for hil'! ",up-' 
I,lernentary question. There has unfortunutely been seriolls l l ~ e in. 
Sind. 'l'bough we hlive no detailed figures yet from tile Government of . 
Sind. it ig quite dear tbll·t greut 101;8 has heen cHufled to the khan! crop;. 
but withiuthe last few days we have hud encouraging news !rom Sind 
that, provided' seed can be made immediately 'uvailuble, there should be a 
very good 1.1'oSpect of the dnmage being fully made up on the rabi crop, 
as r, result of the present oo -~ ill  and the Government of India havE" 
todav made an offer to the Government of Sind of Rs. 20 lakhs, interest--. 
hee "loan. to PHuble them to distribute seed with the rabi ReQSon in view. 

IIIr. Lalcband Kav&lr&i: . Does the Honourable ~ t: l lbel' know· that these' 
bl'ellehes. that have happened in Sind are spread over a very large area, in 
the distrirts of Dadu and Larkhanll? What attempts are being made to-
divtJrt that water or to take steps to see· that the rabi crop can be grown. 
theJ:e? 

Mr. J. D. '1'ylOn: I am afraid I cannot answel' that. That ".eems to. 
be n matter for the Provincial Government. 

I'Ohl1.'lON OF THE INDIAN REPUESETA1.'IVES AT THE BRITISH \VAlt CADINET. 

20. ·Sir F. E. James: Will the Honourable the Leader of 
be pleased t) f;tntt . 

the House· 

(8) what is' the relationship, if any, of 
Rwanli Mudalinr, a Member of 
COlln.'il and n representative of 
Cnl,inet: 

the HOllOUl'tlble Sir Rama-
the V;ceroy's Exwutive 
India at the British War' 

(i) k. the Secretar) uf State for India and the Indin Office; and 

(ii) to th" High COll11uilSsioner for India; 

(b) whetllel Sir Umllll'>wami will receive his instructions lrom the' 
Government of India direct or through the medium of the' 
india ~ i e  Hl~ l if the latter, whether the Secretary of State 
f01' Iuwa Will III Ilny way be concerned with those instruc. 
tions, or have power to modify them; . and 

(c) whether any of the functions at present discharged by the 
~e ret r  of State and the India Office will be transferred to. 
Ki,' Itamllswami Mudaliar and his office? 

The Honourable Mr. III. S. Aney: (a) Sir Ramaswami Mudaliur ha.s 
been r.ominated by and is responsible to toe 'Governor-General in Gouncil 
as one of IndiB'R representatives at the War Cabinet. As the Honour-
able Member points out, he retainfil his . membership of the Governor-
General'l; Executive Council. The statutory relationship of the Governor-
~ er l in 'Council ,in turn, to the Secretary of State is laid down in 'th~ 
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COJlstiitutiOll Act. Sir Ramaswamiwil! not be formally connected with 
the High o ~i io er for India but the latter will naturally rcluder any 
assistallce in hiB power to Indt'a's representatives at the 'War Cabinet. 

(b) t:;ir Ramaswami will receive his ~ tr tio  from the Governor-
Goneral in COUDCn. The Secretary of State will not of o r~e amend 
those iustru.ctions without reference to the Government of India, but. J 
h<l.Ve alreml.v reminded the Honourable Member that' the powerS of ~he 

SC!ll'etalj of State in relation to t-he Governor-General in Council, by 
whom they are issued, are laid down by Statute .. , 
(0) No, Sir.' 

Sir 1'. E . .Tames: Mlly r take it that  that in fact means r,l';ot the final 
instruotions to the Honourable Sir Itam\swami Mudaliar will i O ~ from 
the Governor-General in Council and . from no other authority?' 

The Hon",urable Mr. X. S. Aney: Yes. 

Sir 1'. E . .Tames: Is my Honourable friend aware that thnL is' jm 
extremely Important coustituiional departure? If so, why hns o~ an 
·official announcement been made in that acnse previously? Why hus not 
the machinery of the Informa.tion and Broadcasting Dcpartmcmt been 
utilised to make that /nu:.:h more abundantly cleur? 

The Honourable J[r. M. S. Aney: I think the fact was :tnnoUlwed by 
the ro ~ti  Department. 

J[r. Lalcband !favalrai: May I know if the Honourable Sir Ramnswami 
Mudaliar h[l.f. the same voice and the same vote as the other members of 
the Council there? 

The Honourable Jlr. X. R. Aney: As representing the Government of 
~' i  he hu;; the sarme status as any other member. 

Mr. LalehaDd Navaltai: With regard to the vote also? 

The HODourable Mr. II. S. Aney: Yes, he has the same shtus ('S an,. 
other member. . 

J[r. X. O. Neogy: Is His Highness the Jam Saheb of NawlI.l18gnr, who 
is th~ other member from India, also under the same kind and amouut 
of control froJ1l the Government of India? 

The Honourabl. :Mr. II. S. Aney: Both of them represent thE: Govern-
ment of India. 

JIr. X. O~ !feogy: Do I t.ake it. that these two would jointly reprt'!'ent 
the Governmllnt of India" 

The Honourable Mr. X. S. May: There are two parts in tho country 
·oud both of t;bAm Rre cont·rolled by the Government of ' India !Ulcl t h~  are 
thE' two reprP-I'Ipntnth'ell repl'l'lsent1ng the two po.rts. 
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JIIr. X. O. Keogy: Will these two represent' the Government oj Iedia, 
jointly In e e tbi ~ 

The Honourable Mr. M. S. hey: One represents the Governor General 
in Council UlJd the ot her tIle Governor General. 

IIr. K. C. Keogy: The Honourable Member should have mad!' that 
-distinction clear. -

The Honourable Mr. M. S. Aney: I have made it now. 

Mr. E. O. Keogy: As the1>!'rsonal representative of the Governor General: 
I take it tb!lt the Govel'llment. of India will have nothing to no with His 
Highness the Mllh~ 'l  of r~ 

The Honourable lIIr. K. S. Aney: Not tbe personal representative. He 
is the representative of the Governor General. 

Mr. K. C. lfeogy: In whflt capacity can the Govel'1}or General appoint 
a representative on the War Cabinet? 

The Honourable Mr. M. S. Aney: The Crown Representativ0 Mn. 

IIr. K. O. Keogy: May I know-what are the relations between th!'se 
two mElmbers of the War Cabinet') I take it that they can independently 
express then vif'ws, without any obVgo.tion to have previous i~ l io  

The Honourable Mr. M. S. hey: If my Honol.lrable friend would ta.ble· 
a question, I will try to give a reply. 

lIIr. I[ooselnbhoy A. Lalljee: May I ask whether it is not It fact that 
Sir RamailwulJI i M IIdaliur and His H:ighness will take final orders from 
the Governn,·)r.t of India but they will be subject to the approval of the Sec-
retary of State under the constitution? 

The Honourable Xr. M. S. Aney: These orders will be from the Govern-
ment of India. 

Mr. HOO6einbhoy A. Lalljefl: Those orders cannot really be final as ' nder 
tbe presenl constitution HI!'Y can be, changed by the e~ret r  of State. 

The Honourable Mr. M. S. hey: They will get their ordw, £;Om t.hE' 
Government of India. 

1Ir. Bboseinbhoy A. Lallifts: I quite agree that the final order'! will be 
issued by lhe GovElrnmlO'llt of India but what I want to know itl whet.hpr 
these worthy rq)l'eRentativPR will or will not, be under thp. Secl'ebn-y of 
State? . 

Mr. President ('l'he Honnurable Sir Abdur Rahim): The Honourahle 
Member hab explained t·he pORition. In whatever these represl'ntative!:l do, 
'they ~t ur,d!:'!' instructions of the Government of India. 
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. Mr. N. K • O hi:l ~  I know whether the Secretary Qf State can 
IS8uefinai instructinm: to tht! GovernmeIit of India ,vith rp.gard t,Q the 
matters with which Sir RlIlllu£wami Muduliul' will deal in the War' Cabinet? 

The Honourable Kr. M. B. Aney: The Secretary of State cannot iF!sue 
any final instructiontl. 

Mr. N .•. Joshi: May I ask whether it makes any difference whether 
the Secretary of Stllt(· can issue final orders to'Sir Ramaswami Mudalial" 
direct or thA Secretary of State issues final instructionll'to Sir Ramaswami 
Mudaliar thr<'t1gh the Government of India? . 

Mr ••• Ghlasaddin: May 1 know from the Leader of the House whether-
i he Secretal'y of State hils so far interfered with the instructions given to 
Sir Ramaswami Mndaliar by t·be o e ~e t of India or not? 

TIle Honourable Mr. X. S. Aney: No. 

Mr. E. O. Neogy: Have th& Government of India provided their Terre-
sentative on the War Gubinet with an indep.endent secretariat? 

"!'be Honourable JIJ ••• S. Aney: He has the liberty to have his secre-
tariat if he 80 likes. 

Mr. It. C. NeCIIY: Or borrow from the India Office? 

TILe Hoaourabh Mr. K. ·S. Aney: It will be in his discretion. 

PBooBESS AND PBooBAJOlB OF WOR][ OF THE RECONS'l'BUOTION CoMMI'1"1'D8_ 

21. "Sir 1'. E. James: Will the Honourable Member for o ~r e be 
pleased to state: ' 

(a) what progress is being made in the work of the Reconstruction· 
COlhmittees which were constituted· in March· 1942; 

(b) what is t.heir future programme of work; 

(C) whether he is· saliisfied that the maoilillf.Jry is adequate for the 
stl1dy of the immense and urgent problems which will COll-· 
front IndifL at th0 end of the war;. and 

(d) whut co-ordination, if any, has been established between th&-
COIJlInilteos und the Defence Authorities in connectiun with 
dernobilislltion ond l"e-employment after the war? 

The HODOUl'abie Xr. N. B. Barker: (a) Arrangements have heen made· 
for collection of factual datn about various matters connected wbh post-war' 
reconstruction. Apllrt f!'OIIl other arrangements, five Economic '~ ti

gators have been appointed for the purpose. Moreover, the memberd of t·he· 
Consultative Committee of Eoonomists have undertaken to r~ rtl preli. 
minary Reports on certain aspects of post-war reconstruction. 

(b) A copy of the programme of work drawn· up by-the Consultative-
Committee of Economists is placed on the table. 
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(t') Yes, at the present stage. However, the Reconstruction COnJIJ'Jittees 
are free to ,suggest allY further administrative arrangements re.quired for 
carrying on their work. 

(d) The War DeJlartment is represented on the Reconstrur.tion Com-
niittee dealing with Labour and Demobilisation aud the Secretary of tb ~ 

Department i~ the Vice-ChainnllIl of that Committee. ' ' 

Programme of Work drafted by the ' b-Oo ~ittee  of the,001l,ultatit'e Oommittee 
of EC01lomillu a1ld approved by the ·latter Oommittee in it. full Meeting' held on 
tJae 6th fl1Id 7th March, 1941. , 
I. hnlJoU'f imd Dem06ili,ation. 

1. The following reIIolutionB were agreed to: 

(i) It iB desirable that the Labour Department of the Government of India Bhould. 
proceed to the collection of data .relating to-

(a) Changes in the total volume of employment.. 

(b) Changes in the composition of the employed population aCOOIding, to th~ 
categories of skilled, l.Iemi·ekill .. d and unakilled. and daily and monthly 
rated workers. 

(c) Changes in methods of recruitment. 

(d) ChangN in the hours of work. 

(e) Changes in wages, bot.h time and piece rates. 

(f) Rationalisation of Industrial technique in relation to work. 
(g) Deferred payment systems. 

(h) Numbel'l1 employed in: 

(i) Munitions and Armaments Factories. 

(ii) Induatries tiirectly connected with WSf lupplies. 

(iii) Industries in general. 

,[ (h) will inelude &Il inveitiga.tion of the probable magnitude of unemploy-· 
ment in (i) to (iii) above.)] , 

(ii) It. is deairable to proceed at oDce to an investigation of the kind of employment.. 
machinery which i. likely to be needed at the end of thtJ war and in the light of 
India'. general industrial development, , 

" (iii) It. is desirable to proceed to an wvest.igation of the kind of training machinery 
which ia likely to be needed at the md of the war in the light of (a) the retranafer' 
problem and (b) industrial development generally. 

II. lrlliu,trr. 

1. It was decided to break the lubject:matter into the following main headl .. 
(i) Regionalism and the loeation of industry. 

(ii.) Conaumers' goods induat.riea. 

(iii) Capital goods indultries. 

(iv) Small Bc&Je (including cottage) industries. 

'(v) Finance and structure of indiutry. 

(vi) Power resources. 

2. Under the first head, i.e., Regionaliam and location of industries it was decidltd: 
to proceed to the following enquiries: ' 

(a) A factual study qf developments since 1919 and their cau.ea. 
(b) To study the following: 

Ii) Upon what principles, economic and non-economic 8h01lld the looation nf. 
industries be decided in th" future, an? ' 

(ii) What machinery of Government ill likely to be called for! 
.' 3. Under the second head it was decided :-

(a) To proceed to a factual study of changes in the standard of life Bince 1919.3£ 
, and the contribution made t.hereto bY' the development of consumer." 
goods in India. 

• 
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(b) To enquire into the impact. of t.he 'war 011 the .t.andard of life in India, 
including the lubatit.ut.ion of domeltic for imported gooda. 

(c) To enquire into the following:..:-

In what directi;)ns and with what means can the State mOlt. ulefullY&IBist 
the impl'()vement in t.he .t.andard of living in the Poat.-War period, e_g., 
what are the commodities which under ~he existing. and {rospective 
conditions are likely to command a market. and what type 0 aDIstance 
can the Stste afford! 

4. Unltel' the third head, i.e., capital goods iudultries, it. wa. decided: 
(a) To proceed to ~ factual study of development.a-, ' 

(i) between 1919.39, and 

(ii) since 1939. 

(b) To study the !ollowing: 

(i), In what direotions and it~ what means can ilie State moat uaefully &Yilt 
the producti..:ln of : l-

ta) Durable consumers' 'goods, e.g., motor-carB. 
(b) Machinery for producing consumers' goods, e.g., t e ti~ machinery, 

agriculturlll machinery, implements and tools; and 

(c) Other capitl,l goods!' 

Under the same head it was decided to investigate the following: 

What are the pOllsibilities from the economio point. of view of ~t bli hi  or 
extending in lndi&-

(a) A synthetic dye-atuft indllStry. 

(b) a fine chemical industry. 

(c) a plastic industry. 

(d) a heavy chemical industry:. 

(e) the production of synthetic petrol and coal tar products. 

(f) the production of rayon 'and other artificial fibree and what are likely to be 
the consequences of the economic pOlition on existing producera, if anY', 
'in India, ' 

(g) Ihip building industry, 
(h) canning industry! 

5. Under the head (iv) Imall scale (including cottage) indu.triee, it wu decided 
*0 deal with the following enquiriea: 

(a) What are the principal amall-acale indWltriee in the country' and where are 
they localised! • 

(ho) What is the hpproximate extent of employment in each of 'the indu.triee! 
What ia thefnture IOOpe of employment. in t.hem! In particular how 
.far can they provide employment to demobiliaed labonr. 

(c) What is the chance of 8urvivali of each in competition, wit.h large..acale 
industries! ' . 

(d) Which of the amall-Icale industriee .bould be reorgamaed in cue their 
• survival i. considered desirable OD any grounds! What .hould be the form 

of luch re-organiaation! 

~e  What should be the place of siDaU-lcale indUlt.riea in post-war reconstruction! 
Which existing or ne" .mall scale indu.triee can be re-organiaed or fit.teCt 
into t.he wider indult.rial It.ructure (e.g., aa luppliel'l of parts, etc., to 
organised ind \Jltries) ! 

-(I) What leaaotlal or part. time occupation. can be introdnced In both urban and 
rural areu •• anbsidiary to the main OCCUpatioDl! 

'«q) In the light of the above, what would be the appropriate '8tate, action in 
rtgard, to the creation, reorganisation and IUlten,nee of thea. indu.tries 
anil occupations! 
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iii. illnder t,he head ("4) i.e.! Finance and structure of industry, it was decided to 
proeeed *0 a st.udy of the follOwing: 

(0.) Are the existing methoda by which Indian induatries are financed suitable 
for the expansion of iudustrialia&tion! 

(b) Jr, what ire ti~  should changes by made! 
(e) Does the growt.h of industrilliisation necessitate further regulation of: 

'(i) Importation of capital, and 

(ii) '!'he control ovel' industry? 

~  To wbat extent is the maintenance or rehabilitation of small-scale industri.-
dependent. upon improved methods of state-aid in the financial field! 

(e) To whllt extent will industrialisation require changes in the Indian banking 
, and financilll institution Ilnd their practices! 

(f) In what directions should the presnt system of industrial organisation and 
structure be changed to ensure efficiency and public interest in genera.!, 
particularly in the case of thOle industriel which receive State-aid! 

~  What are the most appropriate forms of State action in the economic sphere 
in a period of reconstruction and further industrialisation? . 

~h  Whllt should \,e the o i~  of the State in regard to industries in which, 
owing to the predominance of a single firm or a amllll group of firms, Il 

~i- o o oli ti  position hilS been reached? 

7. {a) A survey of the existing power resources iIf the ·country. 

(b) What steps should ba taken to conserve and develop the power resources of 
the country to help further industri&lisation with partiCUlar reference to electric power! 

(c) What measures "re neces.sa.ry for co-ordination 00 power schemes for the 
different regional unite! 

(d) Consideration of t.he possibility of manufacturing power alcohol in the country. 

Ill. Public Work •• 

J,. The members were agr661lble to 0. considerlltion of the following questions: 
(a.) Should the public works policy in India in' the post. Will period be governed 

primllrily by consideratIOns of a.ffording the mllximum ~ee of employ-
ment or by purely technical conaiderlltions of Indill's industrlill and develop-
men ta.l needs! 

,(b) In the light of any general principles concurred in, what order or priority 
should be a.rrived at among the following! 

(i; Roads Ilnd bridges; 

I(ii) RailwllY lines; 

\(iii) Drainsge and irrigation; 

(iv) Canals and defensive works Ilgainst ftood; 

~ v) Afforesta.tion and land recillmation; 

~ vi) Control ot eoil erosion; 

~ ii  Drinking water 8upplies Ilnd sewilge dispo.aI.; 

(vlii) See. and river porte-equipment of j 

.(ix) Air porte-equipment of; 

(xJ Building and construction works, including lllrge scale building projects; 

~ i  Electric i t ll~ti o  hydro-electric Ilnd heating power centres, motive 
power transmlsslons; , 

~ ii  Ou worke and long distance gu supply; 

~ iii  Telegraph and telephone instalIlltions; 

'(xiv) RiveI' contl'ol And mllnagement! 

(-e) A88umif!g thllt public ~or  policy should be governed primarily by C<lDsi-
dera.tlons of Il techmCllI chllr&eter, what place should 'be ta.ken b;y relief 
worke in the post-war period and how can ,conflicts iri wage policy and 
standards of output involved in the co-existence of an tlxpanded public 
oworlra policy and an expanded relief policy be best avoided. 

• 
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(d) Taking Indian conditions into account, what would be the' reactiona 
of public wO"ke conducted by the State on private enterprise, and to what 
extent is it desiraille to ~ti l t e the partlcipatioltll of .private capital iv 
the ~  of promoting public works by- . 

(i) guarantee of interest; 

(ii) granta.in·aid; 

(iii) gu"rantees of rcopaytnent of capital j and 

(iv) exen.ption from taxation! 

IV. Trade and 'l'arifl', 
1. The 8ubject matter waa divided into the following i~ ~ h~~ : 

(i) Tarills, Subsidies and 'Protective Policy j ,  • 

(ii) Export Policy; 

(iii) Treaty Policy; 

(iv) 'Internal Trade j and 

(v) Ancillary subjects. 

2. Under' i ~ ri l  Subsidies and Protect'ive Poltey __ tl\a ~o i  Bu.,jects we •• 
fCDlidered worthy of investigation: 

'(a) What should be the technical content to be i ~ t9, tha o ~ri e of rote ~ 
tion by tari!s or bounties (including ti ~~~  lDMllurd) in the post .. 
war period! 'I 

(b) What modifications, if any, will the machine..,. ~ i ~  require ill 
the post.war period- . 

(i) P'unctions; 

(ii.) Composition j 

(iii) Tenure! 

(c) Wh"t shouid be the relations between protectad in<lWltri,es .. nd t __ e State in. 
l'8IIpect of-

(i) Control of profits; 

(ii) Participation in proflta j 

(iii) Social oonditionl of labour j 

(iv) Ap'prenticeship; 

(v) Administrative 8upervision and control by the ~te of protected;: 
industries ! 

(d) What have been the econamic consequence. of the existing z;ateaof duty and 
to what extent wUl the technical structure of the tariff require modification 
in future! .. 

{e) What have been the 6OOnomic OODB6q"nC6s of r t ~e  expol't and import 
regulations! How far should they be rontinued in the, poet-war period! 

3. Under (ii)-Export Policy-

(a) What general principlell .howd underlie the export pqlicy: off the Government.. 
of India in the post·war period! ShOuld it take the form, in the main, 
of maintaining the principle of freedom of private enterprise or .hould' 
Government, as a matter of principle, enoourage. acbem.. of bulk·sales for· 
exportl, and bulk.purchuee for neceua.ry imports!, 

(b) To what extent should Govermnent envisage aiel: to, export interesta by 
means of-

(i) export-credit schemes; 

, (ii) adherence to regional pacta 88 regard'!! expoli!l. of, ~ t re  and/or· 
raw materials (i.e., divi,ion of export.markets); 

(iii) <'xpcrt subsidies; and 

(iv) export.cartels? 

(e) To what extent ehould India· adhere to international pa,cts for the quantitative. 
. regulation of exports and/or the production of baai<:"anci . other, r ~ materia!a. 
(e.g., COtto01l, ooff66, Bugar, wheat, rubber, tea)! 
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~  To what extent are India's fundamental economic inkrests best ~t  110 far 
as Bubstitute materials are concerned (e.g., ra.1on, plaltics) by (i) the 
manufacture (If Buch C'lmmodities within India, (ii) punuing price-policies 
designed to ma.intain the market fOl' the natural produCts of Indian soil! 

4. Ulldel' (iii)-Treaty poJicy-
Given the various o~~ibi ititll  or the post-war situation (closer co-operation betweeu 

the British i:mpire and the U. S. A" the "rationalisation" of export and import trade 
etc,), should India choose: ' 

(a) a policy of complete autonomy, i.e., DO trade treaties, 

'(b) a policy of conditional, or, alternatively, unconditional Olt ~ re  treat· 
menlo, only, 

(c) adherence to t.he Imperial Pt'eforential System (and witb what. modificationa), 
~  adherence to low.tariff o~ no·taliff IIOnes, 
~e  bi·latel'aliBftl of the Contmental tG>Pe t 

S. Under (iv)-Internal Trade Problems-
(a\ How can intern'll t.mde be developed 110 as to provida large and expanclillg 

markets for the products of our industries and of agriculture! 

(b) What impedimcnlts exillt at prell8llt in the way of ~he inter·provincid trade 
and how best the,-can be removed (e.g" octrois, transport difticalties, 
lack of advertisement alld propapnda)! 

V. Atricvlture, 
1, It was decided to divide the 8ubject matter, lInder two heads : 

~i  'J11U! ill~l li te WQT and polJt.war polJition. 

(ii r 'I'lu UJrlY 'l'er,,£ .4dlu.tment 01 Indian agticultur,. to Il&Iliw£ ad War'" 
treM.. '  • 

2, Under the fim head, it WBI agreed t.1Iat the, fonowing topics required in'vestiga-
:Won: 

(a) The .tru,cture 01 right. over agricvlturol land ill Ifldia ifl the poce·vmr pr.riod. 
In certain provinces, th., soldier ,(and, in due COUl'lle the returned soldiezo) require. 

tel be protected in hiB I'ightll ill the 180111; what forms of protective measures, are 
onecessary, BUch 811: 

Ii) Government RSlist&nce in t.he collection of rent arrears from tenants during 
the absence of the landlord. , 

(ii) Emn.ion of the period of leases or time· limits for the ~t of rente 
or revenues, 

(ill) Elttension of tile period ,of pending suits by money.lenders. 

(iv) Prot.ection of the rightB of millors! 

,(h) 'I'1.e immediate ol t~  price .itvatiOfl, 

If agricultural prir.es show a marked lise or decline' after the cesaation of hostilities, 
what will be the betlt wa.y of meeting the lituation! 

3, Under the second head, it W&8 agreed that tbe foUowing topies required 
jnvestigation : 

(a) The adhesion of India to inwnationaW agreements for the' "orderly marketing" 
or "valorisation" of staple crops (e.g., wheat,1 cotton, etc.). 

I(b) "('rop'plann,ing", in rela.tion particularly to: , 

(i) ~he problem of finding a.lternative CI'OPB ill place of those for which there 
18 hkely to be an inel&8tic ~ diminiBhing demand, e.g., shortataplr 
cotton, and the problem c:,f finding alternative ules for existing crops. 

:(iij The r~ tio  of, ~ o~ l r  crops" for the development of existing anll 
new agricultural mdustrlel (e,g" canning indulltrY). ' 

,(iii) triti~ l ~rob let l  and, in view of population preuure, the production 
" of heavy y)eldmg m'ops Buch aB rice, potstoell, pulses and soya.beans, 

,(IV) VevCIGpmellt of miU'd fal'lning and marketing of daily pro.iuce at dietant 
p!acea, •  ' 

IIv) The fuIJer .... 'l:ploit.ation of the availolble productive o e~ of human laboar 
and cattle puwer, 

• 
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(vi) The extent to which e ~h region ahould aim at ae1f'lUficiency in ftgard: 
to agricultmal products. 

(c) Tht "Planning 01 .A.gricultu"e" ira "Illation to: 
(i) An examination of the atructure of righta and intereat. in land including' 

problems '>f tenancy. tenure, debt and transfer of land. 

Iii) Problems of unemployment Ilnd underl'U1ployment IAlllnns; t,hto. lti ~r  
with special reference to (a) Legislation regarding ~e o o l  holdmgs 
And (b) development of int,ensin and U1echnnised farmmg. 

(iii) Improvement, of the e o~i  pOIition of agricu1t.ural labourers. 

{iv) Social experiments in collective and oo-operative fBl'miDg as alternatives .to 
individual fultivation of the 80il and the degree to wbich Government. 
can undtlrt.&ke or encourage luch experimenta, and 

(v) The co·orrlination of efforts aiming at preserving the heritage in'IOU', 
forests alld waf.ers. Buch aB eroaion control, afforestatiOn, land reclamation, 
etc. Is it practicable tQ work out a policy of an "Evemonnal Granary" 
in India! 

(d) A re-examination of the problema i ~ e  in the' financing of agricnlture. 

(e) Suggestions towards improvements in agricultural Itati.tics. 

In certain provinces, the soldier (and, in due OOUrBe the returned IOldier) requires 
to be protected in hil rigbts in the land; what forms of protective measures al'8' 
~r  luch aB: 

(i) Government, aMistPonce in tb' ~'Ol e ti  of rent arreara from tenants during; 
the ablence of tbe landlord. 

{iiI Exte1lllion of the period of leasea or time-limita for the paymeut o! .rents OIr 
revenu8l. 

(iii) Extension of tile period of pending »uita by monAy-lenders. 

(iv) rot~ tio  of the rightl of minors! 

(b) TAe imfnediate 'P06t-1I1tlr Fice ,ituation. 

If agricultural pricoa ahow a markfld riae or decline after t.he eelaation of hostilit.i8l\.-
. what Will be the be&t way of m.eetin, ~be situation! 

3. Under t.he lecond bl'&d, it was i-e~ that the following topics required inv8ltip 
t.ion: ' 

(a) The adhesinn of India to international agreementa for the "orderly marketing" 
or "valoriaation" of staple crop. (e.g., wheat, cotton, etc.). 

~ "Crop-planning", in relation particularly to: 

(i) The, problem of finding alternative ero;' in place of thole for which thell .. 
is likely to be an inelastic or diminishing demand, e.g., short.taple-
cottoo, and t.he problem of finding a1ternat.ive Ulel for existingcrope. 

(ii) The production of "B8oondary cropa" for the development of exilting anel 
new agricultural industries (e.g., canning indnstry). 

(iii) Nutritional ro~le  nnd, in view. of population pr88lure, the produot.i .... 
of heavy Yielding croPB such as nce, potatoea, plIls81 and Boya'beans. 

(iv) Development of mixed farming and marketing of daily produce at distant. 
placea. 

'(v) The fuller exploitation of the a"-ilable productive powers of human labqur 
Mid cattle power. / 

(vi) The extent lo whicb each region should aim at. lelf.sufficiency in regard to 
agricultural products. 

(c) The "Planning of Agricultu,,/!" in "elation to: 

(i) An examination' of the It·ruct.ure of rightl and interests in IRud' including 
problems of tenancy, tenure, debt and transfer of land. 

(ii) ro~le  of. unemployment and underemployment' among the cultivators 
With speCial reference to (Bo) Legislation regarding uneconomic holdings. 
and (b) development of intensive and mechllDised fanning. 

(iii) Improvement of ihe economiC position cir agricultural labourers. 
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.  .  I  . 8IIts in collective and co-nperative fanning ... alternatives 
(IV) ~ i i i ~ cultivation of the soil ~ the degree to which Government. 

cau underta,ke or encoll.rage ~ h  experlmenta, and 

(v) The oo-ordinatiol. of efforts aiming at preserving the heritad ge f o~  O 't ll~  
and waters Illch as \lr08ion control, afforestation, Ian . rec ama lOn'"e . 
Is it practicable to work out a policy of an "Evernormal Granary m. 

India! .. 

(d) A re.examination of the problems involved in the financing of agriculture. 

(e) Suggestiona towards improvements in agricultural Itatiatics. 

JIr. Govind V. Delhmukh: Were the interests of agric?lturists ::-cpre-
"en ted on a.nv of these Committees? If so, what are their nUDlf'S and. 
the names of the Committees on which they served? 

The Honourable Kr, If: R. Barker: I want notice of this quetltion. 
r "  . 

WBBAT POSITION. 

22. ·Dr. Sir Zlauddtn Ahmad: (a) Will the Honourable the Commercf: 
Member please stute what tbe quantity of production of wheat in the year 
1942 is? (Th.3 figures may be given ro i e ~i e  

(b) What i~ the nomlal.monthly consumption of wheat in India? What. 
is the surplus of wheat after five months' consumption (from April to 
August)? 

(c) Have the Governrpent of India got the list of the stockists in every 
town and th·) quantity of wheat or 1Iour these stockists have jn their 
possession? 

Cd} What steps have Government taken to compel the stockists to I8Ih 
at the controlled economic price fixed by the ~o er e t of Indio.? 

The Honourable Kr. :H. B. Sarker: (a) A statement is laid on' ~he table., 
I' \A. , 

. (b) No figures :ue available sh6wing normal monthly consumption of 
wheat in India. The total net supplies available for consumption annually' 
worked out to npproxirnn.tely 8,900,000 tons or 740,000 tons per month. 
At this rate approximutoly 5,2OU,000 tons should be' available ttll the eud! 
of the wheat season. ' 

. (c) No. Reports are received by the Wheat Commissioner pFtiodico.lly· 
regarding the stocl.s helel at the various Mandis from th~ District Officer& 
and Trade Sources. SevE'ral Provinoes have enforced the FO(rdgrains' 
Control Order, which provides for the licensing of wholesale dealers 8.1'd! 
the submission by them of returns of stocks or similal' orders, but onb 
recently; while other Provinces have not yet put it ·in force. . 

(d) The (Juvernment c.f rndia have pressed the Provincial GoverIlmenh 
to launch prosecutions and punish the o.tlenders severely in ~ e  of sale 
qf wheat or wheat product!'! at ra.tes higher tha.n the controllf'd rutes 
:(n certain cases of necessity, Provincial Governments have requisitionecl 
t~e stocks. 

• 
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E"jmlUe oj the Wheat Crop oj 1941·42. 

. Provincei and States. 

B",wll ro i ~ 

Punjab. • 
United Provinces. . 
Central Province. and Berar 
Bombay 
Sind 
Bihar .  .  .  .  . 
North.West Frontier Province . 
Bengal . 
.Delhi .  • 
AJmer.Merw_ 
Ori ... 

Total British Provinces 

.l"nclictft 8k1t .. :-
Punjab States .  •  .  • 
United Province. State (Rampur) 
Eaatem Agency State... • . 
Bombay Statn . 
Sind State (Khairpur) 
Cedtral India States 
Owalior State .  . 
Rajputana States 
.Hyderabad State. 
Baroda States 
Xyaore State . 

-Pormerty Central Province. Statell. 

(a) 500 ton •• 

Total India State. 

GRAND 'rOTAL 

[16TH SBPT. 1942 

Yield ofwh.at 
.(in tons). 
Current year 
(194,1.4,2). 

~  

2,608,000 
388,000 
241,000 
380,000 
4,85,000 
238,000 
'1,000 
11,000 
5,000 
1,000 

8,271,000 

520,000 
'9,000 
12,000 
95,000 
30,000 
288,000 
299,000 
331,000 
134,000 
'1,000 
(a) 

1,799,000 

10,070,000 

Mr. Umar Aly Shah.: Does the Honourable Member know the number 
of Indians who tire st.arving for want of food? 

The Honourab!fI 1Ir .•• Jr.'. Sarker: I have no such information. 

1Ir. :Muhammad .A.zhar .Au: Does the Government know that the Pro-
vincial Qovenll1'lf'.lJts g('Ml'ully are carrying on this propaganda. t:hrough 
the Police .. md thll 'fuhsilU:H'o.;, and the result of it is that the Polic.e oflictlrs 
themselves purchllse foodgr£<.ios before the public gets it? Is tho Govern· 
ment going to make any arrangement for 'the public or for the Police. and 
"l'ahsildars ? 

The Bonourable 1Ir. N. Jr.. Barker: I have no such informati('lIl. 

Mr. )[uhammad Nauman: May I know why the Government have not 
heen able tl) procure allY ligure although the motion was moved in this 
House in 181\[ November and the Government promised th ~ the·i.nformatlon 
would be mnde available as to what stocks are in the country' nnd what 
'Stocks wi!) be ava.ilable for the people in the country? If the Government 
is not yet in a position to enlighten this House, then what is the use of 
hadng 8 Wheat Commissioner and the whole paraphernalia o e ~  with 
him? . 
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Dr. Sir Ziauddln Ahmad: Has the Gevernment got the pa.rticulars about 
the sale price of wheut. ulld whether they are aware that ~he t ill Delhi is 
being sold at a much higher price than the controlled pnce? 

The Honourable Mr. N. B.. Barker: We have not changed the orders and 
I do not know that whea.t is being sold at a higher price. 

Sardar Sant Singh: Is the Honourable Member aware that whc:at wh..eh 
is being sold to private consumers is sold at a much higher pric') than tae 
control order contemplates? ls -it not a fact that this complaint 'U! to be 
iound throuahout India? wm the :S;onourable Member take stt-ps either. 
to tre the~ tho contr<JI' OrdE'l or to relax it in such a ma.n.oer that this 
;state of affairs should not continue? 

The Honourable Mr. N. B. Sarker: Wheat may be Hold at a hi he~  }ll'ice 
in retail, but the GO\'erJl1nent control order fixes the hole~ l:  l'l ~e  I 
have no information th ~ the wholesale rate being charged is higher thaD 
the controllt'!d rate. 

Dr. Sir Ziauddin Ahmad: 'What is the wholesale rate today? 

The BOlWurableJlr, :N. B.. Sarker: It is Rs, 5 and Rs. 5/4. 

Mr. Muhammad lIauman: But the wheat is being sold at the rute of 
.Rs. 9 per maund in Delhi today. 

1Ir. Lalcha.nd Nav&lral: May I ask if the price has been settled by the • 
oCeIltral GovanmNlt for all the provinces and all places or whether dilft:rent 
Provincial Gc·vernmellts have fixed different prices for their own provinces? 

The Bonourable lIIr. N. K. Sarker: The retail prices were left t.o th(l 
-discret,ion of the PI'ovincial Governments. 

Sir Syed Raza All: oe~ the Honourable Member realise that if it is 
,desired that the benefit of 1:he controlled rate should re ~h the ord.nary 
.consumer, it would be necE'ilsary for the Government of India. und the 
Provincial (l'overnments to open their own shops in view ot the fact that 
the grain is likely to be withdrawn from the market by the stoclcists7 It 
'is a serious proposition rE'nlly. 

, 
The Bonourable IIIr. N. 11.. Sarker: That question has been discusbed 

'in the recent Price Control Conference and some decisions have been 
,arrived at which are being cO'lE.idered now by the Central Government 8.T'd 
their ,decision will ba comllluuicated very shortly. 

Dr. Slr Ziauddin Ahmad: Will the Honourable Member lay on. the tIloble 
·,t,he report o[ this Conference as it will help us very much? 

The Honourable Mr. N. B.. Sarker:'No, Until the Government of India 
take 1\ decision, Tam afraid I cannot lay it on the 'table. 

IIr. N. 111. Joshi: May I !18k if the Honourable Member is awarc of the 
fact that wh.at .md other fc.odgrnios have become RO difficult to be oLt.ained 
even incitiu; like Bom,ba:y {;bat a large number of people have to wait for 

• 
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hours together even to get wheat or other graih worth 8 rupee? HUI·cntly, 
the queues hud become so large a,nd clamorous that the Governme!lt had 
to resort to firing to regulate the queues. 

The Honourable Jlr.N. B. Sarker: I do not Jinow about the tiring but. 
I know bo ~ t,he difficulti,et; ill getting foodgrains. That question i .. under 
the active o i ~l' i ),1 of Low Government of India and a decit;ioLl win be 
arrived at very shortly, 

Sardar Sut Singh: HilS [,hE Honourable Member o ~i ere  the aesir-
ability of rellioying thi;; control in view of the fact' that during the last war 
the economl!' factors worked very much better than the control factors are 
working today! 

'!'he Honourable Mr. 11. B. Sarller: I do not think so. 
Sardar Hant Singh: Is the Honourable Member aware that during t.he-

last war the benefit of the rise in wheat price went to the agriculturit;t and 
today it is go!ng to the middleman? . 
The Honourable Mr. N. B. Sarker: To the middleman at the eonsurner's: 

end and not at the producer's end, which was more effectively cl)ntrolled. 

" \ 

.. BEVIN Boys" BBTUBNBD TO INDIA. AND TlIBIB EMPLOYlIIENT. 

23. *lIIr. Oovind V. Delhmukh: Will the Honourable' Menlbel for 
Labour please state how !nany "Bevin boys" have returned to India Ilona 
if all of them hove got employment? If not, what are the '-'1\£101111 for 
their unemployment? Are any of them taking any part in Trade Unions? 

The Honourable Dr. B.B. Ambedkar: 149 Bevin DOYs ,have rt hl ' ~ ' 

to India of whom 26 arrived only on the 5th September and are now being 
tested by an Examining Board. Of the remaining 123, 1U5 have beell' 
pluce(l in employment with an average 'increase of, salary 0: 145 per ecnt. 
Of the halnnce of 18, nine boys who arrived at the end of july liava been 
allotted to posts and will be appointed very shortly; two w.ho do not ",ish 
to take up factory work are being considered for Emergency CommiH>lions-' 
onf! ill the Indian Army and one in the Indian Air Forc1!';'fhree hnve' 
refused the posts offered to them and efforis are now being made to find 
thetl1 ot,her appoontments; one is being returned to his original employ-
ment on increased pay; one is undergoing tests with a view t,o appoint-
ment as 'Velder Instructor at a training centre; one has been "armnrked' 
for a post but cannot at present be traced; and the last man was returned! 
froln ~ll l  for misconduct with01lt completing his training. 

It is too early yet to say whether any of the returned tfahiee9 are" 
taking part 'in Trade Union Affairs. ' 

Mr. Govind V. Deshmukh: May I know if their unemployment is not 
due to the fact that they are taking part in 'J:'rade Union movElmenr.s?' 

The Honourable Dr. B. B • .A.mbedkar: I do not think BO. I do not 
e~ nn.\' eyidence of unemployment 'among t~e traineeE'. 

JIr. GoviDd V. Deahmukh: My question w;as "if ull 'the, Bevin boys· 
have 'tot erpployment" ,and the answer was that all the .'Bevin boya' who 
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have returned are not employed, that some are being tested, that flom,'" 
are employed that some ~re sent baok to ~h~r old jobs. I want to ~~t 
this question whether thell' e lo e ~ IS lU ~ ' way due to the f.u,t 
that they are taking interest in trade union activities. 

The Honourable Dr. ~  Jr.. Ambedk&r: I am sure it is not. 

IIr. GoviDd V. Deahmukh: What sort of misconduct was reported' 
o.guinst onf. of the 'Bevin.' boys'? 

The  Honourable Dr. B. Jr.. Ambedkar:' I have not got the information-
nt rt'~t t  I want notice. 

Mr. GoviDd V. Deahmukh: Has it got anything to do with his labouJ< 
activities? 

The Honourable Dr. B. Jr.. Ambedk&r: I would not like to "'poil the' 
chances of this young mRn by stating in the open House what his mis-· 
conduct was. 

Mr. Govind V. Deahmukh: When this case of misconduct was reported' 
against this young man,· did not the Government think it advisable to-. 
make (·nquiries about what that misconduct was? 

".l'he Bonourable Dr. B. Jr.. Ambedkar: I have no doubt that Govem-· 
hieD I; have got the information about the sort of misconduct he was o ~ 

guilty-of. r have not got the fact with me at present. I want oti ~  

Dr. Sir Zlauddln Ahmad: May I know whether the "Bevin bt)ys'" 
CODle from the labouring classes? 

The Honourable Dr. B. Jr.. Ambedkar: The Department is e tl i ill ~ 
that aspect of the case. 

IIr. GoviDd V. Deab.mukh: In view of the. fact that the "Bevin bovs'" 
return tl, India after obtaining proper training 1n England, where is 'thH" 
e ~e it  for testing them again? 

The HODourable Kr. B. Jr.. Ambedkar: Most of the employers o l ~ 
not accept the word of the Government of Ind1'a that, they were trained. 
and the employer would like to satisfy himself that tlie man whom he iii" 
e ~ lo  is properly trained. We cannot prohibit the employer from,: 
domg SQ. 

SHORT STA.PLE COTTON PURCHASED BY GOVERNMENT. 

24. *Mr. Govind V. Dashmukh: Will the Honourable Member for' 
Commerce il~ e stnte: 

(a) if short staple cotton was purchased by Government in the 
cott'),l season (.f 1942 before the 10th of June' if ~o thrvu""h 
what. agencies, what amount and in what markets' and Leth~r 
the public were informed about the purchasing agencies by. 
Government; if not, why not; and 

• 
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(b) if short staple cotton purchased by Government w.as sold to t11e 
. T('xtiJe Milli in India or any export agencies; If so, hetl ~r 

GovernmelJt made any profits in these transactions, and how 
the profits, if any, will be utilised? 

The HO lo r bl~ Mr. B. B. Barker: (a) Yes. AB regards the oth(>r 
points rn'ised in the question I lay on the table a statement showing IIlltlh 
infC?rnmtion a8 Government are prepared to give at this stage. PllbJieit;y 
wag not given to the selection of purchasing a'gents be,cause it was desirE'.d 
that their operations should De secret, the . object being to avoid art.HiliRl 
<listurbance of the markets upcountry. 

Be1'&r • 

c. P. I. 

c.P.1I 

Xhandeeh . 

S,,uemen'lIhowing Purchluu oj Shod Staple 00"071. 

Quantity 
Type of cotton. purchued to· 

date. 
Ball'ls. 

Centree from 
which 

purchaed. 

1770 

1054 

{
Amraoti. 
Akola.. 
KhamgaoD. 

{Wardha. 
Arvi. 

Dhamangaon. 
Pandharkawada. 
Nagpur. 
8aoner. 
WilD. 
KAt.o!. 
Digra!\. 
Yeot.mal. 
Ch"tanji. ' 
KIondali. 

[ Dondaicha. 
~ Dhulia. 
LAmalner. 

(b) No. The latter part of the question does not arise. 

1Ir. GovlDd V. Deshmukh: Is the Honourable Member aware that the 
slgricuJ1;ul'ists could not bring in their crop to the market, because they 
were Undf!J tlie impression that Government would advertize for the:r 
rflquirements? '  . 

The Honourable Mr. B. B. Barker: The Government issued 1\ pf(>ss 
Cotlllllun!q'lc on 12th :'\farch stating they-were going to buy cotton. 

Ill. Govind V. Deshmukh: How can' you E;lxpect the agriculturIst to 
know about, this that the Government have entered the field for purcha!Ole? 
'The Government did not advertize? 

The Bonour&blelllr ••• B. Barker: I lielieve the Provincia.l Govt'rn-
meuts must have informed the village associations or village' panchyats. 

IIr. Govind V. Desbmukh: I do not want what the Honourable Mem-
:ber bdie.ves or thi~  I ask him for facts. ' 

The Honourable'Mr. B.  B. Barker: I have no further information. 
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'AMOUNT EABMABKED FOR PuRCHASE OF SHORT STAPLE COTTON. 

~ ~  Govind ''I. Deshmukh: Will the Honourable Memhcr hr' 
Commerce plOllStl statfhcw the Bmount ellrmarked in the budget of UH,l-.-
42 for the purchHse of short stuple cotton to help the growe!'s or such. 
cotton wilJ bt: utilised to its full extent? 

'!'he Honourable Mr. :N. :S. Barker: Government have not earlUllr)ced' 
any SIJecifie amount for the purchase of short staple cotton. The vroceeds 
of' the' t',dditional import duty impos'=ld on raw cotton by the Cotton I"und-
OrdiuHnct', 1942, will be utilized not only in financing the purdllllic:!s of' 
short stllphl cotton but also in making grants to the Provincial GOH::m-
menti; IlncI Indian States to enable them to remit the whole or part of the· 
lund rcvlmue or rent collecte8.frorl1 the cultivator in respect of the lund' 
divtwte-1 from cotton to food crops and on similar other, measures I'lr the· 
bt'lIef!t of the growers of cotton. ' 

, 
Xr. Govind V. Deahmukh: Is the'Honourable Member aware tEat this; 

h'mnt \\'(\s earmarked for maintainnig the economic leyel of price of short. 
Rtu pie cotton? 

The lI<!nourable Kr. 5. :S. Barker: No. It is not correct. 

MATERIALS OJ!' ARTIOLES :RECEIVED UNDER TIlE LEASE AND LEND AGBEEMlDNT •. 

26. -Xr. Govind V. DeRhmukh: Will the Honourable Memh')r for 
Commerce pIe use state what materials or articles have been received by, 
India under the Lease Mid Lend Agreetnent and of what value? Are the 
terms of this Ilgreement the 6ame as between the ite~ Kingdom lind • 
the Unitea Stutes of Americn ( 

Thfl Honourable JIr. 5. :I.. Barker: The que'stion should hav(' been 1 
addrei-<sl'rl to the Honourable the SUPlily Member. 

DEPRECIATION IN LABon WAGES. 

~  -:Mr. Amarendra Hath Ohattopadhyaya.:' (a) Will t)J.e Honourahle, 
Me ~er for Labour be pleased to state if he has ascertained the exact, 
depreciation in wfJ,ges in proportion to the increase in value of food-stuff and 
textile commoditiaR and general cost of living? If 80, what is th~ !'8tio? 

(b) Is it not a faet that the dearness allowance and war·time bonuses, 
granted to t~Lil  workers is ilOt. sufficient to make up for the proport.ional 
fall or depreciaticn ill wages? 

(c) If the answer to part (1)) be in the affirmative, does'the Honourable· 
Mem?er propose ~o recom;itlt.n· the matter of wages of labour on the ItaUwl:ys 
and lllcrease theIr wages to an amount which: would be sufficient? 

(d) Do o er e ~' ro ~ e  during the war period, to set up food and 
cloth stores, for supply.ng Rallway labour with these commodities It.t prioJes 
o ~e r t e with their present income and' if it proves satisfactory to·, 
COlltmue thCl rr:' l ll e l~ as a permanent measurer 

(e) Will the Honourable Memper be pleased' to make a companl.tive, 
statement of wuges paid to the Railway labour in Government '(If)ntr'Jllcld' 
Railways, in private Railways ,(i,e., Company-managed and priVf\.tfl Stllte· 

• 
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Railwa.vs) and in ttlxtile mills, jute mills and the iron and steel factories in 
India, and also t,heir hours of work in a week? 

The Honourable Dr. B. R.. Am1Mdkar: (8) The costs of living have not 
'risen at thfl same rates throughout India; there are reliable cost of living 
,indice!! only for a few large towns; tho rates of wages even at 0!le Cl"ntre 
differ considerably for different l ~  of emploYEles, and the move'lIcntll 
'in the rates of wages h ~ been uneven at the same place anti as bet ee~l 
different places. In view of these -factors, it is not possible ~  g-;VH a 
ll'eply to the question as Pl?-t by the Honourable M~~ber  If he desires 
information regarding any specific class of employees at a place where thElre 
.hi a reli bl ~ cost -of living index, I shall attempt to furnitilh it. 

Cb) No. I believe that th.e dearness allowance meets fully the increased 
,·cost of living in the lower grades though to a diminishing extent in the 
:higher grades.. 

(c) Does not arise; but I would add that rpcently the dearness allow_ 
.ance was enhanced by' a considerable extent, in negotiation with the All· 
India Railwaymen's Federation and there is no justification for a further 
.. :revision at present. 

(d) Grain shops' have been and are being opened by a number of rail· 
ways when the administration considered it necessary to do so. Comma-
,dities suppiiEid in these shops are sold at prices not exceeding the control 
.prices fixed by Provincial Governments. It is proposed to run th. 
:lJhops during the war as long as the necessity for them exists. No cloth 
;shops have yet been opened on the, Railways. 

(e) There is no known basis for making such a wide comparison; each 
:factory employs specialised labour and comparison is' difficult . 

.Mr. Muhammad lfauman": May I know from t.he Honourable Member 
Iwhether it is the contention of Government that there has been no rise 
an price since 1939? 

The Honourable Dr. B. R.. Ambedkar: That is not the contention of 
·the Government. All that the Government say is that there is no 
IUniformity in rise. 

1Ir. Muhammad R'aWlWl:' There is some uniformity taking the 
minimum. Are the Government. not p"epared to accept the minimum rise 
iin all commodities. which is above 50 per cent? 

The Hoaourable Dr. B. R.. Ambedlrar: I am prepared to say that there 
iis rise. but I cannot say that the percentage is as high as the Honourable 
Meinber suggests. \ 

Ill. Kubammacl Nauman: Will the Government make enquiries and 
:find out whether the allegation is correct? 

The Honourable Dr. B. R.. Ambedlrar: I ('.annot commit myself to 
'making enquiries, which will require additional staff and time which Gov. 
·ernment may not be able to spare. 

Mr. lIuh&mmad Nauman: 'rhe Government ought to ·have had this 
'information since three years have elapsed. 
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Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is expressing an opinion. 

,Dr. Sir Zlauddin Ahmad: May I ask if the dearness allowance men-
tioned in this question will be extended to other' departments. of the 
Government of India, e ~ i ll  post office? 

The Honourable Dr. B. R. Ambedkar: This questiob should be 
:addressed to the appropriate department. 

DT. Sir Ziauddin h ~ This question refers to railways, but my' 
Honourable friend has taken up this question as one concerning labour. 
I shou:d like to know whether the labour conditions mentioned with 
rward to railways ·will he extended to labour conditions III other .depart-
r ~ t  . 

The Honourable Dr. B. R. Ambedkar: I think there has been an 
inerease in dearness allowance given to all employees in the Government 
of India. 

Mr. Muhammad Nauman: With reference to part (d), may I know 
whether Government have taken any pains to compare the control rates 
:at which they are selling now and the rates at whioh the commodities 
were being sold in 1939 and 1940? 

The Honourable Dr. B. R. Ambec1kar: It is quite unnecessary to make 
:any such comparison of percentage at all. 

Kr. Muhammad Nauman: Otherwise, you do not know what percen-
tage of e r ~  allowance should be given. 

The Honourable Dr. B. R. Ambedkar: It is Ruffieient for Government 
lPurposes to know that there is an increase. In that case they may 
consider whether or not to increase the allowance. 

Qazi Muhammad .Ahmad Xumi: What. are the places where the rise 
in priees is the lowest? 

The Honourable Df. B. R. Ambedk&r: I want notice. 

SOXED FOR A NATIONAL GOVERNMENT AT 'i'HE CENTRE. 

28. *Mr. AmarendraNath OhattOpadhyaya: (a) Will the Honourable 
the Leader of the HOtl':e be pleased to state if the Government of lndill 
has undl'r ccnlernplation any scheme to implement the Cripps offer to form 
a. o er ~ : a( the Centre with the parties who are ready to co-operate 
with the allied power!; in defending India and carrying on the anti-Fascist 
fight to it~ end? 

(b) If theTe be ~l  effort on the part of Government of India under 
cont(-mplatiOll to CT{'ate a National Government at t.he Centre, will the 
Ho ollr ~ble MembE!r bE' pleased to make a statement on the scheme 011 
the floor 'of the Hl)use? 
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, !'1M Honourable lIr. 1Il. S. Aney: This is a matter ri ri~  for His. 
Excellency ,the Governor General and His Majesty's Government, rMher' 
than the Government of India. I would remind the Honourable Member 
of rtlpeated statements on behalf of His ,Majesty 's Government, renewed 
so late as September, the 10th by the Prime Minister, that the broad 
r~ i le  of th? Declaration which formed th~ basis of Sir Stafford Cripps. 
Ml ~lO  to Indl:l must. ~e taken as representmg th~ s.ettled policy of th.e 
BrItllw Crown and Parhament. and that these prmCiples stand in theIr" 
full scope Q,Ild integrity. ' 

(b) WRITTEN ANSWERS. 

Ev AOUEES FROM BWtMA AND THE FAR EAST. 

29. ,·Mr. Amarendra Bath Ohattopadhyaya: (a) Will the Honourable-
Me b~r for Indians Overseas be pleased to state the number of evacuees. 
including wivce. and children, from (1) Burma, Province by Province. 
(2) Malaya, (3) Singapore, and (4) Hongkong and their present domicile, 
and finanol'tlcondition? 

(b) Will th:l Honourable Member be pleased to state the number or 
Indiang with th~ir families who were left iD Burma, Malaya and Singapore-
and wh·) CQuid 'Dot avail of opportunities to leave those places or who could' 
not come on ,It('count of various impediments? Is there any means. 
available now to get information about their whereabouts ana condi-
tioo? ' 

~  Is it a fact that many evacuees have applied for financial help R'n.i 
employr:ttmt to the Government of India? What belp bas been rendered 
am! hl)W ~l  hove been employed and out of those employed how many 
are Indi:\11'3 and how many are Europeaps and Anglo-Indians? What 
arruT,gements tire maJe for giving employment to tlie unemployed evacuee" 
wh') had been rendered absolutely helpless on account of forced evacuation? 

(d) Is it a fact that th ~ Indians had been forced to evnCllu'te ,)Ll IICC"lll1t 
ofllruol trentment by tbe Burmans and their threatening attitude tow81'dRo 
the Indi.in" domiciled in Burma? 

(e) Is J:hl:l Honourable Member aware of the allegation of ,racial disari-
mination betwllen Indians, Europeans and lo- ~ i  in respect of 
employment of eva('uees? If so, will the Honourable Member be pleased 
to make 11 statement on the matter? 

The Honourable lI1'. 11. B. hey: (a) The number of per SODS evacuated 
to India from Burma is estimated at five lakhs and the number from 
Malaya, including Singapore, at about 8,000. No ~ ti te i~ available 
of the arrivals from Honk Kong. It is not yet pOSSIble to estImate the 
numbers according to the various provinces to which t,he evacuees belong. 
Government understand that the bulk of the refugees brought no savings 
with them. 

(b) The number of Indians still left behind in Burma is of the order of 
six lakbs and tkat in Malaya, including Singapore, about 7* lakhs. 
The Japanese Government have not so far agreed to the protection of 
British interests in these territories through the, agency. of a protecting 
power and at present the only channel of communication with th0ge 
countries is the International· Red Cross Committee. It is hoped that 
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some indication, of the general condition of Indians stranded in these 
countries will become available through this channel after· some time. 
Enquiries about the whereabouts and welfare of indiv:duals are, however, 
being received in the Department of Indians Overseas and referred t.() the 
.Red Cross Commissioner for transmission 1Ihrough the International !ted 
Gross Committee, but it may be a considerable _ time before the e~l irie l 

produce any result. Recently the Japanese Government have agreed to 
the establishment, of certain postal facilities for prisoners of war, which 
will be applicable also to civilian internees in those coliDtries. 

(c) The Government of India have put iri'to operation a scheme for 
the grant of financial assistance to destitute evacuees. The rate of 
allowances is related to the pre-evacuation i o ~  of the refugees. . The 
Buthority to receive and deal with applications for r,eliel, has been delegated 
to the Provincial Government a.nd by them to the District officers. 
The employment of evacuees is a problem to which Government have 

been paying careful attention. Provincial Governments have been 
requested to undertake the -task of puttmg applicants in touch with pros-
pective employers. Though persons such as lawyers and teachers may 
find some difficulty just at present in securing suitable employment, 
those p08set-lsiug technical qualifications, such as doctors, electricians, 
cOrI,f:nters and others belonging to skilled trades should have no difficulty 
in finding employment. Those who are still without employment have 
been invited to register themselves with the National Service Labour 
Tribunals which are functioning in a.ll Provinces. For clerical workers 
there is great scope for finding employment with the armed forces. For 
unskilied labour also there are many openings in new camp, aerodrome 
and road construction and building works apart from other relief works 
instituted by certain Provincial Governments. Provincial Governments 
have been addressed for returns of evacuees who have. secured employ-
ment but as yet these have not been received. It is not certain whether 
full particulars will become available in the near future. 

(d) There were many reasons impe1ling Indians to evacuate from 
Bunna and the hostile attitude of a proportion of the Burmese people was 
one of them. ' 

(e) Government have seen allegations in the press that Europeans 
have found employment more readily than Indians.. No statiatica have 
been pr?duced to, b ~ ~i te those. ~lle tio~  Government have issued 
instructIons to all appomtmg authorItIes that In the matter of the employ-
ment ,Of evacuees, Indians should be given preference over other claSBes 
of evacuees aa fat' as possible. 

POSITION OONOJIBNll(G STOOXS AND O O O~ OF WmuT, RICE, B'l'O. AND 
, THEJB PRIOE CoNTBOL. 

80. tII)[r. Amarendra .ath Ohattopadhyaya: (a) Will the RqnourBble 
Member hYO CommerC'e be plensed to lay on the table a statement showinl; 
the trp.sent position in stock of (1) wheat, (2), rice, (8) coal, (4) quinine, 
(5) tE'n, (6) lterosene, (7) salt, and (8) sugar, and ,the prospect of the same ' 
next-year? 

(b) IR the Hoourable Member aware of the fact that prices of rice I 
~ antl Rnlt hilt'/": gone up abnormRlIy in Bengal and +111'''1118 cnmmoditiAp: 

are becomin·T llnJl,'oilAhle? It so, what, arrangements 81'8 made to bring 
down the prices nnd rr.ake the commooit.;PIII «"RSi1y available? ' 
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(c) Ie it n?t a fact that a large quantity of rice had heen exported to 
~ l  frOln Bengal:' If so, how could such' export be possible when 
there Willi 3 deart.h (If rice in Bengal? wttat was the total quant.it,)' \Jf 
riCll in stock in Bengal when it was exported to Ceylon 'I 
,(d) h~:  urrangements have been made by the Honourable Memb6r 

to 'make up the dericits in the supply of staple foods to t.he inhabitants of 
t.he' counb'Y, I>tovillce by province? 
(e) What nnanc·ial help has. been rundered to t.he lndi,an !1griculturistB 

to grow more food and what IS the Ilrea of fallow l ~ h has been 
already brought uuder cultivation with a view to .growing 1ll0l'e food? 
(f)· Is l.h ~ Ccptr:11 Go,-ernment solely responsible for organising tl,e 

"Grm'; Il!Cl'C food" c:umpaign throughout the country or'" have Provincial 
Governments' also 11 combined responsibility? Will· the Honourable 
Member he plcllsetl to lay on the table a copy of the scheme 1, 
: (g) Wh'lt brrllngements do Government contemplate for equitable 
distribution of coal to Provinces at n cheaper rate? , 
(h) What, IOlTIUlgements do Government contemplate for control of 

prir!es sud equitable distribution of staple food and daily necessities in aU 
the ProvioC!es? ' 

, fte BoJlourable 1Ir ••• 11.. Barker: (a) A statement showing the Btocka 
of quinine salts in India on the 1st April, 1942, and of. sugar stooka at 
factories only on the 5th September, 1942, is laid on the table. Informa-
tion is not Qvailable about the stocks or the prospects of Jl(,xl ye,ar's rro-
dU(ltionof other commo,dities mentioned in paragraph (a). 
, (b) As regards 'sugar, the Sugar Controller for India has taken all 
possible .steps in the present difficult transport situation to make reason-
ab!e quantities of 8ugal' available to Bengal. The question of controlling 
the prices and distribution of rice was discussed at the last Price Control 
Conference and the recommendations made by that Conferen(!'3 are now 
before the Govenlment of India. 

With regard t.o salt, the Government of India have reqUisitioned a ship 
1.0 transport salt from WestCoost to Calcutta and have also arranged 
shipping facilitie!l, through the Ministry of War Transport, for the 
import of s81t from Aden into Bengal. 
(c) Exports of rice from. Calcutta to Ceylon from the lst April to the 

31st August, 1942, amounted to fi,711 tons. No information is available 
about the stooks of nce in Bengal, but these exports were pemlltted 
'after consultation with the Government of Bengal who had no doubt 
tAken into account the supply position in that Province. It is not definite-
ly establiRhed that, 8sthe Honourable M'emberfl8Ys, there is .n actua! 
dearth of rice in Bengal as n whole. 

(d) Inter;provincial movements of wheat aIld sugar have been regu-; 
Jate1 by the Central Wheat Control Bnd Sugar Control. As regards other 
foodgrains, the responsibility rests primarily on the ProvincigJ. Govern-
ments, but the Central Government have given al1 assistance in their 
pt:'.we\, by organizing t,he Regional Price and Supply Boards, and other_ 
wiRe. 

(e) It is for· the Provincial Governments to render whatever help the 
~ti tor  require to grow. more food. The Central Q-overnment have, 
b.owever. made grants from the Cott,on Fund to those Proorinces which. 
applied for such grants. in order to· give financial. help to (:otton growers 
to BElFlist them, in diverting their lands from cotton to food. crop.. . : 
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'}'.rOU1· inlormation ~ far received, it' is estimated that 80,50,000 acres 
-of . eulturable -waste and fallow land will be brought under the cultivation 
'Of food crops in the British Indian ProvlDces in the current year. 

(f) The responsibility for organising such a campaign restH also on t.he 
·Provincial G()vernments, but in view of tpe abnormal, situation creat&li 
by the WlI.r, the Government of India called a Conference of the represen-
tatives of the Provinces and States in April 1942 to devise ways and 
means of increusirlg food production to meet the needs of the country aa 
8 hol~  The recommendations made by the Conference l'~ embodied 
in a series of resolutions, a copy of which has been laid on the Library 
table. It was for the Provincial Governments to implement most of those 
recommendations. and from information received. t.hey appear to have-
·done so, in 80 far as the~' are feasible under the local conditions. 

'fo assist the Provincial Governments in co-ordinating their plans and 
;programmes and advising them from the point of view of the country &8 
·8 whole, the Government of India have, in pursuance of one of the 
recommendations of the Food Production Conference, set up a Central 
Food Advisory Council consisting both of officials and non-officials. 

(g) I plnce on thE' Table a copy of a Press Communique recently issued 
by the Government of India in the War Transport Department describing 
certaiu IlrrarJgements designed to ensure an equitable distribution of cOl\I . 
.to Pro:vin('.e8 r~t re o ~ble rates. 

(h) The question was discussed at the Sixth Pnce Control Conference 
-and ctlrtu.in. recommenda.tions were made. These are now being examined 
by the Government of India. 

S'ock, oj Quinine Salts 0"· tAll I,d April. 1941. 

Central Rellerve. .  .  •  •  .  •  •  •  •  . 
Beaerves held by the Government oflndia on behalf of Provincial Govern· 

fIl'ents and States under tho 1939·40 Java Purohase Scheme .  . 
Reeerves held by the Government of IndJa on behalf of Provincial Go"-orn. 
lDIIute alldStatesunderthe 1941.f.2Java Purohase Bcheme 

'Sto41m held by J»rovin,oial Governments .' .. 
"Stocks held by Civil Medical 8tol'8s Departments 

Or_y 

Lb •• 

153,000' 

'70,000 

19,000 
82,312 
29,000 

353,311 
~  

8"f11M'. . .. 
Totalatoeka ofllugar in faeton., in Briti,h India on 5th September, 1941 were 235,000 

·MIlI. 

Re.olution3 adopted by tAe Food ~o tio  (Jonfert.nct..' Add at NeVI Dr.lll' on tAs 
6tA April. 1941, untler tAt. OAaif'ffttJf&8Aip of tAe HM&Ot.Ira61e Mr. N. R. Sari." 
Mem"l'r ;tI r/targe of the Btlveotion, RealeT.. Qftd TAlfIti, De'Jltlrlmefit. 

J. Thill Conference view. witb grave concern' the· pos.ible repercauionl 'on t.be 
civil populat.ion and on administration in India of the Ihortage ot food which il 
likoly to face the country in tbe forthcoming year as a relolt of deficieDciea of rioe 
and wbeat consequellt. largely on difficulties Of tranaport, ce_tion of imports and 
local failure of moplOOn. It conllidel'l it euential that immediate action lliiould 
be' taken for the initiatioll of a planned and effective drive for the increased lro. 
duma!l of food and fodder crops in tbe forthcoming T:Aarif and ,..6; le&IOIUI an in 
tbe ol o i ~ year. To tbil end tbe Conferenee appeals with oonftdenee for the 
hearty co:c.peratioD of the Provincial and Slate Governmenta, of non-olllcial leader. 
of public' opinion. in India IIIld of All non.oftlcia. Rjtf'ncit'l! which are in a JIOIIition to 
I'IIlder IlHful "I,knee. 

• 
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2. The Conference o ii er~' that. production in each deficit region Ibould ~ 
increased 10 t.hat. it. may all far .. pouible become eelf·.ufticient. in reepeat; of ita 
primllfY food and fodder requirement.e. It recogniaea, bowever, that tbiB may not 
.be poIIible in certain regions in reapect. of all commoditiea. It, therefore, recom· 
mends that regioDi favourably situated should grow as mucha. 'poaiible of thue 
oommodities for meeting t.he requirements of deficit regiom and BpeciaUy of conti-· 
goous deficit regiona. When there iB a deficit· of a particular commodit.y in the 
count.ry u  a whole the di.tribution should .. far as tr ~rt facilit.ies permit aim 
at an <,qualit.y of sacrifice on all consumers of that c:ommodlty •. 

~  In order to ensure the ma¥imum amount of land being' brought under culti-
vatlOli for tbe growth of food and fodder crops and t.he maximum yield per acre 
therefrom. the Conference recommends the initiation of the following further mealures 
by Prl)vincioi Governments : 

(i) Det&iled programmes of work for the "grow more food campaign" should" be-
drawn up for different areas and propaganda to implement such pro-
grammes should be carried out through the presl, the radio, by informa-
tive and inBpiring leaflets and lectures, in aBlOCiation with existing Don-
official bodies, .uch as Co-operative Bocietiea; Fa:.rmer&" ABlOCiationa. 
Rural Development ABAOciatioDB, village Panchayats, and 110· forth; 

(ii) Arrangements ahquld be made to ensure the availability of adequate· 
, supplies of ~ee  for luitable varletiet! of crops; 

(iii) Arrangements should be mr.do for the supply of manurel, particulariy oil· 
cake and bonemeal ; green manuring, where feasible, proper It.orage of 
farm-yard manure and the making of' COlllpost should alllO be encouraged; 

liv)' Sieps sbould be taken to improve existing water suppliea, and to arrange 
for the su.pply of irrigation water at the right times and aleo to develop 
new sources of water-aupply luch .. the construction of 'well., embank-
menb and water channels; 

(v) Financial provision should bl! made for the grant of tacavi loanS and for 
giving conceuional rates for laed, manure and irrigation ('harga; 

(vi) Land Revenue and rent should not be charged or mould be charged at ~ 
conceuion rate for a specified period on lands newly brought UDder 

" cultivation provided food and fodder crape are grown' on them. 

(vii) StePI IhouJd be taken to incre... the acreage of food and foddel" cropa 
. by extending t.he double-cropped area. by curtailing al far .. feaeible the 
acreages I'f short-staple <cotton and other non-food crops, and in the 
case of jute, maintaining the exilting Iystem of control and by utili.ing 
uncultivated lande;· . 

(viii) Steps should be taken to encourage the UIB of 'under-milled' or home-
pounded rice in place of highly milled rice with t.he object. of making 
exilting lupplies. o{ rice go further and to take the opportunity afforded" 
by the present food production drive to instruct the cultivator to lecure· 
for himself a more balanced diet. 

4. In order to counter any apprehension that the drive towards increued food 
production might rault in such an augmentation of output all .. riouy to affect the 
uloability of the crop, this Conference recOmmends to the Government. f)f India to· 
udertUe, Ihould loch a contingency threaten, to buy luch quantities Of foodetuff. 
JD the open market all .wQuld prevent any lerious deterioration in the level of prices. 

5. The C<>nference recommends that aa an insurance against a shortage Qf ltaple 
·food •. anll with a view to improve the nutrition of ·the people, all available lands 
adjoin.ing homesteads should be used for the production of vegetablel and quick-
crowing fruit.l, luch as papayal, bananaB and melons and green fodder crope for' 
inr.realed production of milk. The Confetence suggests that Provincial and State-
GovemmentB should examine the feasibility of Iltililing uncultivated landl near 
irrigation 'cDannel, for the purpoee of food, vegetable and. fodder crqp lti t i~  

6. The Conference recommends that, to me,·f. '~r r lli  transporl difficultillB, fiiepl! 
should t.c taken to revive, encourage and ileveJap the many forma of indigenou. 
tranllport, such all conntry boatl. 11l110"1c l',,"ta. ramel carta, pack anUuaJ. uti BOo 

forth which have be.. partially 'r ' ~  by mechaniral t.r&DlpOrt. 
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. 7. The Comerence recogniaea tl -~rr i  out of ~ food and. ~ er produc . 
. ·tion drive i. largely a, matter of dJIii:d "";,rganisation for. the Provmcud and State 
'4)ovemmeuts which, it i8 hoped, will set up suitable machinery for the purpose. ~ 
Central Food AvilOry Council ~ho l  :be established by t.he Government of IndIa 
.u a co-ordinatitlg body whoae main function. would be: • 

(i) to pool, itudy and dill8JJ1mate ~l ~ il ble information;. . 

(ii) to l ~ on an all· India balis the food and, fod.der ro tlt~  ro r ~ e 
for tbe different regiona and to tender adVIce in regard to It. executIon; 
and 

(iii) ~ advi.e the authorities relponBible about th ... equitable diatribution ~  
the available food stock •. 

Pnll Communiqui, 

1. In view of thc difficultiea experienced in obtaining tranaport fO.r t~e ~ l ' of 
coal the Gcwemment of India appqinted a Controller of Coal DIstrIbutIon lOme 
tou; months ago with headquarters in Calcutta at No.1, Council HOUle Street, 
with the object of regulating the distribution of coal in the t-t intereetB of the 
country, His functions, as well as the manner in which he functionl and, the pro-
·cedul'O' to be observed when applying for hill aSliatance are briefly stated below 
for pu.Llic information. 

2. The Controller is reapqnaible for deciding the order of riorit~' in which the 
. coal hal to b" dellpatllhed, and his functioll8 include the granting of priority for 
ill hil-' e t~ Coal, 'Naval Coal, Loco. Coal for Railways, an Government· require-
mats, requirementll of public utility conceml, and of the iron and lteel induewi ... 
Tbe Controller ill alpo respqnsible· for the allotment and control of wagonl normally 
dallified under ·Public'. ' 

3. Programmes of L!x:o. .coal '~O  il ~  and. coal purchased for GoverumeDt 
requirementi tbroufh the ChIef MlDlDg EngIneer, 2adway Board, are referred to the 
Controller of Coa Distribution, bv the Chief Mining Engineer, Railway Board. 
For priol'jty_ in t:onneetion with IIhipment coal, bunker coal, and Government require-
menta, oLher than (loal, purchased thl'ough the Chief Mining Engineer, Railway 
Board, applications Rhould be made direct to the Controller of Coal DiBtrioution. 
All Applil'ationR for War Priorities received .. by the Supply Department should be 
forwarded to the Controller of Coal i trib tiol~ by that Department. Application. 
for priorities .hy public utility concerns, by iron and steel industriel, .for coke ovenl, 
etc., rre·;iouBIY addrelled to the Coal Wagon Supply Committee should likewise be 
adtlrelled br those concerns direct to the Controller of Coal Distribution, who will 
·draw up .the necessary programmes, and iuue itllltructioni te the Railway •. 

. .4. I!l thl' clI8.e of CO&\ and ~o e required for domestic consumptioii and for 1"ca1 
IDduBtnes not directly engaged 111. war work, it has been arranp;ed tliat the Director 
of' ~ tril'  of the Provincial o er e ~  of the Punjab, Bombay, Madras, Central 
~ro l el ~ .Berar, North-Weet FrontIer Province, Bind and AIIBm will func-
tIon as. 'O~l l l Coal COJ?-trolle.rs. ~  Bengal t~e functions will be discharged by 
~e Chle! .Controller. of Prices, lD Blh!,r .and OrIssa by the Price Controllers, and 
ID the United ProVI1lCell ,by. th~ ProVlDCW Tranlport Board. They will advise 
the Controlll'r of Coal platMbutlon of the requirements of different centres in th8 
,ord.ep o.r ur!l't'ncy and Will enaurB that the coal received i& used. for the purpOle for 
which It waR ordered.' . 

5. 'rhe Controller ill generally able to draw up a programme of distribution under 
. which a limited nUDlber of wagone ill let alide daily for the millcellaneoul ,day..to-
·day requirements of the public not covered by any priorit,.. The nUDlber of wagODll 
..... r~ under this lIyatem il expecte.d to Cover all demands for general use. Where 
howeve., spedal ... iltance is required for· any area, the Controller of Coal Diatri= 
bution will at his discretion endeavour to give that ,"istance on information l1:applied 
by Provincial CQaI C',ontrollerll. 

6. In applying to the Provincial Controllera for a •• iiitance, (,arti.. conaemed 
.ald ~to the names of .collieries with whom ordera for coaJ. have been laced 
~h .. quantity covered by !lach ord.er, and the period in wbich delivery baa P to .,; 
made. NClrmally all appbcant .• ll~ be expected to draw their auppli.. from t.he 
lleare.t lIeld, ancl: an explanation wdl be necelll8ry ia all callel where an ordir has 
1IOt been rl ~ lD the near .. t lIeld; 
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ItiuBD'l'8I1f'1'llll BuIoTB1oAL ENGlN-.mGCLAsa OJ' '1'BB DBLlII POLYDO.IDfIC. 

81. *Paa4lt Lakthial JtaDta :ilaiva: Will the Honourable Membet for 
Bducntilln, Health and Lands kindly state: 

(1\) how many students were admitted to the Electrical Engineering 
Class of the Delhi Polytechnic mst year and how many are 
on the roll at presenir; 

(IJ) whethor there has been uny fall in the strength of the dHM8 .. 
and, if 80, why; and 

(c) if it is u faat that no or ~ho  flldlities hqve 'so far been pro-
vided for practical training of the elass although the admission 
W8t1 Clade in November 1941? 

Mr. l~ D. ~: (a) 88 students were admitted to the Electrical i.nd. 
Me ~ i l Engineering Class of the Delhi Polytel(hnic in October IM1, 
Studenbs are admitted t;6) this class on 0. sessional basis. The session-cain& 
to a close in May 1942. The next session starts in October 1942 and 
there Bre no students in this class at present. 

(b) Yes. The session closed with 28 students on the rolls. Thefall 
in strength of the class was only to be expected. It iii a part-time oourae 
and consists of evening classes totalling from 10! to IS! hours 8 week 
which men attend in their spare time. Attendance at wch a coune 
oannot be expected tb maintain the level of attendance at day 01 .... 
which constitute a student's main activity. 

(c) It is not customary to provide workshop ~ ilitie  for part-t,ime e.en-
ing students in engineering. 

8'1oBJ:EB BY STunDTS Ilf TBB ELBOTBICAL EKOIXBBBlNG CLAss 07 THE DlILHl1 
. PbL'YTBOJI1RC. 

12. *Pudlt ·Lak8bmi ][aDta Katva: (a) Will the Honourable Member 
for Education. Health and Lands, please state· heth~t he is aware . that 
on account of th·! discontent prevailing in the Electrical Engineering CIaSft 
of'the Delhi P,olytt'.t!hnic, students went, on strike during the last term and 
did nnt return b· their studies until they were 'assured by the Vice-J;>rincipal 
th ~ IItaff will bt~ recruited and facilities provided for practical training 
when the Budget Demand for the Institution WI\S tiOl ~ b  theLegiIl 
lative ~~e bl  . 

(b) Is it a fact that this promise was not kept LIP tmd in April. th~ 
questi->n ~ IIhelved till after the summer vacation? 

~  I. D. TyIOD: (3) and (b). The students of the part-time evenIng 
course in Engineering absented themselvet\ from evening classes on one 
occasion in March last. The . Vice-Principal immediate11 met a number 
of the students nnd after hearing their complrtintll explamed to them' the 
necessary limitations of part_time evening ·classes. The students nen 
day resumed their studies. No promise was made t,hat extra staff woUld' 
be recruited for the evening classes or t~ t facilities for practica,l training 
would be provided: these were part-time e-.ening classes and the-Principal 
had alrea.dy warned. the students at the beginning of the course that 
practical training was .not included in the syllabus. Labbratory faoilities 
were eQ.visaged and a promIse was given by' the Vice.Principal that l&bcn. 
tory facilities would be provided when the Budget allotment was receiftd .. 
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. This is being done and the opening of the next; evening 0l&S8' in 'EngiDMr-
ing bas been deferred till the 20th Oetobet by when. it is hoped.' improTed 
laboratory arrangements will be ready. The delay is not the fault of the 
authorities at the Polytechnic. 

LoBO SUlDIn V AOATION IN TJIB DELHI OL ~  

83. ·Pandit Lakshmi Kanta X&iva: (a) Will the Honourable Me~ ber 

for Educathn, Hf'alth and ~  plellse state if it is a fact that the 
Delhi Polytechnic obllerved a Rummer vacation of five months instea.d of 
the usuill period of 12 weeks prescribed in the Delhi Colleges; and if so, 
why? 

(b) Do OOVt!rmllp.llt propose to make sny special ~rr e e t  to com-
pcnsattl the If)"'F the, studeot\; have sustained t,hrough the long vRcation and 
shorter hours of working? 

Mr. J. D. Ty8OD: (u) The reply is in the negative. The summer vaca-
tion this year was from the 15th May to the 14th July and the Institute 
reopened for its full-time day students on the 15th July. It was not, 
however, cOBsidered possible to start the next term for the part·time 
evening classes in' Engineering before. the 20th October, 1942, owing to 
'.1Y1 ullavoidable deluy in the provision of necessary buildings and equip. 
ment. for laboratory instruction. • 

(b) No. The students have-sustAined no financial loss. 

AyAILABLE AlIoUB'l'S Oll.POWEB ALoOBOL .&lm RBCTIFIBD SPIRIT. 
, , 

34. !'Jtr. 3. Ramsay ScoU: (a) Will the H090urable Member for .. Com-
mer(!e please state '>\hat is the amount of pOwer alcohol available ili India 
. ancl whm'o ,I Are (toy plans undel' cOIlsideration to increase the output and 
if "0, wh!lt meUDS lire proposed? 
(h) Wl:ut it; t.he amount of rectified spirit available in each Province 

or State aDd what plans are under consideration to increase the output '! 

'!'he Honourable 111' ...... Sarker: (a) The' estimated annual o~ i' 
of power alcoho' available in India at present is about 1·75 million gaHona 
a year. This amount is almost entirely produced by the three' power 
alcohol plants working respectively at Meerut (U. P.), Mandys (1£'80re) 
and Bodhan (Hyderabad). The Government of India are actively consi. 
dering, in consultation with the Provincial Governments. particularly ot 
United Provinces and Bihar, various mea8ures' that could be taken under 
the present circumstances to increase the output.' The plans under 
consideration include: (a) im.port of essential plants; (b) assisting the indus-
trialists selected to import these plants, to obtain essential raw materials 
and chemicals; and (c) IDaking arrangements to facilitate the distribution 
of . power alcohol. 

(b) It is presumed that the H.onourabk Member desires to ~  the 
atDount of rectified spirit which could, be used as motor fuel which is 
available in each Province or State. '1:he necessary information is being 
,collected and will be placed. on the table of the House in due course. 
: .On the Ncommendatione of the Power Alcohol Conference held at New 
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Delij. with the re re e t ti~e  ,of cortain ProvinciilJ GOVCl'DI1Wnts al'd 
the Industry., tbe Provincial' Governments have been advised to take 
every step that is practicable to increase the output of' rectified spirit 
that could be .used as motor fuel in their respective ~  Among the 
plans under consideration to increase this output may be mentioned 
alterations and improvements to existing distilleries for producing the 
rectified spirit and. a suggestion to the Provincial Governments tha.t a 
flertaiu portion of rectified spirit produced should be ,earmarked for use 
R8 motor fuel. ' 

EvAotTBlISlI'BOM BU'BJU AND MALAYA. 

815. *PaDdit Lakshml Kuta lIbltra: Will the Honourable Member for 
rndiflilS Oversenl' bl' pleased to state: I 

(a) th~ number of Indians who have been evacuated so far from 
Burmn and Malaya to India; , 

(b) tho number of Europeans, Anglo-Indians, Anglo-Burmans and 
ChineRe that hllve been so evacuated; , 

(0) th'"' number of Indians and Europeans. evacuated by transport 
agencies of the Government; 

(d) thti 'number of evacuees who perished on their way to India; 

(a) the number of'Indians left Hehind in those (louutriell; 

(f) tb~ places on the routes to India where relief Centres were 
opened' at ,the instance of the' Government of India, th~ 

numl!er of such centres and of the staff employed; 

'(g) t~e n;unber of evacuees receiving relief at such centres; 

(h) th~ naturp. of relief given. to the evacuees; 

(i) the total expenditure involved in these relief measures; and 

(j) if any portic,n of this expenditure bas been borne by the Blman 
Govenlment or by any other Provincial Government, and if ':iO, 
to what extent? 

.. Tbe.1IDDoarable JIr. II. S. Anq: (a) The number of Indians evacuated 
~o  Burma is ef!timated at five lakhs ~  ihat from Malaya at 4,500. 

(b) . The number of British subjects other 'than Indians evacuaW from 
• Malaya to India is just over 8,000; the number of such evacu.ees from 
Burma is not readily ascertainable. 

" (0) I It is not understood what transport agencies of the Governmep." 
~e referred to by the Honourable Member. All destitute evacuees ~e 
transported nt Government cost from the Indian frontier to their 
destinations. 

(d) 'Government hav:e no accurate information. 

~  The Indian popUlation still remaming in Burma is of the Grderof 
~  lak)Js and that in Malaya about 7,40,000. 
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(f) Whel1, evacua.tion from Burma. was taJring place via Chlttagong, Dve 
amps were maintained between the Burma border and ChittagoDg and a. 
Chittagong itself six camps were opened. 12 SpeciQJ Deputy Collectors 
and a Speci!J.l Additional District Magistrate were d!!puted to be in· 
chal'ge of these an'angenumts apart from a Special Evacuation Officer at 
<lhittagong itself. Some 18 doct-ol'R were on ~ t  in Chittagong to r.ender 
medical aid and to inoculate all refugees without evidence of recent 
inoculation against cholet-a. A medical ullit provided by the Government 
of Madras Rnd 8 posse of doctors sent by the Government of Bengal were 
111110 operating in Burma itself between Akyab and Taungup. 

An Hlaborate refugee organisation under th,e direction of Major General 
Wood WitS set up on the Assam·Burma border, from Tamu and Wet Yu 
1,0 Imphal Rnd Dimapur on the one side and to Bishenpur and Silchar 
on the other. There were over 80 cnmps on these routes and nearly Ii 
lakhs of re e~  wer.e passed through. When towards the close of the 
-dry t1Cl1BOn, the rapid e l~ advance in Upper Burmet diverted the 
refugee stream into new und much more difficnlt channels, new camps 
adequately equipped and stoeked were set up at extremely short notioe 
a'ong the new ro\ltes and. seve1'8! thousand more refugees rescued. Apart 
from t.he military officers who throngo()utuDstintingly assisted the refugee 
operations, about 50 Camp Commandants and Assistant Commandants, 
50 doctors with sanitary /lnd medical Ato.ffB, Rnd l\ strong team of special. 
police, tranRport. disperAlII nnil supply officen; were em·ployed. TJi(li 
number of coolies, porterR, rnrriers, ~ri el'  Ilnd so on emp\oyed ran infio 
thousandll. 

(g) Tbe capacity of t.he relief .centres and the period for which refugee. 
~o l  he l{c!pt at anyone camp depended on the location of the camp' 
and the rate of ·refugee flow. The camp at Dimapur provided accommo-
dation for all many. as Ii,OOO pen'!Ons for a number of daYB. 

(b) Free porterage and transport facilities, food and accommodntion at 
'camps, and free railway tickets to destinations 'and . out of pocket 
expenses for journeYII lasting over six hours have all been provided at 
(lnvernment expense, to destitute evacuees. . 

(i) The information bas not yet become available. 

(j) The Government of Burma have borne the entire cost of evacua-
tion ~ e e t  in Burma, They have also accepted liability for 
mtanClsl ll~t l e granted to 'Burman and Anglo-Burman evacuees in, 
India. 

"GBOW MOBE FOOD" CAMPAIGN. 

88. *l'and.it Laklhmi KaDta IlaiV&: (a) Will tbe Honourable M~ her 
fet' Education, Health and undR be pleased to make It detailed statemeltt 
abO'Jt the pllm ~ programme of the "Grow more food" Campaign 
inaugu1'8ted by Government? 

(b) Will he be pleased to state the likely increase iil the· acreage (Jf 
eultiv!lt.inn, Province by Proviocl'. ineluding the Centrally AdJ;llinilltered 
'Arena" , 

. (e)-What i~ the anticipation of tho Government of the likely increall4:l 
in thf! yield of crops, ail 8 result of this campaign ? . 
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(d)· D.>. Government propose to help the lti ~tor  with . money J\' 

implemtmt.s or manure or technical advice for the· pUrpose? If riot, what. 
are tIlt> practical meosures adopted by the Government to make the 
clmlp:lign b(>llr fruit? . 

1Ir. I. D. Ty80D:(a) and (d). As 'Agriculture' is a Provincial subject, 
the question of giving dlect to' the "Grow o~ Food" campaign ill 
primarily the responsibihty of the Provincial Governments: but in view of 
the pteeent abnormal conditions and the need for e ~ ri  (:o-ordinated' 
action in the execution of their 'plan, the Government of IOOia convened • 
Feod Production Conference of the representatives of the Provinces and 
States in April 1942. A copy of the resolutions adopted by them is avail-
able in the librory of the House. The recolJ.UDendations made therein 
were  corlimunicllted to the Provincial Governments who were askecl to 
implement them as far as possible in drawing up· detailed plans and pro-
grammes t.) suit local conditions and needs. From information received. 
the GovenmlCIIt of India Ilre satisfied that-these recommendations havl! 
beeL, generally spenking. implemented. The specific measures under· 
taken naturally wary froIn province to pl'ovince. Broadly, they comprise 
vigorous ro l ~ in the countrY-llide, distribution of improved quality 
ser.d provision of irrigation wllter at reduced rates or reservution of canal 
watm-for food crops wherever feasible the grllnt of new cultivable wl\ste land 
for cultivation. revenue or rent. free for a period of three to {lve ;'>'fllUH.· 
liberal grants for takavi and so on. These measures have been supplement-
ed by the action taken by the Government of India on ~he- recolDmend .... 
tions of the F.ood Production Conference. In pursuance of one of thulr 
~ O 'rle t o  the Government of India have set out up n. C"ntral :food 

l i~or  Council, o i ti ~ of oftlciaJs I\nd non-officials, the function!! or 
which 1l1'8--

(i) t..) pool, study aria" di88eminate all available information re r~i l~ 
food and fodder production; -

(i.) t.) pl .. n on all all-India basis the food and fodder production pIU·· 
gralDmE: for the difierent regions and tender advice in .-egard 
to its exe,cution, and· . 

(iii) to advise i,he .authorities responsible about the equitable dilwi-
bution of the available food stocks. 

In purpuBnce of another recommendation, the Government of India 
have conveyed an assurance to the cultivators, through a PreSB Note iesueci 
on th ~ 25th Mny, 1942, that, should any developruentll take pillce affecting 
the saleability of the food crops, they will buy such quantities of· food· 
stuffs in the open market 8S are calculated to prevent a serious fall in their 
ri ~i  

It is fo: the Pruvincial Governments to· help the ~ti tor  with money 
implements; manure, and technical advice. if necessary. -he e~ e  
of the technical expert!! of the Governri:lent. of India are always available 
to "the Provincial Governments. 

FrOlll the COttoIl Fund, creuted bv tne levy of an additional duty 00. 
imports of raw cottoll. the o er ~ t of India ~ e ~ tio e  grants 
to some provincial and State governments, on certam condItions, to en:,.ble 
, them to offer to cultivators a direct ·1inancial inducement it! the form (,f a 
.mall subsidy or a r£.duction in land revenue, for every acre of land divert-
e_d from shnrt staple cotton to food ~  ., •. '  : 
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" (b) and (e). Information, as far as available. is given in the t te e ~ 
laid on th~ table' of the House. ' , 

BeDpI 1I/iO 

BIJIar 110 

Bomba, 100 

OIJIUall'roWIIlM 100 

lIadru 500 

Jll'ortb Weat 
lI'ront.ler Pro-
..mer. 

100 

sao 
100 

toO 

100 

60 tIOO 

.60 

, 600 800 

.100 1,000 l,tOG 

500 1,000 

lOll 

GOO ~ «lO 1,000 

aoo 

Total tor lfA,Jor 
l'roWIIlM , 1,160 1,500 

'~ 

• 

Tatal •  • 

• \Iepuat.e ...... Dot avallablp, 

t J'l1IQniII Dot avallahk 

\lOO 

260 2,Il00 e,a 

• 

• 

• 

•  ' 3S'7 

FOOD POBl'l'JOlt'. 

70 

18' 

.r, lID 

70' Iii 

80 60 

toO 

30 

1111 

7&0 

t 

t 

t 

170 

80 

1116 

t 

t 

t 

t 

t 

10 

76 

10 170 

I!O 

86 

..... 

I. 

116 

110 " 

170 

180 

&01 1;tt1O, 

t t 

t 

t 

t 
,I 

t 

t 

t ,t t t 

8'1. ·Palldit Lalrlhml Kanta Kalka: (a) Will the Honourable 'Member-
for ~ tio  H"alth and Landa be pleased to make a comprehensive 
atatemc[I;; about ~~e food position of India at t,he present moment? 

Cb) Will th'3 Hnnourable Member be pleused to atate, Province by 
Province, the present stocks of rice, wheat and other im'portant cereals 
whioD cODstitute the staple food of the country? '  . 

(0) Will he please state the average nonnaI yearly production and eon-
suinption, Province by Province, 01. Buch food crops" 
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(d) ho t ~it  of the yearly prociuQe of these food std. wei ~il  
able f!>r ~ tio  by the. civil population in 1Ihe year 1941-42 and wbat, 
quantity IS likely to be available for the year 1942.48? 

.' <e) Will he pleas(! state what quantifJ of food s17uff had to be spartsd 
m the year 1941·42 and is likely to be spared in 1942·48 to meet the 
·demands of countrielt outside India? What are the countries that drew 
on food supplies from India last year and in what quantities? 

\. 

Cf) .In view of the stoppage of supplies of rice from Burma RlJd oth~ 
·countries at present, do Government consider shortage 01 food in India 
inevitable? If not. how is this shortage to be made up? 

(g) Have Government taken stock of the whole situation und COme to 
· My dennite finding about the exact food position of the country? If 
80, does th~ Honourable Member propose to consider the advisibility ot 
issuing 8 'ull statement on the subject so as to acquaint the public with 
the real sit.uation? 

JIr. I. D. 'l'J'IOn: (a) The attention of the lIonourable Member is 
· invitod to the ffi-.nourable Mr. ,N. R. Sarker's speech at the :rood Pro· 
duction o ere ~e and the Honourable Sirdar Sir Jogendra Singh's speech 
.at the fint meeting I)f the e tr l ~  Advi80l'l' Council, copies of which, 
are available' in. the I,ibrary of the House. 

(b) The information asked for is not available . 

.  . (c) A statement giving the information. so far as it. i"s available, is 
-laid 0:1 the table of the. House. The i re~ are only approximate and Bre 
compIicatrd by the fact that the figures in SOme cases inclJIde and in 
others eXCllldp. the figures for the adjoining States. Import and export 
figures are oni.V" fi,vailable by trade blocks, while figures of production are 
· not availablo for all States. 

'(d) Less thaD two per cent. of India'F! normal ro ti~  of food S,raim; 
estimated at 600 lakh tons was required in 1941-42 for exports and other 
commitments. The balance was available for the use of civil population 
(for C9Dsumption and seed). The positiob in 1942·48 will be more or less 
the same. 

(e) A stu.temellt showing t~ quantity of e or~ of . _foodstuffs to 
i er ~ 't countries during IH41·42 iy laid on the tabTe-of the Houae. It is 
not possible to give any estimate of the quantity. likely to be exported 
in 1942-43, since e ort~ have necessarily to be regulated from time to time 
with reference to changes in the supply position in the course of the year. 

(f) An estimated shortage of 25 lakh tons of food grains is apprehended 
during the current year owing to the cessation of imports from Burma 
and bad harvests. but it may reasonably be hoped that liS a result of the 
"Grow more Food" campaign, production will balance the entire demRnd 
next year, BS the deficit in rice will itself be decreased and should be 
more than ottset by the .increased production of wheat and millets. 

(g) Yet. The public have already been acquainted with tJae real lIitua. 
tion. The Honourable Member's attention is invited to the Honourable 
~r r er'  broadcast speech of the 22nd June, 1942, and statement ~ .• 
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PicHIi 'Conference on the 18th July! 1942, copies of which are availabJe· 
in :the Library of the Howie, and to my reply to part (a). 

I 

......,., 81wHotrtg 1M ftOmICIl Annual ~  ancI O~ 0/ '~ ... lite 

(In thow!a.Dd tcma.). 
Rice. Wheat. Juar.Bajra. Gram. 

f 
~ ~ ~ ~ 

Pro· Con· Pro· Con· Pro· Con· Pro· Con. 
duo· lump· due· sump- duo· sump· duo. sump· 
tion. tion. tion. ·tion. tion.  tion. tion. tion. . 

~ 
. 1,797 1,790 18 3 

BeDpl 8,802 8,888 " 288 3 4 79 117 

Bitlar 3,052 3,243 4,18 436 40 40 439 419 

Bombay 1,030 1,512 311 M8 3,187 3,441 91 15'1 

Central Pro· 
vinoeI and 
Benr 2,224 2,032 661 639 1,027  1,034 206 186 
IIadI'BI 4,581 5,359 29 1,893 1,907 ,12 155 
N •• W.F.P. 6 259 !60 30 30 27 81 

Oriaaa 1,527 1,341 1 10 11 11 2  2 

Punjab 320 318 3,920 3,247 367 3M2 61'16 557 

Sind 482 332 378 328 215 195 66 71 

U.P. 2,111 2,316 2,676  2,604 771 683 1,680  1,592 . 

NOftI I.-The figures for rice, wheat and millets in Bombay include the Bombay StMeII 
and Baroda. 

NOftI 2.-The figures for rice and wheat for tho Central Provinces include thOlle for tho 
Central Provincea States. . 

NOTE 3.-The flgureB for rice and wheat for the Punjab, Sind, the United Provin_ 
iDDlude tho_ for the corresponding States. .  • . 

Esporta of 

I • .ft_, fIOI ... 1M hull 

• 

To 

U.K. .  .  . 
Aden and Dependencie8 
. .labia.. •  • 
~ l  
o.ylO11 •  • 
Straits Settlements • 
Federated Malay States 
Union of Bouth Africa . 
Portuguese East .Africa • 
Mauritius and Dependenoies 
Kenya Colony and Zanzibar 
Other But African Porta • 
CeDada • 
U.S.A •. 

' . 

I 

Cuba .  .  •  .  .  .  . 
West Indiea, other than Cuba and Bahamal • 
Other Countries 

··Qa.amity. 
(Tona) 
4,620 
8,610 
46,030 
10,141 
144,710 
7,364 
1,977 
41,193 
·1,360 
21,607 
2,697 
555 
1,72'1 
4,163 
260 
2,72'1 
"438 

Total 300&,089 

U.K. 
Iran 
. BUl"IIIa • 
Other countriea 

200 
38,408 
7,942 

139,3'13 

Total 186,923 

• 
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(b) a-. 

~ 

,(eI) PWlM, oIAer""" 

"1. Btoe" 11M ~  (PMdy) 
t. BarIep 
"1.Jl.ue 
~O  .  .  .  . 

To 

Aden and Depea.denoiee 
Arabia .  .  . 
'OeJ'lon 
Burma 
Straits Settlements 

~ ~ OilIer oountriee 
, ' 

Aden aDd DependeDoiea 
Arabia .  .  . 
mber oountriea 

Ceylon .  . 
Straits 8ettlemeuts 
Other OOIUltriee 

U.K. 
(Jeylon .  .  .  . 
Kauritiue and 'Depandeaoiall 
Other oountriel 

~ 

U.K. 
Ceylon 
Burma 
t it ~ 

Federated KaJay ... 
Union Of South 4frica . 
llauritiue Ed D8pancIcDo_ . 
Other ocnm.triei •  • 

•• PulH-S- .  .  .  . 
•. 0"-IOl'tiI of OraiD, PuJ8a and I'lour 

[1&r8 S8PT. 194.1 

QuMtIt • 
(ToU)' 
'7,sao 
1',!48 ' 
9,((6 

25,"" 3,281 
801 
9,'701 
18,71'7 

Tdwol 8'7,()(8 

72'1 
• 1,211 
2,822 

ToW ,,801 

16,808 
• .1,181 

3,071 
18,'07 

To.. 311.8'71 

3,9at 
989 
1,011 

Total IS,_ 

29,11' 
181 
1,226 
2,318 

Total 33,3(0 

Total 

28.341 
1S,!22 
, 318 

• 

DI 
1. 
310 
'lIS 
33& 

• "90a 
113,0'79 

31,111 
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~ lLL lO  OJ' WHBAT PnmT8 OJ' CBBTAIN, CoLLBQBS' IN ,DBLBI. 
. -as. ·Pault' Lakshml Kauta· Jlaitra: (a) Will the Honourable' Membet' 

'for Education. Health. and 1.ands be pleased to state jf it is a fact that 
the Director of Industries, Delhi, has cancelled the wheat, permits of tho 
Hmdu Cdlege. tlie Commercial College. R11d the Indm Prastha Girls' 
CoUegil. Delhi? 

(b) If the answer to the above be in t,he affirmative, will he be pleased 
to stst.e the l'easonl! for 'such nction? 

.. 
fte Honourable JIr ••• Jr.. Sarker: (u) The answer is in the negative. 

'"l'he newspn!Jpr which published the news haa withdrawn it the very Dext 
day with apology. 

(b) Doea not arise; 

RIOB EnORTBD TO CEYLON. 

89. ·Pandit Laklhml Kanta Jlaitra: (a) Will the Honourable Member 
'for Education, H~ lth and Lands be pleased to state the total ~ltit  

of riC!! sent t,) Ceylon in the year 194:1-42, and up to August of the presebt 
year::' 

,(b) Will h~ bl! pleilsed to state the price per maund at which such rice 
was purchased and supplied? 

(0) Will he be p)oRsed"to state t,he Province OJ' Provinces from which 
this rice was }:urchfl,s(\d or supplied? 

(d) In making. or allowing such purchases was u careful survey made of 
the food position of the Province or Provinces concerned, with special 
refereMe to productitln and consumption in the year? . 

The lloDourable 1If ...... Barker: (a) The quantity of rice exported to 
'Ceylon during 1941-42 was 144,710 tons and that exported, during the 
periM lilt April to Slst August, 1942, amounted to 116,274 tong. 

(b) No information is available. 

(c) The up-ell of e;xports from the various ports during the period 1st 
April to 31st August, 1942, are a,s followa: , 

ToOl. 

Karachi 

Bombay 9,810 

Madru 72,498 

Calcutta 5,711 

'8imilllr informatior: in respect or' expOrtll: during .1941-42 is 'Dot available. 

(d) Exports of rice to Ceylon were brought under control from the 7th 
February, 1942, and the issue of esport Jicsencea halibeen -regulated with 
due" regard to the food position of the ,pPOVincfls concerned. 

• 



MOTION· FOR ADJOURNMENT. 

~LL  INSULT BY THE DELHI POLICE TO_ LADY OL ~ PICEBTING 
THE LEGISLATIVB ASHEMBLY CHAMBER. 

Mr. PreatdeAt (The Honourable Sir Abdur l~hi : I have receivtld 
12 N notice of a. motion for the adjournment, of the business 01: 

. OOK. the ~o e from Sardar Rant Singh for the purpose of dls-
cussiug 8 ddinite ~tt r of tJrgent public importo,nce, namely, the insult 
offered to Lady Voluntetll"S by the Delhi Police on 14th September, 1942, by 
r ~l  them after they had been put under arrest when they tried to 
picket the Legislative Assembly Chamber. b ~ does the HonO\lJ'able 
Member 1'Dean b.y 'picketing the Legislative Assembly'? 

II,rdar Saat SIDgh (West Punjll.h: Sikh): )'eBtei'day some . 

111'. P.r-tdent ('l'he Honourable Sir Abdul Rahim): :1 ,,:,snt, to know 
what is the meaning of that, . 

Sardar Sanf. Singh: Some Lady Volunteers were standing outside the 
smAll entrance arid were barring the way of the Merriban to come in. They 
were arrested .  •  .  • 

.An Honourable Kember: Shame, shame I 

Sardar Sant Singh: Shame to you! After a.rresting them 

Mr. PreIldent (The Honourable Sir Abdur Rahim): 1 simply wanted t() 
know what the picketing was for. They wanted to bal' the way of t,h!". 
l\Itlmbera. I ImppOStl no Member of the Assp-mbly would likt· that. 

8ardar Bant BiDlh: That is Dot the question. 

Mr. Pnaident (Thl' Honourable Sir Abdur Rahim): No. 1 have'" &88 t()o 
that myself. . 

Sardar SlDt Slnp: My complaint iB 

. Mr. Prelldent (Thfl Honourable Sir Abdur Uah.im): Order, prder. 

Sardar Sant Singh: May I be permitted, Sir . 

Mr. President ('The Honourable Sir Abdur Rahim): I want to Ret ~ the 
factA first. Will the Honourable Member let me proceed? Then t.hey 
wei'e arrested under some provision of law? 

Sardar Slnt Singh: Yes, Sir. 

Mr. Prutdent (The Honourable Sir Abdur Bahim): 'l1aen what YOll are 
' l~i i  of is not· their arrest? 

'udIr lalU 81ngh: 1;'0, Sir. What bappened 'after arrest-dragging-
( 134 ) .  . 
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Mr. Pnaiden' (ThE' Honourable Sir AbdUl' Rahim): Why were they 
dragged i 

&ardar Sant Singh: I do not. know why they were dragged but they werd 
insulted after they were Pllt under arrest. The law only contemplates 
arrest and removal but not the use of force, which means insult oBered to 
the persolls arrested. 

Mr. President ~ htl Honourable Sir Abdur 'Rahim):.I ~r t  that, 
buu 1 take it tlmt they were unwilling to be taken to the pohee statum. 

Sardar San' SlDgh: The law has got its own remedy; women pahee 
should be employed. 

Xl. Pre8ident (Tile Hono,ulable Sir Abdur Rahim): 1 want to know 
th ~ fact •. 

Sardar Sut '9ingb: They were dragged from the entrance to the police 
van. 

lit. Preaident (The, Honourable Sir AbdUl Uahim): Beoause they would 
not allow therm;el,,6s to be taken to the police station. 

Ilaull\lla zalar Ali Khan lEast Central Punjab: Muhammadan): May 
1 any 'me thing? 

Mr.' President (ThE Honourll.ble Sir Abdur Rahim): Order, otder. r 
want to lmuw from the Honourable the Home Member what the facts 
are. 

The Honourable SU' :Reginald KawaU (Home Member): I have not 
got d(:tai!ec! information as to" exactly wha.t happened, I:)ir, but picketing 
is H cogui;-,uble offence and in arresting picketers, whether male or female, 
the olil~~ l' ~ cnl.)' acting in the exercise of their ordinary and lawful 
power!!. It is their duty to arrest such persons and the very act of arrest 
necessarily involves imJtosing physical restraint on persons arrested unless, 
·as the Chair remarked, they come along of their own accord. 

lIr. Preiident (The Honourable Sir Abdur Rahim): Was any excessive 
force used? 

"!'he Honollrable Sir Reginald ... .0: It can be assumed that no 
eJ[CesSIV03 forco was used; the Police have iilstructions to that effect. ~ 

supposing the persona; arrested had Bny grievance as regards the manner in 
which the arrest was conductE',d, they have their proper remedy in going 
to the officer responsible for the conduct of the Police or to the Court, 
and I subm:t that it is not a case which thia ltouae &bould .debate. 

Kaullns Z&far .All Dan: What I want to point out in this connection 
is that if it is found absolutely necessary to use force in removinf{ 
arrested ladies to police stations, that force should be used by -women 
ponce and not by men police. . 
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Mr. Preaicleat {Tht! Honoutlloble Hit Abdur Hahilll): l)ickt!tiug of the 
Leg;Jlative A!;Heml>ly in order to r~ e t Honourt\ble Members from enter-
~  tiJt! Hou'>e and discharging their duties here CRlluot be permitted 
lIurler anv circllUlstances. r understand all the HunouralJle Member are 
especially· anxious ~ do theil' duty to the public in this emel'gtmcy, iuclud-
iug r ~ Sant SillSh who was, I believe, extremely solicitous that this 
special ,Session should be held now-at any rate I received /l. It'presenta-
tion from hinL to tbat eBect. The Lady Volunteers were wholly unjusified 
in trymg to prev(lnt the Honourable Members ot thilt,House ~o l disci.arg-
ing thejr duties and. thus giving the benefit of their .erviceH to the entire 
Country. 1'hc! police were quite justified in arresting them. So far, as I 
underittlnd, it is not alleged t.hat any excessive force was us.ed in arl'e8ting 
them or in ulking them to the police station. In any ~  if any un-
neces.·i!\l'V force hus bftm used, then in that case it is to th" Court to which 
the ll(!grie\"ed perSOllS should go and seek remedy, 1 rull:) t Hl~ th(. motion 
is out (II order 

. Sardal Bet Singh: 1 want to l'lAiltie allother point that wllCu we cam" 
this .morning we found the entrance door l>lockaded by the police. They 
did ~ lear!) the kt'8011 yesterday; inspite of the picketing done by VOIUll-
teen; no Member remained absent because of that. There was no neces-
sity fol' the police to blo(.'kade -thc.l door. We know our busille!;!!, we know 
our job, We.', know OUt, responsibility audnot to permit us to ent+)r tho 
Cbamber is 8,1 intlult to 'the Members of this' House. 

111'. President (The Honourable Sir Abdur Rahim): Where did this take 
pla.:!e? Was it, within the precincts of the Chamber"? 

Sardar Balit Singh: It Will) at the entrullce door frolU where the 
M ' ber ~ CUlH' ill. 

Mr. President (rilL HUllom'uhle Sir Abdul' Hahim): Oil the rOlld:' 

Bardar Bant Singh: No. Sir. About u ya.rd from the door. 

, Ill. Pnlideut (The Honourable !:iit' Abdul' H hi~ : How did the HOll-
ourable Mem.ber n;Ruage to 'get in ? '. 

Sardar Sant Singh: 1 managed to get in bv telling the Police that they 
have no busillCilb to blocltade the door. . • 

Kr. President rrhe Honourable Sir Abdur Hahim): 1 understaud the 
Honotll'uhle }lembl'r gave a good lecture -to the Police. 

Bardar Bant SlnJh:· I wrote a letter to the secretar; h~  I came 
here. We do not COllle under duress, or protection of t,he Police. We 
want protection from the Chair that no such thing would happen in the 
precincts of tht! ~e bl  Chamber, 

Mr. PreIld1Hlt (The Honourable Sir Abdur Rahim): I understand that. 
I trial t ~ get at the ~  I received the letter of the Honourable Member. 
l'he Honoul'llhle Member rightly protected to the Police and he was 
allowed to gl) in, There.was no obstruction to other Members 10 far '&8 I 
~ er tll  Another Member who saw me said that he was not obstruct-
ed. h ~:e are the faots. 

I quite agree with the Honourable'Member that the Police has no ri~t  
any more than nny Lady Volunteers, to'bAr the entrance tc,-tbis: Ct..lnber 
or to obstruct any Honoura.ble Member who wisbes to come' to tJiis B'rCIule. 
I Ib.'l see to that. 



S'fATEMEN'l' OF BUSINESS. 

ne JIDilourable Mr .•. S. hey (Leader of the House): Sir! at a meE-t· 
ing with Party Leaders. convened yesterday it. was agreed, subject to ~o r 

.direction. ht~ 'e such is required, . . 

, (l) tbllt cont'equentiaUy outhtl uecilSiun to sit, for three hours a day 
only, the number of days allotted to the debate on the situa-
.tion should be. increased from two to four, namely, Tuesday. 
Wednesday, THursday, lind Friday in this week; 

(2) thali Government business would he put down for Monday next 
, week; 

(8) that for Tuesday, Wednesday and Thursday next week there 
would hl' u. combined List of Business, including firstly, "ny 
Government business that might not be disposed of on 
Monday; secondly, Motions on private Bills. and, thirdly, 
Non-official Ref'oll1tions of whieh an Ilgreed list was framed. 

I sh)uld moutioll that Wednesday next week isa holiday, but that it; 
was agreed that the House should sit on that day. In view of these 
rr ~e ell~  Sit', I would ask you to direct the House to sit on Monday, 
TuesdiLY, W('dneKtluy and Tl}UI'sday next week. 

Mr. PreSident (The Honourable Sir Abdul' Rahim): I expect the ~ er  
"bel's will ag!'ea. More dayf; nre being allowed" to Honourable Members in 
liew of the curtailment of the hours of sitting owing to RamMn.. I direct 
that the HousE' ~hllll Kit on :\fonrluy. Tuesday. Wednesday Rnd Thursday 
next week. 

HOME DEPARTMENT DECLARATIONS OF EXEMPTION UNDER 
THE HEGTRTRATION OF FOREIGNERS ACT. ; 

The Honourable Sir ReabWd JluweU (Home Member): Sir, I JaY' on 
th~ table oo it'~ of the' l .. t,E' Home Depnrtment Exemption Orders specified 
in thE' }jilt of businesf'. nnmely: 

(i) Home Depnrtment Deelaration of Exemption, No. 1/43/42-Poll. 
(E). dnt.E'iI fhe 12th August, 1942; 

(ii) ~o e DepnrtlHtlnt. Declflratioll of Exemption, No. 1/39/42. 
Po)). (E), dllte the 27th June, '1942; 

(iii) Romp Dl'partment Declaration of Exemption, No. 1/1a/42-
Poll. (E), dated the 21st May, H142; . 

(iv) HonwDepariment Doolaration ol Exemption. No. 1/86/ 
42·Poll. (E). dated the 11th "Tune. 1942; 

, {v) Hom'" Department Declaration of Exemption, No. 1/16/42-
- Poll. (E), dated the 14th April, 1942; 

(vi) Ho '~ nf'l'lirtment Declaration of Exemption, No. 1/88/42. 
. Poll. t'E), dated the 20th June, 1942; 

(vii) Homo T;}epartment Declaration of Exemption; No. 1/881.4:2-
Poll. (E), dated the 4th ,.Tune, IlJ42; and 

(viii) Home Department Order of Exemption, ~o  lll olit~  
(E), dated the ~th M~h  lSM2: 

iaaued under to ... ' Registration of Foreigners Act. 1989. 

(137 ) 
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No. l/43/42-POJdTICAL (E.). 

GOV1lBllIIJlM'l' 0.. DlDIA. 

HOME DEPARTMENT . 

. New Dt11l.i. tAt 11th Augtut ~'  

DECLARATION OF EXEMPTlON\ 

In fxerdllf: of t.be powe1'8 conferree! by fection 6 of the Regiltrat.ion of FOTt'ign .... 
,Act.. 1939 (XVI of 1939), t.h. Central Govemmcnt ill pleased to cledare that t.he pro-, 
viRion. of the RegUt.ration of, Foreigner. Rule. 1939. except rule 8 and lach of 
the pro .. iiiona of rule. 4. 14, 15 and 16 II apply to, or in rela.tion to, patllKlngera and' 
viaito ... v.ho .... not foreigne ... , aball not apply to, or in relation to Mr. AIlJ4lR 
E\"aIII, Actinjt Director, Amerit'an National Red Gwsa. China Relief Unit, 10 long' 
II h( hold. tbi. poIt. 

V. SHANKAR, 
Under Stcy. to tht GO'tJt. Of 1JUlia;. 

• No. 1/38/42.PouncAL (E). 

GOVJIII.JIIIIkT OJ' DlDIA. 

HOME DEPARTMENT. 

DECLARATION OF EXEMPTION. 

In enrcil'll! of t.he power. conferred by BeCtion 6 of the Registration of Foreigner. 
Act., U'39 (XVI of 1939), the Central Govemment i8 pleaaed to declare that the 
J'I'OviaiODfl of t.he Regiltration of Foreignen Rul8l, 1939, ezcept rule 8 and lach of' 
the provillion. of rut. 4, 14, 15 and 16 II apply to, or in relation to, pall8ngera and • 
vi.itore who are not. foreigner.. "hall not apply to, or in relation to. Ml'II. Franc-e. 
' i ~  Warden, an ofBcial .at.tached to t.he Consnlate for t.he United Stlat.es of 

eri~ at. Bombay. 10 long as .be hold. a post. in that Con.alate. 

V. SHANKAR, 
Deputy Secy. to the 901lt. 0/ I"dio. 

No. 1/18/42-PouncAL ~  

GOVDJfJID'r 0.. DmlA. 

HOME DEPARTMENT. 

Simla, tAe It.t May tti41. 

DECI,ARATION' OF EXEMPTION. 

In exercir;e of ibe powere conferred by lIectioll 6 o.f the ReRilt.ration of For8igneftl 
Ad, 1939 (XVI of 1939), the Central Govemment ia pleued to decl .... that t.he 
provilionl of the Regi8trat.lon o.f "oreignere RalM, 1939, ucept. i'ale 8 and Inch of 
~e  provi.lionl of raJlIII 4, 14, 15 and 16 all arPlv to, or in. rel ti~ to, pall8ngera and 
Vlllton h~ te not. foreignllJ'l. shall not apply to, or III retatioll to. Mra. Lucile 
Graham Rfat.U111; an ofBaal attached to t.he CoDlUlat.e fo.r the United State. o.f America. 
at Bombay 10 long al abe i. 10 attached. 

V. SHANKAR, 
Dtptloty a.ey. to tA. (,'o)"e. of IfIIl;tr. 
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OF l"ORBIGNBns ACT, 

No. 1/36/42-PoLmcAL (E). 

OOVDNMENT or urDU. 

HOME ij.EP ART1IENT. 

Nel/} DuM, tAe 11tA luflt, t911. 

DI£CLARATION Olr EXEMPTION. 

In e 'r ili~ of the power. conferred by section 6 o~ the Regiltration of Foreipl'l., 
Act, 1939 (XVI of 19a9), ~ te' e tr l Government UI pleaBed to declare' that the: 
provillions of the Regiltration of ]!'oreignerB Rulel, 19:39, except rule 8 and aach of' ',* provieioDi of rules 4, 14, 15 and 16 all apply to, or in relation to. p .... ngera Jnd 
visitorll who are lIot foreignera, IIhaU not a.pply to, or in relation to Mr. Aloia Stefan. 
an official attached to the C.ecboalovak CanRulate in Bombay and his ft.mi.ly ~ 
i101lg as he holds.a poat in that Consulate.. ' 

V. SHANKAR, 

J)eputg Beey. to tl.e Go"t. 0/ India . 

• No. 1/16/4a-Por..mcAr. (E), 
• 

GOVZaNMBNT or INDIA. 

HOME M ~  

Nt1" Dr-1M, t",t l~t  A.".,J 194" 
DECLARATION OF ,EXEMPT10N. 

In exercise of the powera conferred by section 6 of the Regilltration of Foreipen' 
.Act. 1939, (XVI of 1939), the Central Government is plea.ed to declare that the •. 
'provi,iona of the Registration of Eoreign(,!rB &lei1, 1939, except Rule 8, ,hall not 
apply to, or in relation to, Dr. M. C. Balfour, Regional Director in the Far Eut. 
,of -the Rockefener Foundation and ~l' to the United Statea Medical CommiHicm-
<10 Chi.llI. -

V. SHANKAR, 

[)epIltg Seey. to tA,e Go"t. 01 India . 

. "No. 1/38/42.PoLL. (E). 

aoV'EaMMENT 01' INDIA. 

HOME DEPAR'fMENT. 

N ev; l!uA" tht IOtA IUflt, 1941. 

DECLARATION OF EXEI\IPTION. 

In e l i~ ' of the powers o ~rre  by. section 6 of the' Begi.'ration of Foreigners 
Act, ~  (XVI of 19391, tbe Central Government i.B ple.led to declare that the 
'J'I'OvilIiol";m. of 'the Registration of Foreigner,S Rules, 1939, except. rule 8 and Illch of 
'~ •• proVI'IODB of ,rules 4, ~  -15 IInrI 16 aa apply ,to, or in relation to, pauengerl and 
VJllklrs wao are. not foreigner., shall not apply to, or in relat.ion to Mr. O. O. 
CChuanlf· an offiCial attached' toO thp office of tbe Commill8ionel" of China to IJldia ,110 
li ~  ·nB he is BO attacbed. ' , 

V. SHANKAR, 

Depvt!l '~t l  to tAt GOt't. iJf l i ~r 
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No. 1/38/42.POLlTlCAL (E). 

C;OVDNIIJ:NT 01' INDIA. 

HOME DEPARTMENT. 

New DelAi, tht ~t  June 19l1: 

DECLARATION OF EXEMPTION. 

In exelcicf' of the powera conferred by section 6. of the Regiltl'aiion of l 'orei e~ 
Ad, 1939' (XVI of 1939), the Central Government i, pleun, to declare that. thlt 
J'rOvUaionl of the Registration of Foreignf'rl Rales, 1939.. e e ~ rule 8 and auch of 
tile .p·oviaoiona t»f ruiN 4, 14,. 15 and 16 al apply to, or ID ~el tlo  to. pa_ngerl ~  
",iitors wbo an not foreigners shall not apply to, or in r+t1on to ·M"rl. S. B. ih~ 
D. Z. Lao, P. Chang. C. M. ' ~ and S. K. Shen, ofIiciala attacbcid to tbe ofBce of 
~ CCllnmil'''oner of Chiml t.() India, N) long as they are 10 attached. 

• 

. V. SH.ANlt.AR, 

/J"pu(y 8fry. to tI,t Gout. of Intli.a. 

No. 1/11/42·PoLlTlcAL (E). 

GOVDlDIlbfT OF INDIA. 

HOME DEPARTMENT . 

New Delhi, tilt UtA. IItm"', 194';· 
DECLARATION OF EXEl\fPTION. 

In uerei ... "tIt the ~ er  conferred by aection 6  M the Begiluatioo of  Foreigners 
Aet, 1939· (XVI of 1aw), the Cent.ral Government. ia pleued to declare that the--
proviaioDI of. the ~ i tio  of o~i er  RuIN, 1939, except ttule 8, lhall DOt. 
apply to, or In re1atlOn to, Mrs. Doria W. Jepaon, aD official attached to the Bad;' 
quarters, ~it e  Statft of America, Tenth Air Force, Delhi. 

V. SH.A-NXAR, 

De'fl'lty See1/. to tll-e (iovt.· of ~  

MOTION. BE .THE SITUATION IN INDIA. 

Ill. PreRc1at (Tbe Honourable Sir Abdur Rahim): ~t the meeting of 
the Leaders of the Parties which I had  called the day before yesterday. 
it was agreell, subject to the confirmation o ~ the House, that there should. 
be a tiro I! limit for the speeches in connection 'with motion that is going 
to be moved by the Honourable the Home Member. It was proposed and 
agre1d UpOll by all the Leaders of the Parties that the Mover of the motion. 
Sir Reginald Maxwell, should have '45 to 60 minutes, that is to say one· 
hour, t.o nmke his opening speech, and the I,csders of the Parties or the· 
Deputy I.eaders . 

Sir Mub..",maci Yamin Khan (Agra Division: Muhammadan Rural): Or' 
any other spokesman chosen by the Party. 

S11Sd Ghulam Bhlk Ifalrang (East Punjab: Muhammadan):· Only on. 
man out of a llarty, chosen by the Party to act as spokesman. 

III. President (The Honourable Sir Abdur Rahim): If the 'House ia-
agreeable t) that . 

(The Honse unanitnollsJy Agreed.) 
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JIr. Preaidf'nt (The Honourable Sir Abdul' Rahim): 01' Nny ot,her Member 
speaking on behalf of the Partv. For the rest of the Members-2U 
minutel>. 1'jlfl Chair taket; it that the House is agreeable to this arrange-
ment. 

(The HO l ~ agreed to t.his arrangement.) 

The Honc:urable Sir Reginald Maxwell (Home Member): Sir, I lllO\'e: 
"That the situation in Indi& be taken iuto consideration." 

Sir, by this motion the House is invit.edto conRider the _very wave 
situation tha t hns urisen ill the L,'ountr,v ;.;ince tht, }Jllssiug of the All,India 
CongrcslS COIJIlJJittet"t; resolutioll of August. 8th. ,No speeific proposition 
is put forw:'IJ'!! b." Uov6M1ment for t·he acceptance of the House, il1lt in 
accor:},:n.:e ',,,itL parliamentary praotice, liovernment have felt it incum· 
bellt on t.ht'11l to give HUllollrnble MemberR Ill> early an opportunit.y as 
posl>iille of lli8!:ussing the Soituation in the light of such il'formation 'l8 CHli 
now h ~ given to them. I must explain that our knowledgt3 is not yet (<om-
let ~  'l'h::) disLurbullees are ~r  recent. They are not yet at an en.1. 
am1, fit au'll rate;' in the al'elll; lJIOl'lt 'affeetp,d, the Provincial o er r er t~ 

and theIr ~tli ' '  are stiH dosely engaged in restoring or preserving order 
and tnking urecrmtiolls figllillst fresh act" of violenee. It will not De unLil 
some ti :t ~ tt~'r the situation bas dC/ned up that full information I}f what 
113S happened in each province can be collected together. And while we 
are ill th ~ midst of these ('vents, it is not. pORsible to re i~  them, or their 
Causes ana ('onsequences, as Il thing of the PRSt. But 1 shall try to give 
the H'Ju.w an Gutline of what has ~e  occurred and to draw attentirJn 
!o certuin IISPt'cts thnt are alreAdy becoming evident. 

'fhe COmTt',,:.; 1,,11<1,,1''; W'[,I'(, urrested on the morning of August 9th. Un 
t1w "UulC ~ tlH'rc was 1110U \ iolt'ucc ill HOUlhu,Y and 1\ fcw other i'll e~  

but, although the news was no doubt flashed allover India, it 
was not until t.wo or three ,la;vs later--i.e., Augullt 11tb, and particularly 
A'ugust 12th .. -thu1 concerted acts of violence and sabotage began in widely 
separatel,l !\I'ellS. These were directed principally against all kindt; of l'o ~ 

IIoImilations, aud ]Jarticularly against ra.ilways, telegraphs and telephones: 
but oli ~ !';tnt-ions, post offices and other government buildings were also 
nttaeked. These troubJes oceurred i lt~ eo l  in parts of Bombay, 
Madns. the Cellil'H1 Provinces and Bengal. but the nreas most seriouah 
affeotE'd were the east of the United Provinces and. above all. Dibn;. 
Tho'l? has bt'~  l'omparntively little trouble in 1he North-West Frontier 
Provu1ct.1, the Punjab Rnc1 Rind, or, to begin with, in OriRsa and Assam. 

What. i~ 1I0t. RO t~ erll  known or n.PP1'eciated it-; the extent 1)£ the 
~e ll ~r  alld tile extrenle serio\IJmeJ)S at one time of lh~ positioll 

in the whole of :Bihn!', (t'x('ept its most sOlithern districts), !lnr'l in the 
eastern part ()f the United Provinces. In these areas, the trouble SOOI1 
spread from 1,h(:' big towllS to the outlying arells; thousands of rioters 
gave thelll ~ e l up to nn or2Y of destrudion of communications aJ;1d 0t,\ter 
GoVel'llWHnt TJroperty; whole districts with their smp.lJ defending forces 
of GO'l'nnrrl<'11t ottieinl", and poliCE>. were iiiolnted for na."s (ill end; there wert' 
brutal atro()ities perpetrated by the mob nnd many deeds of heroism where 
small parti!'1> of police did their best' t,o defend out.lying stations. A 
very large part of the railway f;ystems in this area wa.s put out of netion, 
an •• · it i.; no ()xaggerat,ion to SRy that for a considerable period Bengal 

• 
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was almost compl.etely cut otf from Northern India; while" communicatiolls 
with Madras wert· interrupted by the damage done to the railways in that 
Plesidencs· . 

l'h~ damagt' done was not, of course, confined to the area 1 have Just 
~ l:lribe l  and our i~l or tio  from that are .. is still-far from complettl. 
But tho foJlowil'g figures, which are based on the reports hitherto reOeiV(ld 
from tbe whole oj India, will give the House some idea of the destructioll 

~ .. l. About 21)0 railway stlltiollS were damaged o~ destroyed, of which 
180 were h :Bihar and tbe east of the United ro i~ e~  Outside these 
re l ~ hll e 'llc'cOImts of 24' derailments. Inside therrl damage was dOlle 
to a few railway engines. Both inside and  outside there' was extensive 
damage ,t·) thu }J('l'Uwnent way aud to rolling stock, the results of wnich 
art> probably TIlGtc serious than the actual destruction ofbuildillgs. In Ltl(" 
PO'ita and 'j'elegt'aphs Department, up to a week ago, about 550 post 
o ti ~  Lhroughullt India had beeu attacked, of which over ;jO were COlll-
.-pletely burut. d'Jwn and over 200. seriously damaged. Over 8,500 iustancc>.l 
. of wire cutting have been reported, and this figure is probably not OOlll-
. platp-o About Olle lakh's worth <of cash and stamps were stolen and nuw-
,bers of lett·!!' boxes were removed or destroyed by acids or other hurning 
material. l'h~ t.otal losM resulting from damage to buildings, apparatus, 
;posts and wirl'S has not yet been estimated nor that resulting j'rom reduc-
.tion of traffic. Thirty official& of the Posts and Telegraphs Department 
e~i e  physical injuries and many were subjected to intimidation. III 
:~ (.f all this, telephonic or telegrl1phi'O communication of some kind WaH 
maintained with all the main towns of India, except ~ll l  throughout 
o~t llf thE; dist·urbances. , 

Outsidt3 the Ruilway and POllts and Telegraphs Departments, ihe violenoe 
of the mob was largely directed against Government buildings. Seventy 
police Btatiops and outposts and -85 other Government buildings WE're aUaok-
ed, the majority of which were burnt or demolished. Roads Rnd motor 
vehi('le!O also auJlered. Nor did municipal OP private property t'scape. We 
have reporte of the entirely wicked and wanton destruction of II. tuberculosis 
olinio wit·h its irreplaceable equipment, of the house of a priva.te medical 
practitioner with all his valuable stock of medicines, of a Roman Catholic 
Ohur(lh, of elp.ctric light installations and of attacks on A. R. P. buildings 
and even on ~ ~hool  There have been other private persons also" ,,,ho 
have JOAL all tbt'y possessed. Taking into account the loss of e r i ~  

on tb" il ll~  affected and in the Posts and Telegraphs Deputment, 
whi"h ~ be very serious. I should lIay that the total damage must he 
well ove!.' a crore of rupees which loss, of course, falls on the general public. 

Ail to thB l'resp.nt position, while it should not be assumed that trOuble 
is completely at an end in the areas where it has already heen brought 
under control, 1 think I can say that the position hilS been l r~el  restored: 
and if our cnemie. are hoping that our communications and oth~r Clcinrlitions 
in i~ have been so upset as to make an attack on thiR country /Ill 
eaSi('rDlatter than it was, they will be grievously disappoint"a. Sporadic 
acts of snb(Jtaf1e and mob violence are still report.ed from day to day" In 
facti trouble hos -spread in a mino.r form to certilin areas not previously 
affected, sUCh as parts of Bengal,· Assam and Orissa. Special efforts "ere 
mad6 trl revi\'e disorders on or about the 9th e te b~r  the daYlf the 
o ~h on which the original arrests were made. but theRe ~re \lot genel'Ally 
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'success(u:: and ~re have been welcome signs, especialIy ill the areas 
worst affected by disorder, of a desire 011 the part of the law-&biding 
populat!on to co-operate with the authorities in preventing further disorders. 
-oraking the r.ituation as a. whole, it can be said that, except in one or two 
small areas in Bihar, the authority of the Government is now fully ru-
establishc,i where it was threatened. Tra.in services, except to the e t~ ~ 

that. it is stii\ 1,f)CeSsary to restrict them in order to COl1serve coal, are 
:pl'Bctical1y nonnal on all railways except in certain sectious in Bihar. North 
·of the Ganges ill Bihar t.here il:l still interruption, and on certain sections 

o ~h of tho Ganges and OIl ooe small section ill the Madras Presidellc.Y. 
night running" bas not been resumed. Goods traffic, and parti,mlarly c()ltL 
tram.:), is obviously of t.he first importanctl; and it is satisfactory that the 
·East Indilm Railway is now delivering practice.]ly its normal loading of 
2,000 coal wRgons a jay. Passenger traffic will have to be subject to severe 
'ro!ltrictiow; fOI' some time to come. 
In thi; T!OSt6 aud Telegra.phs Depa.rt.ment, with the exception of plirts 

-of Bihar. th~ l'ositioll hi generally satisfactory. Attacks on. l)ost OffiC9S 
. ·on-Bny appreciabie Rcale have ceased. But isolated instaDlles (Jf suoh 
at-tatlks art' !;till occurring, as well as the stealing of letter boxes and 
.attempts at i ~ i ri  on offices and the contents of letter boxes. 
Scutter",' Wil'l' cutting Rlso continues, e e i~ll  in eastern Bengal, tlouthern 
.MadrB. th ~ sout.hern division of the Bombay Presidency Bnd certain por-
:tioI".tI of the United l'rovillces tind Bihar. Sind, BalU'chistan, the Punja.b 
and thu North-West Frontier continue. to be remarkably free..The Ir.ain 
lines of o llll i ~ ltio  between Delhi and Calcutta, Ilnd Madras and 
·Calcutta. ar(: bt'illg tampered with almost every day with the result tbut 
continuous perfect working hus not yet been Jlossible, Interference v,'ith 
oertain ot11er lIIain lines is also continuing; and in spite of every effort it. • 
has not. yet been possible to establish a satisfactory channel of commUni-
.cation b.v tel(·grllph or telephone between Delhi. Ilnd l'at.na. 

. Thp,rc a.re one or two special aspects of these disturbances· to which 
1 wish b drllw the at.tention of the Hou.se . 

. 'Th:l aHacks on railways and other communications !;tnrted almost 
lIi'OIultll;l{IOliSly in· widely separuted parts of India. That in itself· is a 
&ignificunt fact. It beoomes more 80 when one reflects that lr.uch I)f the 
..damage caused must· have required speciul i le ~ t  which could not: 
:have been produced at a moment's notkoe-wire-cuttl.rs to cut telegraph 
ire~  spalluers to remove fish-plates from railway lines Bnd 80 on. All 
eV'3D IllJ.'C significant fact of which we have considerable evidence is tbe 
:'technic:;ll knowledge displayed by the saboteurs, Here in Delhi the deatrUo-
tion of r i ~ signal boxes was done in Q scientific way. Control (ooma 
and blo ~ instruments in railway stations have come in for special atten-
tion, ani: th'J munner of their destruction, which, of course, has a parlllysinJl 
·effect. on the aafe running of trainEl, also displayed technical knowledge. 
SignR of similar knowledge are not lacking in the sabotage ('f telegn.ph 
.and telephone lines. Indeed I could multiply instances to bring out thi" 
point. Facts ·of this kinci are inconsistent with the thec;,>ry that these distur . 
.banceswere spontaneous outbursts arisiugont of the arrest!! of the CongreF;\I 
1enders 

oth ~r point equally inconsistent with that theory· is the l lit L~  

sifnificat.ce of the areu and objectives. Relt>(!ted for special .attention. h~ 
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dist.urblllJ( ell have o(lcurred mainly in areas which have strategic i01-
])()J·tancE' and the objects of attacks hae largely been the o lll i ~ tio  

wh:('h WOU],I hE' essen.Hol for the defence 'of the country in the event of III 
• hOE.tile attal'l,. III the area of worst disorder-"'-t,hat is to slly Bihar-any 
dil;locat.ioll of rnilways would seriously aftect troop movements lind prevent 
t·hG sendil:.,( ot r('inforr'ements from Nod·hern Indin t·o the urea JJlOtit IJxpolled 
to t ~lelll  iuvasi(,I'I. Moreover, thi .. is the centre of India's eoal illdustrj 
~ ll  inability to despatc.h coal supplied from this eent,re would patalyae 
trunDpm·t nT,d industry throughout the l~o t r  as soon as the exilltins 
rt'sen'('·s harl been consumed. 

BQth t,hese reint.s supply ('villeneeof previous orgauisati'on having thE" 
most sioi.··.u· possible oti ~  We have been fortunnte on this o o io~ 

ill being frE'c 10 give uttention to t,his movement at a time when there WIIH 
little' fear of the dpyelopment of an enemy· attaek, with which the "lOve-
menti had ]l<ll'Rihl;y Deen planned to synchronise. But we might not IJe 
equally jllrtu;w.t.c· another thns nlld I need hardly point out that sU<ln aD 
outbre::K WOU!i) bl' n direct invitation to the .Japanese toO aUack Indin if they 
were in a position to do Bo. 

On thn other hand, the ordinarychal'lu:teristicR of fipontuneo\l" dis-
t rh 't~  have been almost entirely absent. The first object of Ii riotous 
l1.ob il; ~ : er li  loot. There have, of l~o r e  been 'cRses of looting. but. 
on ihld wholt' this form of activity has been far less commoll than might. 
hun b::wlI O'pected.  8imilarly, harta.ls have not been ohserved i·o the 
extent that seemed likely Rnd the special machinery whidl ·Joverllmcnt 
, bad devised to deal with such demonstrations has not had to be largely 
used. The selfletivE' nature oft,he acts of 8.nbl)tuge ill thrown iuto r' li~  

by t·he i i i ~ H t fuet that there has been little 0)' 110 sabotage of industrial 
plant or machinery. It. is true thRt cessation of work, where it has 
oc.-curred under political pressure, has interfered to some extent with war 
J,roduction. Hut what is t,he explanation of the absence of industrjal 
sabotage except perhnps that the owners, while ready enough in some c&aes 
to close down alld accept some temporary' diminution of th~ r earnings, are 
determined not to be deprived of the plant and machinery on which their: 
comfortable war profits depend? 

I no\\' turn to the measures taken by Government, first in the hope of 
preventing the development of a. mass movement and, subsequently, in, 
order to control Rnd Iluppress the distrubal')ces that occurred. The :An'ests 
of My. Gandhi and the members of the Working Committee. were accom-
panied by simultaneous IldioD in the provinces to declare Congress Com-
mit.tees to be unlawful associations and .to detain all inlportant individuals' 
who, in the opinion of Provincial Governments, were competent, ,mil 
likely to attempt, to organise and lead .fA, mass movement. We ha.ve udt. 
yet received from t.he provinces stat.istics of the number of preventive 
arrests so made, nor of the nrrestll BUbsequently eflectea for participa.tion' 
in t.he disturbances themselves. There can be DO doubt, however, th ~ 

the initial Rnd concerted action of all Governments in India had a ~o i

derable e ie~t in disorganising the Congress plans. We might have bad' 
a much more serious situ8.tion to meet if an interval had been allowed for 
the maturing of those plan's and if they had been allowed to choOAe their 
Ciwn moment for the launching of the campaign. . 
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Jt, ~ clear from the outset that the development of any movement 
along the lines envisaged by the Congrelll' leaden must directt)' interlp.re 
witll the effieient prosecution of t-ht\ W8r, n.nd Government thuf; hlMl no' 
hesitation in using to the full the powers provided by the Defence of J ndin 
l~llle  ,These rules we I'e supplement.ed by additional powers to deal with 
hartnls and to control local authorities who might act in furtherance of 
t,hp movement. In nddition, the Pena.lties (Enhllncement) Ordinallce 
and the Special Criminal Courts Ordinun Cl' , whieh were originally illtendp(I 
10 u!,ply to situations arising directly from enemy nttack. were :nade 
Ilpplicahle to the present disturbanceR. The deterrent effect of these-
"per.inl e t e ~  hAS been llseful. he~' enabled olJences to be t,rif:ld 
promptly HIId Appropriate sentences t{) be awarded. A further measure, 
(If which effective lIse had already been made bv mOIlt. l'rovincial Govem-
ments, is the Collective Fines' Ordinance which enable the Provincilll 
Governments to lay joint ,responsibility on the inhilbitants of any area 
concerned in the commission of certain cloBRes of offences. 

It. has aIllo been necessary to impose a e ~l re of restriction c,lltbe 
Jlublication' of news. I have no time to enter into the details of tbet)rders 
i"sued and the ll~ e  jnt,hose ordet"8 which we agreed to recommend to 
]>rovincilll Governments as a result, of a very full discus'sion with the 
Editors' Conference which recentlv met ill Delhi. I should, however. 
like t,o make it clear that our policy in this respect h,lS bE-en lttrgely govemcd 
h.v t.wo entirely objective considerationll. In the firRt place, dh;orders of 
thi,; (:huractt!r Ill'n infe('1,iCluR Illld Ill'W!; of what, hA': OCC!lrrfl.-] in nne plaee' 
I:H.ty lend to it", repdition in a mllllber of' other places which might other-
wise hll\,c rcmained quiet; lIud jlJ the second pluee, lillii'll thllt hal 
occurred would, if it were known to i,be enemy, be of great "allle to hill. 
pIKUS for un l~ioll of this llolmtry. 

Apart from t,he legltl powers whidl J tllwe just del'cribeu, till' fullest, 
executive use has naturally been made of the police tbrOllgholit the dis-
turbed areas. They have been through all extremelytryillg arden.l and' 
have been compelled on many occasions to open fire on riotolls mobs anet 
gangs of I!aboteurs ill defence of prope.rty or, rIOt infrequently, of their livea. 
On most occasion!; when fire had 10 be opened, the ~ lr 'ti~~  were almosti 
surprisingly Rmnll but the totals necessarily add lip to n eonsirlerablefigure., 
Our records as. hrought up to date during the last ft>w dllYs show 3.,lU killed 
and about 850 wounded but the iuformation from some pn.rts of Bihar is 
not yet quite complete. :Even so, the figures fall very fnr short of the· 
many thousands which the .Axis radios invent-less, for im;fruu'e, than, 
have occurred in many single nir. raids in England. On the other hand, 
the police theDlSf'lveR suffered heavily. .A very large number of policemen 
have been injured while 81 nre reported so far to hnve been ldlled. 'l'hese 
include a llumber of brutal murders in some cases of Ullfll'm('d policemeu; 
I have no time to give the HousCl n full list of these Iltl'ociticf;, 'but I mAY 
mention the t r e ~  of Cbimur in the Central Provinces. Here the sub-. 
Divisional MagistrRte, the Circle Inspector of Police, the ~ ib- hllil r:  

and a constable were offered their lives if they promised to, join the Congress 
and resign from Goyernment service. '1'hey refused ond wcre thtm murdered 
in cold blood and their bodies burnt.. Similar in!!tances have been reported; 
from a number of other placelJ. 

AD ]lODour.bie Kember: Burnt alive? 
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"!'he Honourable Sir Reginald J[azwen: In this case they were 
murdered first and then burnt, but there were other cases in which they 
had been burnt alive,' -

In addition to the police, there was a ver.\' wide use of troops, Britisb· 
.snd Indian, in aid of the civil power. In no less than 00 placa,; troops 
were called out while 011 a number of occasions ~h  stood bJ. Thcy were 
.also widely used for guard and protection duties. The military too were 
forced to open fire on many oecasions and the reported figures of casualtics 
-thus caused are 318 killed snd 153 wounded. Military casualties lr ~ 

11 killed and 7 wounded, und ~he e figures include two Air l"orce officers. 
who were taken from 8 train and killed by the mob, and one British officer 
.and four soldiers who were nmbushed nnd murdered by a. mob &fter putting 
up a stout resistance. Both of these incidents occnrred' in Bihar. The 
.Air I·'orce was used and proved invaluable for reconn.ais!l.nce ODd patrol. 
On one or two occasions, after warnings had  had no effect.,. aircraft 
-opened fire on mobs actually engaged indestl'oying the railway line; but. 
there was nc bombing whatever. 

Dr. Sir Ziauddin Ahmad.(tJuited Provinces Southern DivisioOt;: l.Iuhani.-
madan Rural): 'fhe Honourable Member said that some !lircruft were 
.engaged? 

fte Honour&ble Sir Reginald )[owell: On reconnnissulice illld patrol 
·work.· . 

Sir S,.ed Jl.a.la Ali (Cities of tht: United Provinces: l\fuhnmmlldR!I t'l'!lan): 
'That was in Bihar? . 

The Honourable Sir' Reginald lluweU: They wore used ()II various 
'Sections-not o l~' in Hihur-but the incidents to which I referred were, 
1 think, the occa!iioM whell they opened fire. Those diu occur in ho ~ I 

Sir Ocnralji oTehaDglr !B()mbay City: Non-Muh8!Jlmadan Urb:w): Were 
;&ny killed bv the o t h~  of t,hllt fire? 

fte Honourable Sir Jl.eglnald )[ ... eU: I have not heard that thay Wp.re. 

S&rdar 9ant Singh ~ t  Punjl.lb: Sikh): Ma:y I know wby the lI.it·craft . 
-was used? 

'I'b.e Honourable Sir Reginald. llanell: To disperse' the Ul:lb. 
In regard to the liSt' of the R!'med forces...of Government to .quell these 

'disturbances. thel'e i., one poil',lt that I wish to make clear to the House. 
'These forces have not been uRed to open fire on crowds engaged jn peaceful 
-or legitimatf: political rlcmonsfl.'otiOllS. Had that been the Ca9(', til.e word 
"repression' that we so oft.{'n hear might have had some application but in 
disorder!! of. the kiwi that. h~H' oCl'lll'l'ed the mobs or gangs of personl' 
.engo.ged in sabotage were in pvC'ry C'llRP the BggrpsBors. The po1il'e or th~ 
troops, h r ~ they wore ETIlpl()ye.d itt aid 9f the civil goveniment, WE're 
"1larrying out nC. mOl."e thull t.heir legal duties and obligations in using force 
tor the defenl'..e of verson and property Bnd for the preventioll of iole ~ 
l'ebellion intcnrled to oyerthrow thp Government which is ~~ o bible ~ r 

-the safety ()f 011. It ir,; for thi" P?rpOS8 thpt r ~  ~or e  are maintained 
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by the :: t ~e  aJJd those who use force must expect to be met l~ force. 
It has already been made clenr in the G:overnment communique of tile 8th 
August. t~ t the ~r ~  of Government is re e ti ~ rathel' than ll i~i  
and thIS IS the prlDlllple that has governed and wlll govern our bctU.)ll. 
Complaints of the use of excessive force have no real meaning in situations-
such as those with which the police have had to deal. It canDl)t be expected· 
of a small band of police confronted hy a threatening mob that th~  should 
make mathell1l1tical calculution& of the precise amount of force nt;CetfSary 
to disperRe it. We have to ~hi  of men doing their duty in tho tacle of J 

daily and even hourly danger t.o their Jives, men charged with rfsponsibmty 
for the protpction of vital commUllicttions. Hesitation at ~he t:: moments 
would mean that th"dy were overwhelmed or th.at the mob would attain its 
object. Thl'lir firl-lt CODcem is.to take effective action and it is their duty to 
do so. Cases will IlO doubt be quoted in which it is alleged that forcs 
. WM used with no such provocation. I would ask Honourable Members to.. 
be sure that. such storiea are well verified before they give currericy to them . 
. If, however, any such act has occurred anywhere, it is a·-breach of discip-
line with which the Provincial Governments and the officers in "Command 
of their. forces are as much concerned as any member of the public. I 
would, therefore, Sir, deprecate any sweeping allegations" as rrlgards the 
conduct of the police at a. timE> ~'he  the whole country owes ~o much to· 
their courage Ilnd te ~  The proper course in such cases will 
be to bring the allegations, if t.hey are well authenticated, to ~  ;notiCE! of' 
the thoritie~ irnmedi:ltely responsible for the discipline of their forces 
and it can be lissumed that, if satisfied, they will do what is pr.>per. But 
it. is putting an entirely wronp-perspective on the wpole matt('r t·o lavish-
R;vmpathy on tho.,e who have brought npon themselves the conseqllellces· • 
of their own-aggression Rnd 10 attempt to put the police or other Govern-
ment fo!'cP;I on their defence whenever they have found it neCA.iRar.v in the· 
ir L ll e~ of the emergene:v to use force in the execution of their duty. 

One of the high light!'; of t,h€ situation has been the manuel' in which 
not only the police, on whom the deadliest attacks usually fell, but aU 
ranks of (}uvernment servantCl-Cven the humblest-have in the country 
as a whole p.toad firm and done their duty in face of attemptb to subvert 
or terrorise them. I ha\1E' heard of fine work, too, done by the civ.i.c ~ r  

Bnd A. R. P. E>erviees r do not say that there have been no failures here 
and there but the country may well congratulate itself on the W'ly in which 
the machinery of Government has continued to function uuder the very 
severe stram imposed .upon it. We shall not forget those who have gilen 
their lives in the execution or their duty and we may well claim that the· 
loyalty of all c18sse::! of Govprnment servants has proved their faith in 111e 
administration that they hnve served so well. ~oli  and stat>lc public 
services are a great bulwark against anarchy. We must see t.hat their" 
confidence i~ not shaken by unworthy attacks upon them. 

Anot.her SOllrce of eneollrsgAment has been the steadiness of the country 
as a whole notwithstanding the inconvenience and loss ~  to the· 
~e r l population hy thA<le widespread disturbances: leri~ e in 
Bombay, Cnwnpore and plsewhere has Rhown that labour. if left-Alone, is' 
not anxious to give trouble. Where strikes have occurred-!lnd them are 
Reveral important arens such R.S Ahmedabad in which labour !h I!tiH ont-
they have bedTl the direct -rpF-uIL of 1I0Utical influences hacked, "'6 l O~t .. 
by' ampl(l funds. Nor has. thepoulation at large down any .. ~e er l  incli.· 
nation to talce part in the movement. The Moslem commllnlty snd t}le-

• 
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. 8Cheduled ClAstes, I 8111 glad to say, ha\'c, Il.g a whole, stoou bntirely aleof. 
~ r e areas of the pountry, again, have been quite free from ally borL of 
.dlsturbance. Certt&iu artll'li t.here have been-and 1 do .not minin'lisd their 
.extCllt or ll ortll ~- :here for a time hooliganism has become rWllpall& 
an i mob rulc prevailed. But speaking generally 1 thiuk it can be sll.id 
.that t~e di80rdtll'S and .acts' 01 sabotage ~ e been mainly of n lucll.l Ilolld 
sporadic lll ~r ter carned ou·t by orgamsed pl;U'ties .with tht:. assistallce, 
no doubt, oi the local  hooligan clement o.nd such others of the 1D00'e 
ignorant poplJlaliull I:I.Ii could bl excited' by false stories and lJfomisf.s. 
What I would ellJphasize is T,hat this movement cannot in ,my Lnw btlJlse 
.,be described :III a }>'JOplc's m6vement. h~ whole tbing is engilleered IU"ld 
not spont'anerus.  There are already encouraging signs of a l't'vulsion of 
public opinion agai.ust the madness of the past weeks and cases have oome 
t.o notice in which the villagen. themselves have intervened, to pre,vent 
-damage to public IJroperly. But until tbe malign influences that have 
been at worl. have been ful!y oounteracted the cduntry cannot feel bale from 
further atl/elupts to disturb thtl life of the people. 

Who the.n is re.sponsib!l' for these disorders? What lies behind them? 
Where the whole life of the country has been so greatly diaturbed,Nhere 
its defence in war has been so far prejudiced, it is important that t.he 
·country should fonn a clear opinion on this subject. Attempts huve been 
made and will, IlO doubt, continue to be made to exonerate the ()ongrAas 
leadent or to represent tbat recent events are not the outcome of the 
mass movemmt [lsnctioned by the All-India CQngress Committoo at 
Bombay. i H~ t,p-rms of th~ Hesolution which they then passed are such 
that tbey. can hardly disclaim responsibility for any events that follow ... d 
it. But apart fl'flm t.hat, it is impossible to· interpret the tter ~  of 
the Congress leltders themsdveR except/on the assumption that tLwy knew 
a.nd approved of wh.lt \\1's likely to occnr. Prior to August 8th, Mr. GI'.ndhi 
himself in his or~  The Hanjan -and in a series of published statements 
and press Conferences, which received wide pUblicity throughout the 
country was engaged in prepnring tbe ground for a civil disobedience llIove-
ment the exact. natllre of whioh be did not. to tbe very end openly disclose. 
Re did not shrink from speaking in terms of appreciation of 1\ollr.chy as 
'an alternative to the existinG order and he made it known that t.be con-
templated strt.ggle was to be "a conflagration" and that he would '1not 
hesitate to run .my risk however great". On the 14th .July. dtEr the 
iWardha Ref'olution had bMn passed, he declared in 0. r~ ~  interview: 
.. After all, it is an open rebellion. . .. My intention is to rookH it al 
short and swift as pmlBible." On. the 19th July he again declared: "I do 
not want rIOting us a direct result. If in spite of r tio ~ rioting does 
take place, it cannot be helped". His. final ~ e  after ~i : arf'tlsii--
which was flll'eshad,)w'ld ill his speech of the previous da.y to the All·India 
Congress CO[llrnittee-wR':I "Do or die", a slogan that has b6f'n quoted in 
many subsequent o r o~  circulars or bulletins as authority for !.lets of 
violence. OHler Congress leaders .also made no secret of the ~t re of the 
contemplat.ed struggle, and the time between tbe passing of f,he Wardht 
Resolution a.nd the meeting of the All-India Congres8 Committee was 
used by many of them in developing the themes that full discreHon would 
be left to \ihe participants (aq indicated in the o~e l :Resolution itllt'\f); 
,tbat the movement would not be called off if it led to violence; and that; 
'acts such as the delltnJotion 0' O4MIlIDllIliaMiiODa ·1Ild even er i l le~  of 
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traius would be regarded as l"gitimate. The M;adras Goyemment hOB 
already given publicity to iD'lLructions i ~  by the Andhra Provincial 
Congress Committee which nefinitely included in the programmo the 
cutting of telephone un I telegrroph wires, removal of rails and demolition 
of bridges. One item of this prograttlJlle is "to impede the war eftortd of 
the Government" ar,d anetlJer is "to run parallel (loverllment in (lompeti-
tion with the British o er e t~'  It is noteworthy thut fhis circular 
· itself quotes as its authority Mr. Gandhi'S"do or die' message. Intltructioos 
of a similar character are found in numerous bulletins and leaflets claiming 
· the authonty of the o ~rr '  'which have been found in eircuJntion since. 
· the disturlwnces started. One such bulletin contains "a war !J1'Og1'arnme" 
· which coutnins SIlCIt it.em .. (IS these: 

.. }'otmatioll of guerilla bands to give surprise attacks on the.... 'l'ommiea"). 

"SI;oppiug of all trains carrying troops and war materials"; 

;.aml, e\'en more serious perhaps, 
.. British".:,,;' eoo ~ Ilre. to be organised to cook bad food for their 

.nlasters" . 

An BOIDourable Kembel: Most of them do it. 

The .Bcmourable Sir Reginald .uweU.: It may be suid that fillel'"j is no 
: proof that. U.elie bullet:D':! canoy the authority of Congress or the CungreSti 
'leaders, although tlH:'Y profess to do so. I have, however, elsewhMe brought 
·out the poinl that the seLd of sabotage that have occurred could not have 
been planned in a momeut nnd show • clear . evidence of pl'eviol!iI I)rganis8-
;tion. h~t er purt the Congress leaders muy have tuken in the aetual. 
'work of this organisation, it is impostlible to believe for u. moment in the 
light of .their own uttenlUces that they were ignorant of Its tlxi"'tence or 
that their ~  did not contemplate that it would be brought into pillY 
when they launchflcl tll ~ir InIlSS movement. I am not, at prellenLprep8l'ed 
to say whence this organisntion drew its inspiration. It will be our busintiss 
to find out more of what we do not yet know, But jf any doubt r~t i e  

:as to the i ~ tit  of Congress with toese disturbances it could eusily be 
removed by quoting the vel',\' numerOUR insta.nces in which knownCollgress-
men, rti ~rl  in Bihnr, have been observed openly inciting mobs to 
violenc(\ and sabotage; while many others went undergrowld unmediately 
after the Bombay meetiu!;s Bud have remained there for rp,']sOllJ blldt 
known to the el '~  On the basis of all the information at pre8entaviHI-
able, therefore. W(1 CIUlnot absolve the Congress from resprltlsihiIit.v for 
these very grave evenlH and cannot allow the country to remain under IUlY 
·delusion Il!I to the part they have been p!aying. 

Sir, when the Congt't!ss threw down their challenge on tht' 81 h August 
·the Govermlient ~'e an immediate reply. "To a challenge such as fhe 
l ~ e t  they saitI in their ('.ommunique, "there can only be one "nswer." 
'They pointtld out that Oll the Government of India ~'lie  the t.ask of defend-
ing India, of maintainiu;:( Tn:iia's capacity to wage war, of 850feguatding 
India's intereflts, of bolding the balance betwee.n the :different sections of 
her people wlthout fellr or favour. That task the Government of India will 
,discharge in face 01 the challenge now thl'OWll down by the CODgt'6tlS l' t'~  . 

. Sir •• rlmld Yamta Daa: What aboui the saving of the Uvea of ..... 
1l6ople? . , 
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The l!onoUrable Sir Reginald Jluwell: I am only quoting pMrb ol the 
communique. Proof hils l~' been given. Sir •. that the Goverunum1i of 
this country hRs· nOL only t:'e will but the power to arrest the forcee of 
ana.rchy. It is little mOTe than nve' weeks since the word WIlS given to. 
'do or die'. The  e'tistcllce "f a very widespread conspiracy imnu;diately 
became manifest. Yt!:, tOdliY. although mony terrible things have l.apvcne:d •. 
. control has been estaLlitihed llimost every,,'here and the country as a \vhcle 
is quiet; and although tllis i'u:cidal movement is not yct finally queiled. we 
can feet some jUl;Litip,ble contidence in our power to deal\"ith any situation, 
that may yet arise. .  . 

There ~ some who churge Government with overhastinei:ls in taking 
ncijon when they did. The nnswer is that had Government gi ven opportu-
nity for tln'':Ie or four ",ceka more of Congress propaganda of the kind that 
l'\'aa then in progress. it is very doubtful if this rebellion coulcl have been 
quelled without very much more destl'udion than hali nbw taken place. 
What; has happened is bad envugh: but delay might have meant an Bllpalling 
disaster for the whole people of this country. 

, 
There a.re those, again, W:}Ci say that repression is not the rigbt rt'medy 

and that in order to resture peace steps should be taken to release 1111 ~h ' e 

who have beC:'u endangering the country's defence and put th~  in a 
position to conduct the further wur effort of India. That is, [ think, t,he 
underlying i~ ' i i e of some of the amendments that have bt'ell t.ablt'd. 

~ ll  Sir, the position of this Government has been made clear in th .. 
communique tt .. which 1 have already referred and there is HUle that I ('an· 
add to it. One thillg quite plain is that with an enemy at 0\lr gatt.:s nod 
another enetr.J within tht'm thE> prime duty of this Government is fit> undo-
the harm that bb~ been done at:; soon as possible and to· put this country 
in.a state of defeJMe against both. 

Sir, the picture which I hnve been compelled to place before the Bouse. 
is one that will gi ve no snti&faction to thinking people or to those who are 
jealous of this eountry's hOD'lur and repute. They will regret the org:1 of 
destruction, the· Wllste of J ndian lives and ro ert ~thi  that OOT1 only 
bring loss andhardsbip tl) Indians themselves. They will regret that the 
forces that Should have been facing the enemy at our gates ho~l  have been 
diverte<1 to the task of quelling an ·attempted internal revolution. They 
will regret; that. with Indian soldiers' repute never standing higupr in the 
world: with vi('tory dl'Qwing ever nearer and with it the promised fulfilment 
of India's hIghest drcOllls.: cne political party. for its oWJl, end'S, Khould 
have e e~ e  to acts of sobotage as a means of enforcing iLs clemands,. 
regardless of die l ~l  then.by given to the enemy. 

I .have ~ ore now givell worning in this House of the danger or arousing 
the passions of th..! exci1-ahle. masses through irresponsible agitation. 'lllese 
events afford more tha.n sufficient just,mcation for the preventive action 
v.ken by Governmellt iu thg past, for which We hal'e often been nttobckad. 
They show how real is the peril in this country of unleashing the forces 
of disorder and h'Jw quickly. when that is done. the reign of holliganiam 
-'-always lat':l1lt. and waiting for its· opportunity-tends to establish itself, 
tIO .that no, man's life or T'r()pf'rly is safe. Now that .the. danger h~t  become 
apparent t.o all it is. 1 Din r~ this Rouse will agree. not only for Gov-
ernment but. fqr all who wish to save the country from very terrible daoger 
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to dedicate themsp.lvE!9, at whatever personal. sacrificej .:to tbA task 'of 
mobilising the active help of the people themselves in preventu\g 

1 •• II. further acts of violence and disorder. It is not enough to 
o e th~~e things in tlle! (Ibstract: it is for every citizen to see toot t.hey 
do Dot happell. Sir, 1 Ul<.'Vl-!. 

• JIr. Pl'II1dent (The Honourable Sir Abdur Rahim): Motion mo\'ed: 

"That tho lituat.ion in India be taken into conaideration." 

I aee seversl notices of amendments have been given. I propose that 
those who want t:J move any amendment to th.s motion should formally 
move their amendments and then there will be a debate both on the ori-
ginalmotion and the amendments. 

Dr. P. 5. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): I 
am not moving my amendment*. 

Mr. Jamll.&du II. lIehta (Bombay Central Division: Non-Muhammadan 
Rural) : Sir, I am not moving my. amendmentt. . 

Qui Muhammad Ahmad. Kalml (Meerut· Division: Muhammadan 
Rural) : Sir, I move: 
"That for t.he original motion the following be lublUtuted : 

' h ~ in view of the fact. that the prell1nt .ad state of afrail:1I in India lias rl: .. ult.ed 
mOlltly by t.le activitiel of agencies who with the obJect of bri ~i  [ndian l'o.,ional 
(;ollsrels ;nto disrellute with United Nations started prop"ganda againlt it by al' 
cl'ibm/( to it &8 havlDg included in itl programme sauotage and deBtructi":l "f Go\'el'D-
m .. ~ jJ/,0llel·t.y and having cllangLd its creed from nOli-violence to violl"":c, lInu the 
lubaequent lu'rest of Congress Leaders before they c(Julucontl'adict that charge and 
deliro.e ns \.Q what they meant by m&88 civil·disoiJedience, and thus. a tiecti'ln of the 
public having been led to iJelieve t .. at the programm. of tne Con,!rcSB was Lhe ume 
U8 W&8 alIe,bu by its opponents, and who in the:r despair and anger havin, relOrted 
tu th ~  undesirable activiti s-which could not be approved by ally poli.lcai party 
~ith llon·violence al ita c'rccd-and which action in ita turn haa evooCed the '~l-e l  

use' of force by Govl'rnmmt whic.l has fa.r cxc eded the requirement. in almolt· everT 
case, and· which has now gone to the extent of collective t'e oll~ihi itio  and 
collective fines and aJ this haB torn the p ace and tranquillity IIf tile  Country' to 
pieces ~  il likely to "suit in great embarJ'&88ment to the war offort, this '\lIs"mbly 
recommend. tc. the Guvernor General in Council to take immediate stepl-even 
if no compromise be considered possible-to ascertain the views of the Congress 
Leaders in thia relpect and to give them an opportunity of cont.radidillg tbis charge 
anel cI..ul'iug their position and change the violent activiti. s into .noD·violo!llt expreslion 
of their dissent, and create an atmosphere of mutual truat and confidence b·' taking 
liberal sLeps which may inspire confidence in. the minds of t.le people I<!garding the 
i1.tentionr of thr British Government towardl India'." 

Mr. President (The Honourable Sir Ahdur Ra'him): Amendment ITlOVtldi 
"That !Of the original motion the following he subltituted: 

·"That for the original motion the following be lubstituted: 

'That, with a view to relL ving the existing tenlion in the country lind helpiag 
more adequately the war efforts of the United Nations, this Allsembly recommend. to 
the GoVel'Mr General in Counril that all o ~re e  detained 01" imprilOned sinet! 
the 7tb August, 1942, be relealed and t"at immediatt-step, be t ~ l to t!.tabl:.h at 
the Centrl' a national Gov rnment representative of all the Partiel in t"e ·('pnfrat 
Lq:tislative Assembly' and relPonsible to the A!I8embly and also to e·tnblish ill each 
of tho Governors' provincel a similarly constituted reJpon'ibh o ~r  .. nt.'." 

+'''fhat in Dr. P. "N. Ranerjea'. amendment to the motion after the ""ords 
'Qovl'rnnr General in Council that', t'll' words '.ubi-at to the civil diltlbedience mov .. 
llieut. being withdrawn' be inserted." 

• 



IGJ [16'.l'B BUT. ~ 

l Mr. President.] 
'Tbat in i~ o  the fact that the preleDt Ad atate of aff.in in Indi" bal ff!lulted 

m08Uy U.) t.:;e activitiea of agenciea wllo with the obJect. of bringing (ndian N.t.iDnal 
Conlll'e8' into diU, pULe wit.n Unit.ed ~ tio i at.arf,ed propa .. anda Dgainat it. by as-
criulIlJt to it •• .IIaving iDcluded in ita progl'amme •• ..,ot.all. and deat.ruct:on of Govern-
ment l·l'opt.rty and having cllang.d Ita creed from nOD-violence to Violence. Dnd the 
.UU8I"!Uellt arr. It of Uon"reau L.aden ueiore they could contradict. that. charge IoDd 
define U8 to what they meant by mau civil-dLobedieDce aDd thul :a IIIICtion of the 
public I:anng been led to Lelieve t.,_at the programm. 01 the Conbl".s '!'Vas the 11m. 
as WWI alltged by ita opponenta, and who in t.IIeir deapair ~ anger havinjJ reaorted 
te· thll"c unde$irable actlviti.s-which could not be approved by .&ny pOlltlcai party 
wit_l nOli-violence ai ita creed-and whicb action in ita turn haa ;vo:';6;1 the expe"ted 
U'll of Ol ~b  Government whic..!. .has far exc eded the requiremellts in almost every 
C_II8. and which has now gone to the extent of collective reaponaihilit.ies and 
collect.in, fines and all thi. haa torn the p. ace and t.ranquillity of the I;ountry to 
pi,cOl' and"i. likely to reault in great embarraasment to t.he war effort, this Aaiembly 
re(,;IIIII;nel.d. lo t.IIe Governor General in Council to take imm di..,t.e It.ep_·y, n 
if 110 ccmpromiae be considered poJsible-to aacertain the viewl of t'te Conpu 
lAadel" iu this respect and to give them an opportunity of contradic',ing thil charge 
and cl!Ul'ini their position and change the violent activitkB into Don,violent ell:preslioD 
of tbo!u' dissent, and create an atmoiipher" of mutual tr ~t and conliddllt-e Ly .. kin. 
liberul steps which may inspire confidence in the mind. of t:le peol,le regarding the 
ilitentiona of th. Britiah Government toward. India'. II 

Ill. N. JI. Dumasia (Nominated Non-official): Sir, I move: 
"That for the original Motion the following be lubetitut.ed: 
"l'hal this Assembly condemn. the orgy of lawlellllneBs and diaol'd\!rI tllato ha .... 

rf'cently taKen place in India with serious 1018 of lives and clIlosla} damage to pro-
pel'ti Which bave senously interfered wit.h public servicei, approvl1s of the act.iOD 
adopfed b) the Govl'rnm:nt to supprelB the mob iole ~e and "Civ,l D:aobedience," 
hlovt.m.nt initiated by the Con6re.;s and to restore order in the rountry and 
l'econllT.ends that there should be no relaxation  of ' ~ re  for the protection of livea 
anJ property until t  e "Civil Disobedienee" movement t. withdrawn and peace and 
quiet l'ell'l'ted in India', II 

Ill, President (rbe Honourable Sir Abdur Rahim): Amendment moved: 
"That for the original Motion the following be substituted: 

'Tha: thi. Assembly condemDl the orgy of lawIeaaneslI and ,1ilOr<ler. that have 
recently taken place in India with lIerious los8 of lives and colOl8&1 damage to pro-
perty which have seriOUSly interfered with public ICl'vices, approves of the r.ct.ion 
adopted by the Go,·ernment to .uppre.. the m()h violence and "Civil Disobedience" 
movement init'ated by the Congress and to restore order "in the country and 
l'E:COlIJlUend .. that thare should be no relaxation of meaallres for the protcctit'n of li ... 
Blld pluperty until t  e "Civil Disobedience" movement iB withdrawn und pt'ace aDd 
quiet reslol'ed io India'. II 

:v.r. N. II • .Joshi (Nominated Non-Offiainl): Nobody else is moving, 

Sardar Eant Singh: I am movmg, Sir, I move: 
"That fo!' the original Motion the following be substit.uted: 

'That t.his Houae recommend. to the Go,·crnor General in Council to imme-dately 
t.ake Buitab!c steps to bring ahout necesRary changeR in the constitution of India to 
c8tal.IiB!t a real National Government in India imm:'diately and with a view to .'Iaure 
;;". leople of India of t.he lincerity of the British people in "this connect.ion, ,tbi. 
HOUle recummendl to the Governor-General in Council to do t.he following: • 

1. To make an immediate d claration of the complete indeplllldence for Judin 
from 1st of November, 1942.· . 

2. 'io immediately lift the ban from Indian National Congrels and allied 
inlititlltioDl which have been declared unlawful on or aftor 8th of Anpst, 
lY42. 

3,. To immediately-releaae Mahatma Gandhi, his co-workers ud other Congreae-
~  detained or sentenced for any olfpnce after 8th August. 1942, and 
to releale all penonl arrelted, detained or aent.euced to any term of 
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imprisonment for offences connected with this movement nfter f:th of 
August, 11142. 

4. ·fl. remit all finel levied. from individuals or collectively levied nn village. or 
towns. 

5. To dissolve the Central and Provincial Le6ialature8 and llold new eJol..tions 
at. t.he earliest convenient date. 

6. To invite the Iudia.n National o ~re  arid Muslim League to form a Provi· 
sional National Government at the Centre. And in cal .. th~e t\Yo lodies do 
not ~ree to form the Government t.l,n Indian Natio:u.1 Congress IIlone 
should be invited tQ do so and iii case Indian N at;on111 Cocgn· .. 
declines to e ~ the invitation Muslim League alone .. h'lltll be aakea to 
do so till elOftlonl are held' ... 

Mr. Preaident (The Honourable Sir Abdur Rahim): Amendment 
moved ": 

"That fOI' the original Motion the following be substituted: 

'That. this Houpe recommends to tbe Governor General in Council to ilnmediately 
take Iluit",ble Step3 to bring about neces8ary chan ;e8 in the constitutioll of India to 
eatabli.h a real National Government in India immediatelv and with II view to u&ure 
Ute r.eople of Inaia of the sincerity of the Britis,l people in Lhi8 connectiun, thie 
lioUle ncommends to the Governor·General in Council to do the foilowiult: 

l. To make an 'immediate declaration of the complete independenoe for India 
from let of November, 1942. 

2. To immediately lift the ban from Indian National Congl·"lJs mil allio.1 
inetitutionB which have been declared unlawful on or aftor Eth of A UluBt, 
~  . 

, . 
3. Tc. immediately release Mahatma Gandhi, his co·workers "nd other r'.ongresl. 

men detained or sentenced for any offmce after 8th ' ~ t  1912, an,l 
to release all persona arrested, detained or ~ te  eel to an v t£'I'm of 
i ri~o e t for offences o ll~ te  with this movement after 8th of 
August, 1942. 

4. Tc remit all finel levi41d from individuals or collectively levi-3d on ll ~  or 
towns. 

5. To dissolve the Central and Provincial Legislatures and i!old mw elections 
at the earliest ronvenient date. 

6. To invite the Indian National Conl1;r ss and Muslim  League t-o form a p'rovi· 
sional National Government at the Cent.re. And in CAS' thaie Iwo "'odie, do 
. not ~ree to form the Government ti!:n Indian Nation"! Congren l1)one 
should be invited to do so and in case Indian N atiollal o ~re  

d!'Clines to accept the invitation, Muslim League alone ,.hould he i~ l  to 
'do eo till elections are held'." 

Sir Henry lUchardlOD (Nominated Non-Officia-J): Sir, one fact e er~e~ 

cleurlv frollJ practically all the amendments tahled for this !'Iebnte Rnd 1 hat 
is that they aim at securing conditions which will enable the maximum wnr 
effort to be put forward by this country. However div:ded we mav be 'Il 
th.3 m(,thods to be followed, this House. like the !!rf'nt majority of Ind;s3' 
peoples. il< c1etermined to fi",ht the Axis menace ut a1\ costs And it ther .. o~e 
applies too ev{'rv proposal the test as to what its effect will be on Inllin ~  .. 
war effort. This is the test which we in this Group have consiRtently 
applied in the past and which we a-pnly now in considering the e~oll t:o  
before the House. In the light of this test it is clear thnt every i.\I",mber 
of thi~ House must i~oro l  condemn the course of the present Civil 
Disobedience Mo .... ement. 

We havt' heard from the Honourable the Home Memb91' ~o ethi  of . 
the extent. and intensity of the lawlessnes'l engendered in !arious parts of 
[ndia by this movement; we have heard of wanton destructIon of property, 
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of unwarranted intlrference with personal liberty and of brut,al and un· 
provoked lUurder. We have heard too of attaclts upon humble Gc.vern-
ment er l' t~  irl no sense responsible themselves for the policy of Govern-
ment, who wel'e merely carrying out their normal duties-dutics which. 
let, me remind my Honourable friends, those servllnts would Ftill pe called 
upon t() discharge whp.te"er m:ght be the policy and "onstitution of allY 
Govt'lrnment in thili country. A spirit of lawlessnoss.' once cr6llted, is not 
readily t~ ill i lhe  8ud those who are re o i~e for the evils of the 
present ~ e t may find their own admin:strat:on hamperp.d 801M day 
b~ thi~ ~ e spirit of defiance of authority which their own nctions have 
rele e ~ t o  which lay the country open to'the depredatiolltl lil ~ of 
the hqoligans within aud the goondas without, 

Hf're l~t me pay a tribute to the devotion and bravery of thol'e T,u.lny 
Government servants who have faced ullpopularity, insult and dunger in 
their effortll to preserve the whole structure of our peaceful li£e. 1 refer 
not onl,\' to the pol:ce, whose behaviour thro ~ho t India hilS been magni-
ficent, but also to District Officers, Mag!'It,rates of all grades, and all classeR 
of Rail\\'uy and .t»ostl&l o i i ~  and indeed all t~o e ho e .official dub,ea 
have thrown upon them the burden of coping with th!s grent e"il. It is 
of the utmost importance that in carrying out tqese .most regrettahle but 
necessRry duties, these officials should feel that they have behind them 
the solid backing of this House and of the respons;ble elements in t.he 
country. There hRve been suggestions that in every case ",here the Police 
have had to 'use force, an enquiry should be held. We RTe strongly op· 
posed to any auch suggestion, for a,ny officer who, faced with 11 violent 
and destructive crowd, has to take action to safeguard life and property, 
'must nat be made to feel that every thi ~ he does w:l1, he ma'de the sub-
ject of· 8' searching and legally conductpd intricate enquiry carried out in 
safety long after the turmoil has suhsided. I say w;th the utmost em-
phasi., that these men deserve better of their country than this. More-
over, the aecurity of the State dependS" largely on the confidence of offic;nlll 
that they CRn do their duty in time of ('ri!!es without ht'lcoming subject to 
hat'assment thereafter. Once this sense and confidence is destroyed, then 
whatever constitution Indill' ma, hllve in the future. she will not 1m ow , the 
meaning of real freedom for the disorderly elements of society will have 
learnt that they eon afford to indulge their instincts for violence and 
hooliganism with impunity. 

.  I have already referred to hooligans from within and goondus from with-
out. It is I think abundantly clear that if this movement were allowed 
~ go unchecked, it would give the utmost encouragement and help to 
those goondas from without. We ha\;e already heard how india's war 
effort has been impl·ded by this movement, and indeed, apart, from any-
thing that we havp-, been told, it_ is surely obvious that even ~he smallest 
disruption of communications in time of war must be a cause of rejoicing 
to the enemy. Call any respont;lible person believe that act.iolls of this 
nature, merely because they purporli to be -carried out in the struggle for 
freedom. can in' fact bring that freedom nearer? ,If the Axis powers are 
defeated, freedom for this couritry is a certainty, but if those powe1"$ win, 
the very word 'frelldom' will cease to have any meaning;, We in' this 
House lenow that the only possible effect of the Civil 'Disobedience Move· 
meD,', is to delay the realization of that freedom and it is for this reaSOD 
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we insist that Government shall continue to take wIwtever meaSl11'es shall 
be necessary to put down these subversive activities. . 

I have said that provided we win the war, ree~o  for this country is 
assured and' in saying this I am merely reiterating what has alrea'dy been 
said publicly and solemnly by His Majesty's Ciovernment. If there is any 
doubt in the m;nds of any of my Indian friends as to the sincerity of the 
declarat.ion lIIad(>. by His Majest,y's Government, may I say here and now 
that in the minds of my commun;ty no such doubt exists; we accept it 
as a definite; settled fact and we, as a community, will continue to exert 
ourselves to the utmost to assist in every poss:ble way in implementing 
these promises at the earliest p08s;ble moment. 

Pandtt Lakshml Kanta .drs (Presidency Division: Non-Muhammadan 
Rural): WhRt happened after the last war I 

Sardar Sant Singh: Why not now? 

Sir BaDl')' Blchard8!)Jl: In our opin:on, His Majesty's Government and 
t·he present Government of India would be guilty of a grave dereliction of 
duty if t.hey allowed the gift of orderly freedom which has been offered to 
India, ,to be dashed to the ground in pieces, just because it has been re-
jected, instead of preserving it carefully until at long last it clion safely 
be placed in willing and worthy hands. 

In the time at my disposal it would be impossible for me to deal ade-
~t el  with the ~re t question of a transfer of power dur;ng the period 
of the war and later on the debate, one of my Colleagues will, I hope, 
. be given au opportunity of e i ~ on this subject. I wHl only s"y th!s. 
We nre concerned with w;nning the war within the shortest possible timE:· 
and we arp-convinced that any' attempt to bring about an immediate trans· 
ference of power during the war, in the absence of asrreement between the 
majpr political parties, will lead to chaos and possibly to disaster. 

1'here are some amongst the Members of the House who say why not. 
form a National GO"ernment here and now, and transfer power to it im-
. mediately. Let Ub be qu:te clear in our minds about this. What exactly 
is " Nationa'l Government? What is it we want to achieve? A National 
Government surely is a Government which 80 completely oommAnds the 
support of all part:es and interests in the State that it is able to set to 
rest political controversy for the time being and t.o ignore the demands of 
purely party or sectional interests. h ~ is the ~ e ti l characteristic ana 
virtll ~ 01: 8 National Goyernment. Can:t be seriously suggested that ~h 

a Government can be formed in this country in the middle of thc War, 
In the absence of a firm agreement between any of the major politic",,1 
PQrties? 

.au1aD& ,Zafar A.U Khan (East Central Punjab: Muhammadan): ~

cording to you not till Doomsday' 

Sir ltamy Blchardlon:' Let me take. an '~  Would it ~e post4ible 
at all til have a National Government 10 war time In England, if flay, the 
entire Conservative Party remained not merely outside, hut antll'gonistic 
to that Government, and if moreover it declined to ,assist in the war eftort 
because it was notiD that Government? 
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Pandit Laklhml Kanta Kalva: Tile ,8malogy ia vicioul. 

8J:r Benry Lchardlon: It would be imposfLble. It is alright to t,alk 
of forming' a National Government Lut when you get down to the practical 
business of the composition and jur;sdiction of that Government, you will 
finQ that you are doing exactly the same task that a Const:tuent Assembiy 
will have to perform after the war. That task is by no means incapable 
of achievement, but it is a task which demands cOllsiderable time, pro-
tracted e ot tio ~ and much effort. It is not II thing whlch CAn be 
achieve\.l IfI tbe twinkling of an eye, and it is, therefore, meaningless to t ~  

of an immediate transfer of power to a National Government. There 
is howel"er one way in which a National Government can be, achieved. I 
have said that a Notional Government is a Government which commands 
the support ,of the whole country and sets to rest political oontroversy and 
party warfllTe. If my Honourable friends of all 'Parties will say, we will 
put a!Jide political controversy for the period of the war and will devote 
ourselves wholly to the successful prosecution of the war, then a Natbnal 
Government representing the united will and determination of the people 
, is p0ll81ble. . 

But I suggest that a careful study of the statements made by the 
various individual o~iti l  le~ er  will show that that stage has not yet 
been rpached. It i~ a matter of profound regret to us that thiR should be 
so Q1ld tlil1t aR a reF;ult there is, in certain sections of the Indian public, 
a sense of frustration lead:ng to bitterness. We can Quite undert;tand 
how the Indian people feel on th:s matter and we have sincere sympathy 
for their nRtionnl 'ei ~ and aspirations. But we must not be led by 
thBt svmpn'j;hy to rremllture ar.tion of a kind which might lead to civa war 
and disaster. The ~e t trouble seems to be ihab'lity and failure to face 
realities. and with all the Rood te tio ~ in the wo!'ld, no practical solution 
in p,ither business or polit:cs is ever possible unless this. primary factor is 
realised. 

Sir, we in this Graul) attach the greatest importance to this debate 
beMllbe we believe that if we and all part:es in India can order ourselves 
aright ,iuring the remaining years of the war, a great Rnd l~Orio  future, 
lies ahead of II free India in the post-war world, an India which we' believe 
under the stimulus .of growln!!' industrialisation will take its place aTnODgst 
the greatest and most powerful nationt; of the modern world. It is with 
that object that our troops, Indian and. British. are today fillhthll1' Btl 
brothers in arms and proving themselves more than worthy of the great 
military traditions of our common mIst. They are fif!'hting in the sure 
knowleil/l'E.' that, hGwever long-,and il:fficult the task may he. a.t the end lies 
victory, vlctorv fot' iiit>ali'lm over the gross materialism of the Axis powers; 
i~t  for t,he belief in the rilloht, of mnnkind to freedom, Rnd victory for 
all those values upon h~ h depend the future freedom and glory of Inltin. 

Sir Jluhammad YamlD Khan: Mr. President, 

.". President (The Ho ~ rHbl  Sir Abilur' Pahim): DQ I undersbmd 
the  Honourable Member wm speak for thirty m;nuteR. 

,Sir Jlubammld Yamlll lDla": . I wl11!peak not'I'D b"ha'f of the Pa.-ty 
b ~ I\R a Mf'mher. S'r, nfter liRtpn;ng to tl-e snee('h 9f the Honoul'llh1c.: 
the Home Member Rnd to the many stories he told ua in hiR spc>t;lch, one jp 



8l'J'V41'IOR IN b'DI4 16? 

inclined to say tha.t every kind of encouragement must be aiven to £he 
, police offic:ia!s and other officJals who liave ueen facing a 'Ser!uus BltUlllilOn 
In hie cvumry. Tne J:ionuulab.e MenlOer d.d not pomt o~t wbat I huve, 
been readlDg in the papers far the lust week, the sad stortes of certa!o 
PCM;t: Ol1.1C.I:US l.Ied1g IJU1'llt al.ve after being surlouoded IJY Dlobd of 500, 
whdt: tney were Ollly tnrce or four pol,cemell-about fire bemg set to 
thl~t he  buildmgs and two constab.es tllld a b-i ~ tor b~i  sur· 
rO l~ e  thert~  'l'he Muslim League m tl.e,r resolutIOn very cielU"y con· 
dt'nUll'd all these acts ot sauotage and mu.dc;r lind e ~r t io  at propeny. 
I am glad that the Honoul'R{lIe the Home Mtlmber in h.s e~ h clear.y 
laid that the Mu.Em community and the Depressed classes have kt:pt 
tuemselves absolutely alOvf Lam this e ~  except a ~r  ft:w pllrBOns 
who have Jtlined the Congre13s. ' 

What has been happen:ng? Certain Hr;nou:'able Me b~r  li ~ my 
llou6urable friend, .lir . .t\.azllu, want to suy that the responsibility does 
not 1.e wIth the Congress for the thiJgs takmg place today ill the country. 
If that is true and 11 It is to be takeo for grantt-d that must of the destruc· 
thll has been done by the lLndu community, then may I ask him if he 
sl1t(gest.s that it it was not the COllgress it .ij the Hindu Mahusabha.? If 
thlll •• ( his implication, he will have a proper rep.y from the Hindu 
Mabasabha Mtlmbers themselves. 1 do not want 'to speak on th_ir behalf. 
bu. In whose sympatlly has this outbreak come .n? .Ii he accept .. that it 
ill 10 r.ynipathy w.tn ti.e peOp.e who w",re al'rested on the morning of the 
9tb AUKUl:lt, that IS, the Congress leaders, then it IS really the CongreBB 
f.;l1owm6 tnat is respons.ble lor thlB dt"t;trudlOll, I have been readmg in 
tne press for some t!lDe pust that tuere t;hou,d be no s.orched ti • .Lfth policy 
udopted by the Hrit,sh i o er ~ t ,f ttkY are att_c,{ed Irom outside, that • 
Illdll1U property shoUld not be e i ~ e  by the Brit.su let.eat.tllg armies; 
but the. o lO ~er  of these ~r  peopltl are d s.roy,ng the p.o!-eL'ty of Ind .•. 
if industrial factories and concerns are not destroyed. here is be d,;struc. 
tiuD, 01 railways, post offices, telephones, telegraphs and even Dllln.cipal 
bu.!dmgs willen usa no connect.on With the Gove. nment of Ind.a. 

W.J found in Delhi that the Municipal Town Ha.ll was set on tire and aU 
th" reoords were destroyed. I do not know what. connection they had with 
thl' 'movement which the Congress wanted to make. Th:s 9:10\\,S that 
Mah .. tma. Gandhi's say.ng that there should be llon·vi ..... ence and that Indiu 
h.js become non-violent and the Congress creed i3 non·violence-lIll thAt 
falls to the ground.' It is nothing but It camouflage. Thel'e is violence, 
nobody can stop violence in the country once t: ~ rna' 8 are excited. Every-
body cannot keep h~ el  under control liS M:lhatma Gandhi or as some 
other higher placed people can control the ~l ves. They ought to see 
thl't it is the mob whom they are dealing with, that the mob's mentality 
r.IUSt always remain the mob's mentality-cnee it is let loose, it must 
always cause any amount of' destruction. We find there bas been  des-
lrtJ('t·ion not only of Government property bllt also of privute property, 
and municipal property and I was very sorry to hear that a doctor's clinic 
was also destroyed. These horrible acts had been c -' i~te  in the name of 
)Ion·,·iolence. We cannot endorse these acti-:>m, but do, we endorse that 
tit.! Government's action had been quite all right? I do not. I think, 
th,,; the o erri e~t is equally at !ault because it did. o~ take precautions. 
The Government did not know-If my Honourable frIend, the Home 
Member's e tio ~ a!,e true-that this WRS the ,,::ork of an organis8t;on, 
th ~ this was work whICh had been done systematically. What were the 

• 
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[Sjr Muhammad Yamin Khan.] 

Government doing? Were they sleeping when an organisation of this 
k.ud was taking hold of tais country and they did not know'l When did 
the)' get tbeir mlorm'ltlonl'. What sort i'~ people do they employ,-what 
kind of peop:e have they got for their informatIOn? That means that the 
Government are' really at fault. They employ people who are not trust-
worthy, 'Who have bet:D. keepmg them ignOl'aut aud have been giving them 
£lAlse. mformation. l'hey do not rec(live proper .nformation at all as to 
wh"t is gomg on in the' country and they have b~e  l~e ~  Therefore, it 
is thl"' Government which is at fault. 'l'ne o ~r e t of India Executive 
Cuunc.!lors may SIlY, "I am not here ut my (·hoice". ·But whoever has 
choller them, whosesover fault it may be to have choaen them,' the,y 
Bl't: t.l:.l.: 'pel'sons who have been chot;en, and they have chosen the wroug 
people. They have not been getting' proper information in order to O t~ 

Wit h the situation in the country. 'fhere ought to have been a proper. 
handling at this time. One 'set of people may say, the Congress is cer-
lainly rcspons.bIe. But there are othel't parties who are not in the Gov-
E'.orl.lucllt lind are ready to h.e:p but their co-operation the Government do 
not want. Government do-not care a fig for their co-operation and alJ 
long liS they do not take into their confidence thu proper section of the 
pl'opJe, the only thing which they can get is the third rate people in their 
t:lIIl'JIJy \ •. ~~ w.U g.i,ve only false reports and they will have to 6rt on those 
faUid report!!. h~ result will be that cne day they wil! wake up from tht'ir 
sleep and find that there is a revolution in this C0uotry. 

Whllt is this revolution and how did it come? Why did 1I0t th{! 
Oonrnment take steps dur.ng the last two years to find 'out what WIiS 

haing hatched in the country? Did this organisation cmneto do thi ~  

simultaneously over one night l' For the HonourJble the Home .Momber 
say" tbat on the 11th and 12th there was simulkmeousl:y e er ht:r'~ 

dt'f:trU(,tion of communicati9ns. Same kind of nct..oll had heen taken all 
ove!' Itldia, in all ploc-cs wherever the commul1;MtiollS had been lind 
would have helped the Japanese if they had c1,08"n to attacJ( at that time. 
It is veJ'Y surprising that the Government came to kllO\V only afte.r th., • 
11th and 12th that there was su('h an organisat on. Why did'tJwy not 
know it hpforehand l' How' can we entrust our Ii ves B.nd our pro)lerti('s 
into th~ hands 'of people who oannot even e~ r  ilnd save th~ pro-
pt\rty ()f tl'e Government itself? 1 cannot say thot I eRn ~ or e all tJlat 
had been dom:. I say that the Government lll ~t know-that there I\re thre." 
~rtie  in the Congress. There are three wings, one committed to non-
violenc:e, one ill the Commun:st Party which .s i i ~ with Goverllroent, 
Bud the,'(. 1 .. unother party wl;tioh goes oy the name of Forward Bloc which .. 
noL,)dy can oo ~rol  They all go us CongresFlmen. Nobodycao say, thi" 
is not a Cm;gressman, or that i;:, a Congressman. All are Congressmen. 
Whate. (;r that 10ay be, 1 ,want that Government shculd ~'e  a ro l ~r' 

vigilance and must not be that 1;ind of Governm tlt which, after the ee ~ 

bud heen dOlle, come up and tell horrible stories b::,fore us. 

SORff of my friends have tahled amcndm.ents and I must spenk. 8 fl.\\" 
woret .. 00 them. Mv Honourable friend, Snrdar Sant Si'lgh. savs !-hat 
the,'e .. hould be forn-.ed 8 o ~r e t  and ir~t of all t,ha o ~i - r r t 
~t i l~ ~ the Congress and the Muslim Lero,ue to form the o r~ e t  

If they d, not accept jointly, the Con!Zress alone. he. sn'\'s, may be in-
vited. 1 f tIle Congress does not accept, then the Muslim Le ~ nloDe 
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should be invited. My Honourable friend, SlI.rd,u Sant Singh. he o~  t.o 
4 Party-I do not know whether he is speaking on behalf of the Party. 

Dr. P .•• Banlflea: No. He hud no authority to speak on Ilehalf of 
the Party. 

Sir Muhammad. Yamin KbaD.: I see that he bad no authority behiud 
him (If his l'nrty. 'l'hese are only his personal views. For h:s informl\-
ti()ll I fIlny tell him that Mahatma Gandhi, just before he was l''' ~ te  

elucidat.ed the points which were made by· Maulana AbuI KalamA1ad. 
Maulalla Abul Knlam Azud said that the Congress would ' lll'~ if "he 
Muslim League we'1'e to fonn the Government, Oue gentleulao who hod 
his own doubtil U/lout this statement approached Mahatma (tandhi who 
made clear what :Maulana Abu} Kalam Azad meant. Mahatma GnlJClhi 
said in his writing as reproduced in the 'Tribune' of the 20th August: 

"With rcfel'ence to your letter giving me the purport of your Jonveraation.. I 
wish to say in as clear a language a8 possible that. .  . Maulaaa Abul Kalam Azad', 
published offer to the Muslim League was meant to be a lerious offer. Let me 
. 8xpiGin it, again for your elucidation. Provided (tAi, il a big .1"'0"'tO) the Muslim 
Le ~e CCl-operates fully with the Congress demand for immediate inuependence 
without the slightest reservation, subject, of course, to the proviso that an independent 
Illdin will pr.rmit the operation of the allied armies in order to I!heclI: the Iozia 
aggreuion and thus to help' both China and Ruuia the Congress will have no lbjr·ction 
(llc due, Rot ,ay, he ,viii agree) to the British Government tl'aQ;t!el'ring all the 
power. which it today exercieel, to the Muslim League on behalf of the ",boll! CJf 
Indill illduding the so-called Indian Jndi •. " 

The'l h" suys: 

"Thl.! Congre8. wi1l not only not ob.,ruct any Government. that. "he Muslim Leape 
will forl'\ on behalf of the people but even join the Government in running the 
n.lI .. hineI'Y of t.he free State. This ill meant in all eerioulneu and l ill ~rit  

One proviso is that the Muslim League must merge itsE'li' into the 
Congress I As he lIays, the Muslim League must adopt the resolution 
which h'ld bee'l pallu .. u by the Congress Working Committee Bud support-
ted by the All-India Congress Committee-the Congress clemanc} of 
immediate indept!lldf,nce for India on terms which have alrtllldy Leen 
I)assed by the Congl'l'ss I That means that the Muslim League must mnrge 
itself into the Congress, and unless that proviso is acted upon Mahatma 
Gandhi cannot vgtee. He puts before us 8 proviso which he lmows full 
well it Clln nc.>ver be accepted because the Muslim League had their own 
res;)luti.m, and :M b tr ~ Gandhi wants that the resolution pnsHed by 
the Congt'ess' Working Committee without any hand of h~ Muslim· 
League in it should Le accepted by the Muslim League blindly. It mmU1S, 
"You form the o ~rll e t Bnd I will keep all the votes in my pocket an.] 
turu \'011 out wlienever I like". Supposing the Muslim League forms the 
l e~i e t and the votes remain as they are, for how many days can the 
Ivf uslirn League carry on the Government unless the er~ e t is, an 
irresponsible Government as the present Government IS Irresponsible? 
We cannot carry on the Government with the voteA against UB, with 1\ 
dagger sod a revolver held at our face, ~oi t blank? If we are to carryon 
the Government we must have the sanction of the House, that is, the vote 
of thf! House, if it is going to be a rellponsible Government: But .if it is 
going to be under the present constitution, we h ~ maoy t ~~ ~  anrl 
\.he Muslim League has ssid. there are only two lug comrnul1lhl's ITl the 
oeUDky, that is, Hindus and Muslims. , 
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(Sir }(u}u;,mmad Yamin Khan.) 
Let us have a joint. equality so that nOlle muy out.vote t.he other in the 

day to day admiDistration during the war and if the Congress-a big p!\rty-
is 110t willing to tuke up thl;l respoosib.ilily, thl!ll the Muslull l.ougul;l must 
r.uVl' tl.t. least a majority, just to discharge their respollsibility. No res-
ponsibility can be discharged without a majodty. I do not. know whether 
~l r r 8ant Singh hud seen this or not but for his informatioll I ~' 88)' 
thnt this Tribune, which is issued from his province, o~ only.went to the 
c:\ttmt of critlcia:;illg the Mu"lim League but it beglln t.o illl}lut,e all kinds 
of motives to Mr. Jinno.h ~l  the Muslim League. Kow, the l\1ussalmllIls 
l e~ 1.\' resolution that they are ready to co-operate ond meet ull thl;l 
Party Leaders. The paper says: 
"The ostensible fe&8OD for this change in the ut·titude of the COlOmittl!e pltlbably 

is that the Mahatma and other prominent Congress leaders being in ri~oll could DOt. 
l'eQl(lnably be expected to approach Mr. Jinnab." 

When the Muslim League come!:! to shake hands with other parties and 
is nmdy to meet them in di.-';cus.:;ioll, this is the a.ttitude of the Nationa.Iil:!t 
Press. 1 do not know which nation this Tribune represents but as far as 
1 sm concerned it represents an attitude which is not pro-M:ulIl.m and it 
does not give proper thought <>r proper ,place to the l\luslim League views. 

Then, Sir, what was the attitude of Mr. Savarlmr and ~tber Hindu 
~ hil bh  leaders? They at once rejected the iden. 'rhey sa.id: "No, 
even if the Congresl&" were to agree, we cannot a.gree to the Muslim League 
forming any Government". Therefore, how on earth CBn we lJave a uf;bate 
on th(' Resolution in thiil House? What are the people talking outsidtl 
about this ? The Muslim League never said t.hat they nre not willing to 
co-operate. They are willing to co-operate wit.h those parties who are 
ready to takE, the responsibility on their shoulders, provided they are ill 
such a large majority that their voice can be heard in the o~ tr  I quite 
'lgl'eC, with Mr. Churchill when he says that the Congress does not repre-
sp..nt the whole of India.. There are many parties who do not follow the 
OOllgress lead and who will never take t.heir lead from the Congress but 
t·here it) one thing which nobody can ignore and t.hat is that in the last 
elections they badly defeated Hindu Mahasabha. 

Mr. JlreIlden\ (The Honourable Sir· Abdur Rahim,: The Honourable 
Member's t.ime is up. 

, 

Sir Kubammld. Yamla Kbaa: I will oonGlude in one sentence. There· 
fora, I cannot support these things. Nor do I-agree with Sir -:EJenry 
Rjehardson when he says that his community will agree to the demand. 
which may come later on after the war, because his community dOes not 
enn support the Pakistan demand of the Muslim League. 

Mr ••••• 10lb1: Mr. President, it is a matter of great regret to me 
and 1 am sure it. is matter of great regret  to others thot the Party which 
is the main subject of criticism oftbe Honourable the Home Member 
and some of the oth,..-speakers is not present in this House today. How-
over, as it is not either in the hands of myself or in the hands of thiti 
Ho ~ to se('urtl their presence today, we must ('arry on the debate aR 
b~ llt as we can during their absence. ' 

After huving list.ened very carefully to the speech of the Honourable 
the Home Member, one thing &truck me very forcibly and that is the 
cololla&,! ignorance of the GOVflmmeIlt of India 8S to the rCA} aituation in 
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tLi" country. It seemed to me that this Governmeut is complt:tely divorc-
ed from the sUl'roulldiugs in which they ure working. I'he Honourable the 
HOlUfl Member begllll his speech fr0111 the passing of the resolutiob of ~he 
All-India Congl'ess Comlllittee demandiug independence Qnd mentioning 
thal if they did not l;eCUl'e indepemlclIce thtly will declare civil dis-
olH:liit·nc.:: ill this country. .For the propel' IIllLierstalldillg Ol the situat:oll 
1 would go Il. little lHick .... arus and tl"dCe why the Congrcl!s passed the reso-
luti(Jll whiC!h it did in Bombay on the 8th August and ill tl'Ucing the situ",-
hon Olll:! thing which st,rikes me again is the fnilure or -the Govel'nment of 
!r.di:.. tu uudel'stund the feelingt; and sentimell ts of the p,eople in this 
(:ountry. From the beginning of this wat, there h ~ bcen no people in 
tbill country who had the least sympathy with either Fascism or NazisllI. 
l'eople in t,his cOllntl'y IIrc tho~ hl  illlbued with democratic ideals. 
L'uiortunately, the U,overllment in this country is, it foreign, Government 
lind JIIOl>t of the sectiolls of 'the pt:ople of this couutl·y felt that although 
they sympathise with' the ideals of democracy they, could not play an 
t.'fft·cLive und enthusiastic part in this war unless the people were, made 
fre.:! and there WIlS a natioll'll Govertlment in this country. Our Govern-
mellt played with the problem cif the national G(')verument" Takipg 
a,lvulJiage of the communal divisions in this country they sat quiet for i~ 
long time, and then";,118 a measure of self Government, they introduced a 
few additional Members of the Executh"e CounCil, but nobody fhought 
thot it was II national Government. After some time, a new situuti{Ju 
ul"ose in the political atmosphere and that is the pntry of Japan into the. 
wu.· 3ud the' war having approached the borders of this country. The 
ft.·eling juthis' count!'y whi('h was already iu favour of democrllcy became 
btrl))lger bllt, unfortunately, the same obstacle WIlIl felt, llumely, that, 
without a natiolllil Government the people in this country" could' not take • 
nl! enthusiastic and effective pal't in this war. , Unfortunately, the Gov-
ernment of India did not realise this for [\ long time but the nearness ot 

l~ Japanese attack made them alive to the issue und theTl Sit' Stafforcl 
Cripps was sent here with some proposals. . 

So for liS I am concerned, I feel that the lll'oposais of Sir Stalfol'd 
CripPtr,. as far as the future, Constitution ot India is ('oncerned, '\\"ere 
.utif!factory, but they were very vague as for as the immediate present 
was concerned. 

IIr. PrtIiclent (The Honourable Sir AbdUl Rahim): J think the 'P.II. H,Smourable Member would like to stop now . . 
JIr ••••• 10lh1: If you like, Sir. 

'Jlhe Assembly thell adjourned till Eleven of the Clock Oil Wednesday, 
,the 16th ~ te ber  1942. 
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